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Order of the 	 ibunal  
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' 	° 	n ° 	 12 .9.02 1 	Heard Mr D.C.Mahanta,learned 
counsel, for the applicant. 

Application is admitted. Issue) 
to 	 I notice • Call for the records. 

List on 11.10.02 for written 

I 1 statement and further ordera. 

Vice-Chair  

11.10.2002 Mr.B.C.Pathak. learned 

C.G.S.C. prayed for rjne tfile4• 

• • 	• 	• written statement. Prayer allowec3 

List on 22 .11 .20Ô2 for ord 
• Copy  

- 
\ 	 1 

member 	 Vice-Cr; 

bb! 

• 	• 	•-•••',•'• 
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tZiuL 2v) - 	 22 11.02 	Heard Mr. R..Bortgohajn, 
learned counsel for the applic%ant ahd 

T- 	 also Mr • s.c .pathak learned Add.. . • 
C s.c • for the respondents. 

tf) 	 On the prayer of mr. 
learned Addl • c.c.s.c • for the respob-
dents further four weeks time is kf1 IO2 	
allowed to the respondehts for filing 
written statennt. 

List on 23.12.2002 for orders. 

14)13 	 Member 	 Vice-.Chajrman 
mb 

23 .12 .02 	Heard Mr • R .c .Borpatragohajn,-. 
S - 

	

	

learned counsel for theapplicant and 

1so Mr. B.C.pathak. learned 
Addi. C.G.S.C. for the respond-
ents,, 	 ' 

Mr. B.C. Pathak, learned 
• -Addi. C.G.5.c o  for the respondents 

Stated that he is yet to obtain full 

instructjcns on the matter and scught 
for time for filing written statement. 

Pnyer is allowed. List on 29.1.2003 
; 	'•' 	 fr orders. 

\ 	Lc 
Member 	 Vice-chairman 

mb 
29.1.2003 	Present s The ktofl'ble Hr. Justice D.N.. 

Vice-Chajan. - 	
' 	 The Hon' bLe Mr., S.K. Hajra, 

• 	 ninistrat,jv, Mber. 
- 	 •• . 	-• 	 - 	

• 

 

Heard M. R..Bpatrago 
• 	• 	in learned counsel for the applican'. 

Mr.' B.C. Pathak, learned Addi. C.C.s.c, 
for the respondents stated that the 
written statement 'in 'the procSsàof 
filing. According4y, the' cé 184jour. 
ned and posted for' written stateNent and 

S 	 ' 	further orders on 27.2.2003. 

rnb 	

Member 
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 the Registry 	•.Date 	 Order of the Tribun1 

it 	
27.2.2003 	List on 17.3.2003 for order. 

Zn the meantime, respondents are 

•:djrected to file written statement. 

'0 	 Vice.Chainitan 

mb 

17.3.2003 	The respondents are yet to 

file written statement. List on 

• 	 22.4.2003 to enable the respondents:: 

to file written statement as a 

• 	 last chance. 

Vice-Chairman 

mb 

I 	. 	, 

- 	 - 

• 6 .,5 • 2003 Present : The -Ron' his Mr. Justifle 

p 	 - Vice-Chajrman. 
• 	 The Hon'bleMr.S. Biswas 

Mber(A). 

Written statement has 

been filed. The case may now be 

listed for hearing on 29.54,2003. 

The applicant may file rejoinder, 

if any, within two weeks from today. 

Member 	 Vice-Cha1rmañ-, 

mb 	• 

l,'tA 
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• . 03 	Pre sent :TheHonthle1.Justice 

a-9j's-  bs 

2 	

The Hon'ble Mr. S1< 
Member (A). 	

. • Ha j ra, 

cL 	. 

7 

Member 	 Vice-Chairman 

mb 

• 

T 	QL 	') Qti 	vH. 

24.7.2003 	Present 	: The t-lon'bie Mr. Justice 
D.N. 	howdhury, Vic'e-Ghairmari. 

The Hon'ble Mr. N.D. Dayal, 
Administrative Wember. 

- 	 . 	 On the prayer of Mr. R.G. Borpatra- 

gohain, learned counsel for the applicant 

the case is adjourned. Put up again on 

31.7.2003 for hearing. 

• Mnber 	 Vice-Uhairman 

mb 

, •1 &rn r 	ft , 

• 

,4-QoJA 	'i  'r tc 

h 

•0e 

On the prayer of learned 

counsel for the both the parties, 

the case is adjourned and matter be 

posted for hearing on' 26.6.2003. 

I' 	.4 



0.A. 298 f 2002 

8.8.2003 	Heard learned counsel for the 
parties. Judgment delivered in open 

Court. Kept in separate sheets. Applica-

tion is dismissed. No order as to costs. 

Mr / 	1 Chajan 
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/ 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

O.A./RX.No. I 	L 298 of 2002 	 V  

DATE OF DECISION  

Sri Krishna Kanta Roy & ten Others. 	 APPLICANT(S) 

• DC.Mahanta, 	 .ADVOCATE FOR THE 
JPLIcAr(s). 

-VERSUS- 

• qrion •of. ,IiidL. . 	 •....... . • . . •,• . .••, ••,• • .RESPONDENT(S) 

,,•• 	 • • • • •• • ..• * . 	•• . . . .ADVOCATE FOR THE 

RESPONDENT(S). 

T1kE HON'BLF. MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMPN. 	
) 

TJE HON'BLE MR..N.D.DAYAL, ADMINISTRATIVE MEMBER. 	 / 

1 	Whether Reporters of local papers may be allowed to see the 
ju.dment. ? 	 /1 

2 	To be ref errd to the Report J or 

ether thei Lordships wIsh to see the fair copy Of the L Judgment ? 

V 	4 	ether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Hon'ble 	Vice-Chairman. 

Ilk 

/ 
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THE HON'BLE MR JUSTICE D.N.CH0WDHURY, VICE CHAIRMAN. 

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

Sri Krishna Kanta Roy 
Sb Late Priya Nath Roy 
Viii: Botaghuli, P.O:- Panjabari 
Guwahati - 781 037. 

Sri Nripen Kakati 
S/o Late Rajen Kakati 
Viii. & P.O:- Pub Borka 
District:- Kamrup, Assam. 

Sri Jatin Chandra Das 
S/o Late Joy Ram Das 
Viii: & P.O:- Pandu Bazar 
Guwahati - 781012. 
District: Kamrup, Assam. 

Sri Munindra Chandra Das 
S/o Late Chuni Ram Das 
Viii: Deharkuchi, P.0:- Shanikuchi 
District:- Naibari, Assam. 

Sri Basanta Kumar Boro 
S/o Late Bela Ram Boro 
Viii: Bo.krapara, Khanapara 
District: Kamrup, Guwahati- 781 022. 

Narendra Nath Sarma 
S/o Late Rama Nath Sarma 
P.O. & Viii:- Bongshar 
District:- Kamrup, Assam. 

Sri Bongshidhar Bayan 
S/o Late Laghana Ram Bayan 
Viii: & P.O:- Mugdi 
District:- Naibari, Assam. 

Sri Puna Ram Murari 
S/o Late Vhenda Ram Murari 
Viii:- Tangabari Kaiaigaon 
P.O: Tangabari 
District: Darrang, Assam. 

Sri Sankar Basfore 
S/o Late Bhuzan Basfore 
Viii: & P.O: Kamial 
District: Darbhanga, Bihar. 

IO.Sri Nayan Baba Singh 
S/o Late Hera Singh 
Viii: & P.O:- Kamranga 
District:- Cachar, Assam. 

il.Sri Ramesh Chandra Daimary 
S/o Late Tarani Daimary 
Viii:- Lahoripar, P.O:- Rupohi 
District: Barpeta, Assam. 

All the applicants have been working under the Office of 
the Commissioner (Border), Govt. of India, Ministry of Home 
Affairs, Bhangagarh, Guwahati-781005. 	. . . Applicant. 

Contd./2 
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By Sr.Advocate Mr.D.C.Mahanta, Mr.B.Buragohain & Mr.R.C. 
Borpatragohain. 

- Versus - 

Union of India 
Represented by the Joint Secretary 
Government of India 
(15-11 & BM) Ministry of Home Affairs 
North Block, New Delhi - 110 001. 

The Desk Officer (B.F.-Desk) 
Govt. of India, M.H.A., North Block 
New Delhi. 

The Commissioner (Border) 
Government of India 
Ministry of Home Affairs, Bhangagarh 
Guwahati -. 5. 

The Administrative Officer 
Office of the Commissioner (Border) 
Govt. of India, Ministry of Home Affairs 
Bhangagarh, Guwahati - 781 005. 	. . . . Respondents. 

• 	 ORDER 

CHOWDHURY, J. (V. C.): 

The applicants are eleven in number espousing a 

common cause. Considering the common interest in the matter 

and the nature of the reliefs prayed for, leave was granted 

to the applicants to present their grievances by this 

application. 

1. 	The applicants are working in the office of the 

Commissioner (Border) Govt. of India, Ministry of Home 

Affairs, Bhangagarh, Guwahati i.e. respondent No.3. The 

office in question, was set up for the construction of 

Indo-Bangladesh border road and fencing. Pursuant to the 

above decision the applicants were appointed under the 

respondents in various posts like UDC, LDC, Peon, Chowkidar, 

Daftry, Safaiwala and Driver (Group 'C' & 'D') 

respectively irr the year 1984. These persons, since then, 

are working with the best of their abilities. The applicant 

No.1 was appointed as LDC in a purely temporary capacity 

w.e.f.30.3.1985 vide order dated 10.4.1985 and his service 

was extended upto 31.3.2007 vide order dated 23.8.2001. The 

applicant No.2 was appointed as Peon on temporary basis 

Contd./3 
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w.e.f.16.10.1984. By order dated 2.6.1986 he was allowed to 

officiate as LDC for a period of one year. Thereafter his 

service was extended upto 31.3.2007 vide order dated 

23.8.2001. The applicant No.3 was appointed as Peon 

w.e.f.21.1.1985 in temporary capacity. Thereafter he was 

promoted to officiate as LDC and tJDC by order dated 

16.10.2001. Similarly, the other applicants were appointed 

in Group_tDt as Peon, Driver, Safaiwala and Chowkidar. The 

applicant No.10 was appointed as Chowkider on 21.11.1986, 

and he was promoted to the post of LDC w.e.f.16.10.2001. 

The thematic song of this O.A. is for regularisation of the 

services of the applicants. In support of their contention 

the applicants referred to the communication sent by the 

Administrative Officer, Office of the Commissioner (Border) 

addressed to the Desk Officer (BF-Desk), Government of 

India for regularisation of their service. By the aforesaid 

letter the Administrative Officer indicated about the 
By the said communication 

anxiety of the fourteen nos. of adhoc staff.Lit was also 

requested in the event of winding up of the office on 

completion of the work to initiate absorption of these 

staff against regular posts in other offices of the Ministy 

of Home Affairs. The applicants also referred to the 

communication sent by the Commissioner (Border) addressed 

to the Joint Secretary (NE), Ministry of Home Affairs. The 

full text of the communication is reproduced below:- 

"No.14013/29(00)93-CB Dated: November 13,2000 

To 
The Joint Secretary (NE) 
Ministry of Home Affairs 
North Block 
New Delhi- 100 001. 

Sub:- Regularisation of services of temporary 
staff of the Office of the Commissioner 
(Border), Ministry of Home Affairs, 
Guwahati. 

Sir, 

I am to state that the office of the 
Commissioner (border) has 14 nos. of directly 
recruited Group-C and Group-D staff appointed 
temporarily in the year 1985 at the time of 
creation of Office on the basis of the names 

Contd./4 
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sponsored 	by 	the 	Employment 	Exchange, 
Guwahati. These staff continue to remain 
temporary even after completion of 14/15 years 
of service and there is a strong resentment 
among the staff for non-declaring their 
services to enable them to get promotion and 
other benefits under ACP scheme. The matter 
was discussed in the 34th HLEC meeting at New 
Delhi and on the advice of the HLEC a detailed 
note along with bio-data and service 
particulars of these staff were forwarded to 
the Min.of Home Affairs, New Delhi for taking 
necessary action. Recently, the Govt. has 
approved the additional work for construction 
of IBB road and fence and as such there is a 
likelihood of the office being continue for 
another 8 to 10 years. 

It is therefore, requested that steps 
may be tacen for regularisation of the 
services of the temporary staff of this office 
an early date. 

Yours faithfully, 

Commissioner (Border)" 

In response to the aforementioned communication Govt. of 

India by letter No.1/l/95-BF dated 24/28.11.2000 intimated 

as to the proposal for continuation of the 29 posts in the 

Office of the Commissioner (Border) icluding the 14 Group 

'C' & 'D' staffs, beyond February, 2001 to March 2007 was 

referred to the Finance Commission. By the said 

communication the Govt. of India informed that the Office 

of the Commissioner (Border) was created temporarily for 

supervising the Indo-Bangladesh Border Roads and Fence 

Construction Project Work, which was scheduled to be 

completed by March, 2007, therefore, it would not be 

possible to declare the services of the 14 Group 'C' & 'D' 

temporary staff as parmanent. These applicants filed 

representation before the authority for their 

regularisation and finally knocked the door of the 

Tribunal for redressal of their grievances. 

2. 	The respondents submitted its written statement. 

In the written statement the respondents asserted that the 

Office of the Commissioner (Border) was set up in May, 

1984 to liaise with the various construction agencies and 

the State Government for the purpose of construction of 

Contd./5 
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Indo-Bangladesh border road and fencing in Assam, 

Meghalaya, Mizoram, Tripura and West Bengal and it was to 

be wound up after the project was over. It was asserted 

that the office was a temporay one and all the posts were 

manned by deputationists from other offices except for 15 

nos. of Group 'C' and 'D' staff who were directly 

recruited on purely temporary basis at the time of setting 

up the through Employment Exchange, Guwahati. The term of 

appointment of the applicants itself indicated abut 

• the temporary nature of the posts. Those posts were 

created on temporary basis and.were extended from time to 

time. It was stated in the written statement that the 

first phase of Indo-Bangladesh Border works is nearing 

completion and Govt. of India approved additional work for 

• construction of Indo-Bangladesh Border road and fence with 

the time frame of 2001-2007. In view of the nature of the 

appointments and character of the project, the respondents 

stated that the services of the applicants as well as the 

posts would come to an end alongwith the termination of 

the Scheme. 

3. 	We have heard Mr.D.C.Mahanta, learned Sr. counsel 

for the applicants assisted by Mr. R.C.Borpatragohain, 

learned counsel and also Mr.B.C.Pathak, learned Addl.C.G. 

S.C. for the respondents at length. Mr.Mahanta referring 

to the Constitutional Scheme of rendering justice - 

social, political and economy, contended that there was no 

V
justifiable,  ground on the part of the respondents in not 

taking any positive steps for regularisation of the 

services of the applicants. The learned Sr.counsel in 

• support of his contention, also referred to various 

decisions rendered by the Supreme Court to humanise 

justice. Mr. B. C. Pathak, learned Addl.C.G.5.0 did not 

dispute the legal policies for rendering justice and equity 

to all concerned. Mr.Pathak however, • referred to the 

Contd./6 
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ground realities and submitted that the applicants were 

appointed purely on temporary basis against project work. 

The posts are inextricably connected with the Scheme and 

since the project is temporary, question of creating 

permanent posts and for that purpose regularisation of 

services of the applicants does not arise, contended 

Mr.B.C.Pathak. 

4. 	From the conspectus the following facts emerges: 

The •ten applicants were appointed during the 

period from 1.10.1984 to 24.11.1986. The applicant No.8 

Sri Puna Ram Murari was appointed on 28.4.1987. The 

applicant Nos.7, 8 and 10 are ex-Home Guard personnels. 

Their recruitments were made through Employment Exchange. 

The persons were recruited for the task undertaken by the 

Govt. of India for the purpose of construction of 

Indo-Bangladesh border road and fencing in Assam, 

Meghalaya, Mizoram, Tripura and West Bengal. The Office 

of the Commissioner (Border) under Ministry of Home 

Affairs that was set up in May, 1984 is a temporary one 
the 

created for the purpose to complete/missidn: undertaken. 

Materials indicated that the Office is a temporary one 

and the posts were manned by deputationists from other 

Offices save and except 15 nos. of Grade 'C' & 'D' staffs 

who were directly recruited through Employment Exchange. 

The posts were created on temporary basis and extended 

from year to year. Some of the applicants were given the 

)enef its of promotion on temporary basis with the 

ndition that the promotion would not bestow any right 

n them to claim regular appointment in the original 
is to. 

emporary grade posts. The objective behind Lexec ute the 

construction of Indo-Bangladesh border road and fencing 

in the five border States. It thus appears that the 

appointments made were for the purpose of completing the 

project/scheme. Their appointments are therefore 

co-terminous of the Scheme itself. The objective of the 

Contd./7 
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project was to meet the requirement. The appointments of the 

applicants shall continue with the project and the duration 

is to come to an end with the end of the project on 

fulfillment of the need. 

On consideration of all the aspects of the 

matter, it would not be appropriate for us to issue 

direction on the respondents as prayed for in aid of Section 

19 of the Administrative Tribunals Act, 1985 for absorbing 

the applicants. Any such direction will be contrary to this 

Scheme as well as the legal policies laid down by the 

Supreme Court consistently in this regard right from 

Jawaharlal Nehru Krishi Vishwa Vidyalaya vs. Bal Kishan Soni 

(1997) 5 SCC 86 to S.M.Nilajkar vs. Telecom, District 

Manager, Karnataka (2003) 4 SCC 27; Surendra Kumar Sharma 

vs. Vikas Adhikary and Another 2003 SCC (L&S) 600 and MD, 

U.P. Land Development Corporation and Another vs. Amar Singh 

and Others 2003 SCC (L&S) 690. 

Though we refrain from making any direction on 

the authority for regularisation of the services of the 

applicants, we feel it necessary to express our view that 

the case in hand, deserves consideration for keeping them in 

employment. We have said so in consideration of the basic 

foundation of legal policy which is to provide benefit and 

well being of the denizen - "salus poluli est suprema lake". 

The cardinal objective of legal policy is to render justice, 

equity and fair play. Our Republican Constitution does not 

countenance to do injustice. It is the basic policy of the 

consideration that law should afford equal direction for all 

signifying in the words of Prof.R.Dworkin - "equal concern 

and respect". There cannot be two opinions that law should 

be just. The Court or Tribunal is to assure that there is no 

failure of justice. 

Considering all these aspects of the matter we 

leave the matter on the respondents to take care of the 

Contd./8 
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situation. We hope and trust that the authority will 

continue to take the same care as it bestowed already on 

these persons for keeping the pot boiling. The Scheme is 

likely to be completed by 2007. Before drawing of the 

curtain and things fall apart, the respondents are to 

explore all possible measures tornitigate the s4itation with 
suitable, arrangement 

a healing touch either by devising a Scheme or other L as it deem fit and 

proper. 	With these observations we close the proceeding. 

The application thus stands disposed of. 

There shall, however, be no order as to costs. 

N.D.DAYAL 

	 kD.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE CHAIRMAN 
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I N THE CENTRAL ADM I N I STRATI YE TRIBUNAL 

{3UWAHAT I 3ENCH 

An application under Sec:t ion 19 of the 

Athiniitrative Tribunal Ace, 195 

0 .A NO 	jf OF 2002 

11 

S r i t(.riithna Kana Roy Fx. Other 

* pplicant 

Ye 

Union of India & C)therir 

- .Lfldefl 3  

DETAILS OF THE APPLICATION 
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Particulars of the applicants: 

Sn Krishna Kanta Roy 

Son of Late Priya Nath Roy, 

Village: Botaghuli, P.O. Panjabari, 

Guwahati 781037. 

Sri Nripen Kakati, 

Son of Late Rajen Kakati, 

Village & P.O. Pub Borka, 

District: Kamrup,Assam. 

Sri Jatin Chandra Das, 

( 

91  

Son of Late Joy Ram Das, 

Village Pandu Bazar, 

P.O. Pandu Bazar, Guwahati — 781 012, 

District: Kamrup,Assam. 

Sri Munindra Chandra Das, 

Son of Late Chuni Ram Das, 

Village Deharkuchi, 

P.O. Shanikuchi, District : Nalbari,Assam 

Sri Basanta Kumar Boro, 

Son of Late Bela Ram Born, 

Village Bokrapara, Khanapara, 

District: Kamrup, Guwahati - 781022. 

Contd.... 
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 NarendraNathSarmä, 

Son ofLate'RarnaNath Sanna, 

P.O. & Vitlage : Bongshar, 

District : Kamrup, Assain. 

 Sri Bongshidhar Bayan, 

Son of Late Laghana Ram Bayan,. 

Village: Mugdi, P.O Mugdi, 

District : Nalbari,Msam. 

 Sri Puna Ram Murari 

Son of Late Vhenda Rain Murari, 

Village :Tangabari Kalaigaon 

P.O. Tangabari, District: Darrang, 

Assarn. 

• 	9. Sri Sankar B4re, 	/ 

Son of Late Bhuzan Basibro, 

Village and P.O. KanzIal 

District: Darbhanga, Bihar. 

• 	10. Sri Nayan Baba Singh 

Son of Late Hera Singh 

Village & P.O. Kamranga, 

District: Cachar,Assam. 

(I 

\\ 

/ 
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11. Sri Ramesh Chandra Daimary, 

	 I 
Son of Late Tarani Daimary, 

Village: Lahoripar, P.O. Rupohi, 

District: Barpeta, Assarn. 

All the appellants have been working undàr the Office of 

the Commissioner(Border), Govt of India, Ministry of 

Home Affairs, Bhangagarh, Guwahati 781 OO5.. 
-Q Clomqnorn &u_ 

2. 	Particulars of the Respondents: 

Union of India, represented by the 

Joint Secretary, Govt. of India, 

(15-11& BM)Ministry of Home Affairs, 

NorthBloclçNewDelhi-110001. 

The Desk Officer (B.F.-.Desk), 

Govt. of India, M1{.A., NorthBloek, 

New Delhi. 

The Commissioner (Border),. 

Government of India, Ministry of 

Home Affairs, Bhangagarh, Guwahati -5. 

The Mministrative officer, 

Office of the Commissioner (Border), Govt. of 

India, Ministry of Home Affairs, Bhangagarh, 

Guwahati-781 005: 
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V 

3. 	Particulars for which the art4ication is made: 

I. 	Letter No.14011/221(oo)94-CB dated 30.1096 issued by 

the Commissioner (Border) to the Joint Secretary. (NE), 

Ministry of Home Affairs, Govt of India, for absorption 

of Temporary staff of office of the Commissioner 

(Border), M.H.A., Guwahati. 

H. 	Letter 	dated 	Administrative 	Officer 	letter 

No.14013/29(oo)93/CB dated 31.3.99 addressed, to the.. 

Desk Officer, Ministry of Home Aflirs, Government of.. 

India for absorbing the employees against regular posts 

in other offices of the Government of India. .. . 4 

Administrative officer's letter No.14013/29(oo)93-CB 	. 

dated 03.9.99 with a request to take up the matter on 

priority basis. 

Administrative Officer's letter No.14013129(OO)93-CB 

dated 10 1.2000 forwarding the Written note regarding 

regulanzation of service of the existing staff of the . 

Cdmmissioner (Border) Ministry of Home Affairs, 

Guwahati. 

Commissioner (Border) letter No.14013/29(OO)93CB .. 

dated 13.112000 addressed to the Joint Secretary (N.E.) 	c 

Ministry of Home Affairs, for regularization of services .. 

of 14 numbers of Group 'C' and Group 'D' staff for 
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enabling them to get promotion and other benefits under . 

ACP Scheme. 

VI. 	Deputy Secretar's (NEC) Ministry of Home Affairs 

Govt. of India, letter dated 24.11.2000 addressed to the 

Commissioner,! (Border), 	Guwahati, 	regarding 	the.. 

approval of the proposal for continuation of the 29 posts 

in the officeof the Commissioner(Border) Guwahati. 

VII.. 	The Depfy Commissioner (Border) letter No. letter,  : 

No.14013129(00)93-CB dated 14.2.2001 forwarding the 

represeqtation 	submitted 	by 	R C 	Sarma, 	General 

Secretfry, Commissioner (Border), Employee's Union on 

behalf of the staff members. 

VILA.The representation in Communication No.100/1/92- 

CBEU dated 1 22001 submitted on behalf of the Union 

praying interalia permanent absorbtion of the temporary 

staff of the office of the Commissioner (Border). 

V1ll 1, 1  An appeal dated 20.62000 preferred by the applicant 

before the Joint Secreta 	(IS-i 1 & BM) Govt.. of India, 

J 	Ministry of Home Affairs, North Block,, New Delhi —1. 

4. 	Jurisdiction of the Tribunal: 

The applicants declares that the subject matter of this 

application is well within the jurisdiction of this Hon'ble 

Tribunal. 



Limitation: 
The applic.int further declares that the applic.a-  - 

tiorf. is within the period of limitation u.nder 

Section 21 of the Administrative Tribtmal Act,1985 

Erief facts of the cae 

I.. 	That the appellants are the Citizen of India 

and as iuch they are entitled to all ricjht', Pro-

tect ion and safeguards granted under the Contitu-

t ion of India and the I aw':; framed thereunder.  

111 	T h a t all the appellants are working in the 

office of the Comm 	(Borders Gavt. of India 

Min itry of Home 	 Gutfallati and 

their gri.evances and iuh matters are similar in 

nature and hence they craves Ieae of this Hon hle 

Tribunal to jciin together in a ingle application 

invo1: ing the poier under Rule 4(5 1r(W of Central 

dmiriitrative Tribu.nai'i (Procedure) Rules of 19-

III The appeIlants state that the 3ovt of India 

set; p an etablihment 	Ofce of the 

ioner (Rorder) on 254. 194 fou).owing Aan accord 

for contruction of mdci Eiangladesh Dorder Roads 

Fence and •ianction for continuation of 	temporary 

posts, is acccirded on year to year basis. According-

ly, th ..ppelIant were duly appointed under the 

id ahli;hent ai UL).0 ,LC,Peon,Choidar. 

draf;y,Safaiwala and [)riFer reipectivly i.e. group 

'C' and 'I)' taff in the year 194.. 

iV 	That the appellant -3 'state  that ince the date 

of joi.ring 	in service they 	have 	been :r.enthring 

ncere service to the iat.ifacticin of ill 	con- 

cerned wi.thc;ui; any h3.emi'h whatsoever in the entire 

pe r i cid 



V. 	That the appeliants state that the Govt. of 

India, Ministry of Urban affairs and Employment 

Office of indo rgladesh corder Roads and barbed 

fencing with a vietw to che':king the infiltration of 

illegal Migrant from Bangiadeth border into the 

Indian territory. it may be mentioned here in that 

the office of the {oiisi.oner (corder) i created 

for the construct ion as well a's maintenance an the 

mdci Rang ladesh Rarder Roads. The work of main-

tenance is a continuous process for an indefinite 

period ca f time even after t h e con'struction is 

completed. in that view of the matter,the office of 

the C omilm iioner(Rorder) requires to be made a 

permanent e'stah I ishment. 

Vi. 	That the a.ppei. lant No. i. was appointed in the 

post of 	.,D.C.in a purely temporary capacity 

.e. f.Z ,3.EF3 vide office order dated 10.4.85 u.nder 

the estab I ishment of Commies iocier (Border ) ,Min istry 

of Home kffairs,Guwahatj - There..fter h i s service 

has been extended upto 31.3.2007 '.e ide order dated 

23. S. 2001 

Copi.e's of the order' dated 10.4.5 and 23.8.01 

are annexed herewith and marked as Annexure*I 

and II 

VII. That the appellant No.2 was appointed as peon 

a group D post in •a temporary capacity w.e.f 

16. i0.E4 in the office of the mis'sioner(Border 

L3uwahat i until further order. Thereafter vide order 

dated 26.86 he was allowed to officiate as 

L.D.C.for a period of one year. Thereafter h i s 

service ' has been extended u.pt'o 31 .3..2007 vide 

office order dated 23.8.2001. 
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Copies of the Order dated 21.1.85, 

2.6.86 and 238.2001 are annexed 

herewith and marked as. Annexure - 

3,4 and 5 respectively. 	 - 

VI!' That the appellant No.3 was appointed as peon w.e.f. 

20.1.85 in the office of the Commissioner (Border), :Guwaluiti 

until further orders. Thereafter he was promoted to officiate 1 

L.D.C. and U.D.C. under the said establishment until further 

order. 

Copies of the Office Order dated 

21.1.85 and 16.10.2001 are annexed 

herewith and marked as Annexure - 6 

and 7. 

rV 

i) That the appellant No.4 was appointed as peon w.e.f. 	• 	r 

I ,  

1.10.84 under the said establishment until further order.  

Thereafter he was appointed in the post of di:w.e.f.85 0  

vide order dated 4.3.85. 

Copies of the Order dated 21.1.84 and 

4.3.85 are annexed herewith and 

markedasAnnexure-8and9..: 

That the appellant No.5 was appointed as peon in Grup 

- D post w.e.f. 2.1.85 under the said. establishment until further 

order. 
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A copy of the said Order dated 

21.1.85 is annexed herewith an 4  

marked as Annexure —1:0. 

,t... ihat the appellant No.6 was appointed as peon under the 

said establishment w.e.f. 22.5.86 thereafter his services has 

been extended until further orders under the said establishnient 

vide order dated 2.7.86. 

Copies of the order dated 22.5.86 and 

2.7.86 are annexed herewith and 

marked as Annexure —11 and 12. 

'Ihat the appellant No.7 was appointed as Chowkidar 

under the establishment of office of the Commissioner (Border) 

Govt. of India, Ministiy of Home Affairs Guwahati at the 

dailywage basis on 5.3.85. Thereafter he was appointed as peon 

Group - D post w.e.f. 2.6.86 under the said establishment vide 

order dated 2.7.86. 

Copies of the Order dated 5.3.85 and 

2.7.86 are annexed herewith and 

marked as Annexure —13 and 14. 

XI 1. That the appellant No.8 was appointed as peon in a 

temporary basis for a period of six months. Thereafter he was 

allowed to confirm in the said post vide order dated 263.87. 
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Copies of the order dated 27.4.87 and 

26.5.87 are annexed herewith and 

markedasAnnexure—l5afldl6. 

)(IV That the appellant No.9 was appointed as sathiwala a ••  

group - D post on 27.10.86 under the said establishment on a 

temporary basis. 

A copy of the said order dated 

27.10.86 is annexed herewith and 

marked as Annexure - 17. 

That the appellant No.10 was appointedas Chowkidar on 

21.11.86 under the establishment of 	ofTice of the .. 

Commissioner (Border) Govt. of India, Ministry of Home 

Affairs, Guwahati until further order. Thereafter he was 

promoted to the post of L.D.0 w.e.f. 16.10.01 under the said 

establishment vide order dated 2.11.01. 

A copy of the order dated .21.11.86.. 

and 2.11.01 are annexed herewith and 

marked as Annexure - 18 and 19 

That the appellant No.11 was appointed as driver w.e.f. 

1.3.85 vide Commissioner(Border) order dated 5.3.85. 

A copy of the order dated 5.3.85 is 

annexed herewith and marked as 

4 

Annexure - 20. 
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X1.. That the appellants state that the office of the ' 

Commissioner (Border) is created for the construction as well 

as Maintenance, of the indo Bangaladesh Border. rnads The 

work of Maintenance is a continuous process for an indefinite' 

period of time even after the construction is completed. in that 

view of the matter, the office of the Commissioner (Border). 

requires to be made a pennanent establishment. 

XV111. That the appellants state that time and againtbey are: 

• making their earnest requests to the concerned authorities, 

Ministry of Home Affairs, Govt of India, through proper 

channel for making the office of the Commissioner (l3order) a, 

permanent establishment and tol regularize their services in the 

said office. 

)iThat the appellants  state that Ofl , 31.3.99:. the 

Administrative Officer, Govt of India, Ministry of Home 

Affairs, Guwahati issued a letter to the Desk Officer (BF-Desk) 

Govt. of India, Ministry of Home Affairs, North 13Iociç New . ' 

Delhi for absorbing all the temporary employees against regular 

post in other offices of the Ministry of Home Affairs, wherein 

the names of the appellants, were also appeared. 

A copy of the said letter dated 313.99 

is annexed herewith and marked 'aE,, 

Annexure —21. 

4 
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X1( 1hat the appellant state that again the Administrative 

Officer, Govt. of India, M.H.A. Guwahati issued a letter dated 

3.9.99 with a request to take up the matter for regularizing the. 

temporary staff on priority basis, but till date no action has been 

taken by the concerned authority for the reasons best known to. 

them. 

A copy of the said letter dated 

3.9.99 is annexed herewith and 

marked as Annexure - 22. 

Y Xt That the appellantstate that in the month of February, 

/ 1992 the work measurement study team submitted a report 

which was forwarded by Ministry of Home Affairs, wherein the : 

team justified continuation of all 23 posts. in 1994, a quality 

control cell with seven other posts were sanctioned by the 	F 

Ministry of Home Affairs, and presently the office has 30 

sanctioned posts. As per the recommendation of works study 

team 6 nos of directly recruited Grade D staff were declared. 	. 

surplus and their names were forwarded to the surplus cell of 

the Ministry of Labour Govt. of India. Accordingly, they were 

re-employed in the C.P.W.D. at Malda and Ba1urghatin. Wàst . 

Bengal on permanent basis and presently they are servicing in 

Guwahati on being transferred.. 
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X'M That the appellants state that the entire matter was 

discussed in details in the 30 H.L.E.C.meeting under agenda 

item No.2 and accordingly the service particulars of the 14 nos. 

of temporary staff of the Commissioner (Border) office was 

again forwarded alongwith the notes to the Ministry of Home 

Affairs, New Delhi for taking appropriate action. 

A copy of the said 'etter dated 

10.1.2000 	issued 	by 	the: 

Administrative 	officer 	Of 

Commissioner (Border) Guwahati is 

annexed herewith and marked as 

Annexure - 23. 

XXllt.That the appellants state that on 13.11.2000 the 

Commissioner (Border) Ministry of Home Affairs; Guwahati 

issued a letter to the Joint Secretary (We.) M.H.A. New Delhi 

in the matter of regularization of 14 numbers group C and. 

Group D and to accord promotion and other benefits under 

A.C.P. Scheme. In the said letter, it is also mentioned that  the 

Govt. of India has already approved the addi. Work for 

construction of Indo Bangaladesh Border Roads and fences 

which is likely to continue for another 8 to 10 yrs 
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A copy of the said letter dated 

13.11.2000 is annexed herewith 

and marked as Annexure-2& 

XXJVThat the appellants state that on 24 11 2000 the Deputy 

Secretary (N.E.C.), Govt. of India, M.H.A., New Delhi issued 

letter to the Commissioner, Bhangagarh, Guwahati whereby it 

is stated that the office of the Commissioner (Border) has been 

created temporarily for supervising the Indo Bangaladesh, 

Border Roads and finee construction project work, which is 	I 

scheduled to be completed by March• 2007, it may not be : 

possible to declare the servióes of 14 nos group - C and .gtoup—,.' 

D temporary staff as permanent. 

A copy of the said letter dated 

24.11.2000isanneedbercwith., 

and marked as Aniexure-25. 

XXViat the appellants state that the . apeilantA severaI' .. 

occasion requested the concerned authority for regularization of: 	" 

their service as well as permanently absorption in any other 

Central Govt. Department such as C.P.W.. at Guwahati. Be it 

stated that one of such representation,dated.1.2.2001pr4er 

by the appellants union was submitted before the Commissioner 

(Border) Guwahati&forwarded to the Joint Secretary (N.E.),.,; 

M.H.A., New Delhi on 16.22001. 
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A copy of,  the said letter dated 

162.2001 is annexed herewith and, 

marked as Annexure - 26. 

XX&That the appel1antstate that on 20.6.2002 the appellantp, 

have been individually submitted appeal before Ahe Joint 

Secretary (LS,4I & B.M) Gok. of India, M.H.A., New Delhi 	' 

through proper channel in the matter of declaring theoffice of 

the Commissioner (Border) Guwahati, Assam. as. permanent' 

establishment and regularization of the services of the 

employees working therein or alternatively to absorb thefli 

against permanent vacancies lying vacant in the C.P.W.D. 

office! other Central Govt. office in Guwahati. 

A copies of the appeal prepared 

by the appellants are. annexed 

herewith and marked as 

Annexure - 27 to 37 

respectively. 

7. 	Relief sought for: 

In fact and circumstances the appellants prays for the following, 

reliefs: 

(a) That the appellants being appointed after going through 

the due selection process under the establishment of 

Commissioner(Border) M.H.A., Govt. of India, 
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Bhangagarh Guwahati, and as they have been rendering 

14/16 years services on temporary basis their services 

should be regularized by declaring the office of the 

Commissioner (Border) Guwahati as permanent S 

establishment. 

That impugned letter dated 24.112000 issued by the 

Deputy Secretary, (N.E.C.) Govt. of lidia, M.HA New 

Delhi should be declared void and illegal. 

That the appellants be extended all the facilities and 

service benefits as have been provided to other 

employees, similarly situated; 

That the office of the Commissioner (Border) M.H.A., H 

Guwahati should be declared permanent establishment or 

the services of the appellants may be absorbed against 

permanent vacancies lying vacant in the C.P.W.D office 

or other Central Govt. office, Guwahati. 

That the appellants may be given all service benefits like. 	ti 

as H.B.A. and M.C.A etc. 

The above reliefs are sought for on the following 

amongst other: 



t~ 
1 

18 

GROUNDS 

For that although all the appellants were duly 

appointed against the temporary posts in group C and 

group -D posts but their services have not b een  

regularized by the respondent authority. 

For that the act of respondents in attempting to 

deprive the appellants from the post which they have 

been holding by not declaring the establishment as 

permanent. 

For that services of some other similarly situated 

employees have been regularized by absorbing them in 

other Central Govt. offices by depriving the: appellants. 

wheich is highly discreminatary besides being violative 

of the principles of natural justice. 

IV For that the appellants have already been rendenng 

their services for more than 14/16 years but they, have not 

get any job security. 

V. For that the services of the appellants can be 

regularized alternatively against the posts lying vacant.. 

under C.P.W.D. office, Guwahati or any other Central. 

Govt. offices in Guwahati but same has not been done by 

the authority till date. 
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Interim relief sought for: 	 - 

The respondents may be directed to immediately,  stop the 

process of abolition of the office of the Commissioner (Border) 

Guwahati under the Ministry of Home Afiirs, Govt. of India 

and not to oust the appellants from the service till to the ., 

disposal of the matter by this Hon'ble Triobunal. 

Details of remedies: 

This Hon'ble Tribunal may be pleased to declare the impugne4 

act of the respondents to abolish the office of the. • 

Commissioner, Border, Guwahagti as illegal and further be 

pleased to order the respondents to declare it as permanent and . 

regularize the services of the appellants and/or a pass any other 

or further order/orders and directions as to this Hon'ble . 

Tribunal may deem fit and proper on the above fiicts and . 

circumstances of the matter. 

Matters filed in any other Court: 

No application or petition has been filed before any other Court. ... 

11 The appellants have prer4 an appeal before the authority.  

However, no remedy have been found. and remedies sought for 

before this Tribunal would be the only an appropriate remedy. 

12. Particulars of the postal order.: 
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13. List of Documents: 

As per index. 

VERIFICATION 

I, Shri Krishna Kanta Ray, Son of Late priya Nath Ray, 

age about 41 years, resident of Panjabari, P.O. Panjabari in the 

district of Kamnip, Assam do hereby verii' that the statements 

in paragraph I +-o X  V I I I YX f 

Are true to my knowledge belief and those made in paragraph 

Nt )  YX , 5Od I xy iii i-o xxv I Are true to my information 

derived from the records and the rest of my humble submission 

and I sign this Verification on ...  day of September 2002 at: * 

Guwahati. 

£d' V 8C14¼A 2 

(Signature) 



..--------- 	- 
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J No 14011/12/(00) - 	

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFLAIRS 

OFFICE OF THE COMIIISSIONER(BORDER) 
BHONGAGGUWAF1AT 1-5 • 

OFFICE 7 ORDER 

In contInuation of this off- Ice order No,14011/12/(00)_ 
90-cB dated 21-03-2001 the term of temporary appointment in 

respect of the following employees in the office of 	the 
Cornmissioner(Border)M.HA Guwahatj is hereby extended for a 

further period and continue upto 31-03-2007 

Krishna Kanta Roy, U.D.C. 

2. Shri Jatin Chandra Das, L.D,C.' 

•. Shri Nripen Kakati, L.D.C. 

4. Shrj Ramesh Chandra Sarma, L.D.C. 

The extension of purely temporary appojntent will not 
bestow. any claim for regular appointment and ervice rendered 
on temporary basis in the grade of U.D.C./L.D.C, will not 

make incumbent eligible to any of the benefits from regular 

appojnent of person in the same grade. 

COiluniss loner (Boer) 
TtT7T1 (Dord 

Memo NO.14011/12/(OO)gO_CB 	 Dt, 	
cf  

Copy toz-. 

The Senior Accounts Officer, Regional pay and 
Accounts OffIce(IB), Govt. of India, M.H.A. Shillong. 

Accounts section. 

Person concerned ........... .. .../Personal file. 

Desk Officer(BF) M.H.A. North Block, New-Delhj._110001. 
Office copy. 

Administrative Officer, 
4tnrIfU JJI4 

j 	
Comwn 	(&)rdr1 M' 

- 
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oi 2/ 
GOV)3RNN1 OF 1NDXA 

iINIsrRY O' 11O154 M'FAiIRS 
C)FFIC I O 	 10 R( ;3Oxw$R) 

P?OITHNT ORflR -- - -- 

Sbri Nripon Kakoi i8 zppointed as Poofl 

a Group P post in a teporr1 crpCity in the py 
ocle of . I 963 2O8 e..2.2O-EDL232 with effeot 

from $6, 10.84 F.N. iu.tlio ottice of the Comimissjoner 

(13-orier) 0  cu1rntj utj1 further orcler. 

His pay will be fixed in ocoordanco with 

the rules, 

lie will bo on probation f* a period of 

two yer. 

(Dr. J K. Bth&.ux) 
Co1mi8aionsr(13ordor) 

Cofly to a - 

, POronl file, 

2, flouée keeping Astant, 

3. BiU A1$ (2 CO)iEU3).. 

14 	Accouiit 0.'Cf icerp itojjonaL ?ay &. 
AOcoUAts Offjco(Ii).,A, v $hillonj3.9  

50 	ffioo order fi1, 

- , Shri Nripi KkoSi, 	

. 

(T)reJ0irt1huz') 
Cnior(i3drder) 

• 	 S 

\ç1 	 S 	 * 

• 	...• 	- 	Q\ 
U 

7-1 	 ------ '' ---- 	TT.T 
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NO 	I (00) 
ovormeflt: Qf IndiA 

Ministry 	klome jNf f ai5 
Office of the commissioner(B 0 ) 

l3hongagarh. Guwthatib.. 

P nICE 	ORDER 
,nraw • 

Shri Nripefl Xakati, Peon of this office is hor 
eby allowed to officiate as Lower Division Clerk for a 
period of one year in the pay scale of 	2606290 

plus other all9waflCs. 

as admi3sible as per Central oovernment Rules with of feet 
from 02-0686 (F..). 

Memo NO.4011/12(O0)86 	 cit. 

Copy forwarded t0i' 

The ACCOUntS Officer, Regional Pay & ACCOUntS 

4ffice(1B), (OVerflrfleflt of India, Ministry of Home Affairso 

Sh.&.Uong'-3. 

26 	
The Drawing and Disbursing Officer, 

3. 	The Hcuse keeping As5i8taflt/13i11 ASsistaflt/ 

cash Assistant. 

4, \7<Shri Nripen Ka3cati, peon. 
He  must attain the required typing speed of 40 
words per minute within four months from the 
date of his appointment. After one year his 
perfOThaflCeS will be reviewed. 

50 	
personal file of person concerned.. 

6. 	Qffice order file. 

ect,ton Offier. 

c, 

c) 	 ' 
- 
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• No.14011/12/(00)90_CB 
GOVERNMENT OF INDIA 

4 	 MINISTRY OF HOME AFlARS 
OFFICE OF THE COI\UIISSIONER(BORDER) 

BHONGAGA1 1 GUWAHATI-5. 

4Nj.-5 

OFFICE ,- ORDER 

In continuation of this office order No.14011/12/(00)_ 

90-CS dated 21-03-2001 the term of temporary appointment in 

respect of the following employees in the office of 	the 

Commjssioner(Border)fIHA Guwahati is hereby extended for a 

further period and continue upto 31-03-2007 A  

Shri Krishna Kanta Roy, U.D.C. 

Shri Jatin Chandra Das, L.D.C. 

,3Thhri Nripen Kakati, L.D.C. 

4. Shrj Ramesh Chandra Sarma, L.D.C. 

The extension of purely temporary appointment will not 

bestow any claim for regular appoi,ntment and service rendered 
on tempora±y basis in the grade of U.D.C./XJD.C. will not 
make incumbent eligible to any of the benefits from regular 
appoinent of person in the same grade. 

Conunlssiofler(Border)f 
(F3ordc 

	

• 	jnd 
Memo No.14011/12/(O0)gO...C5 	 Dt.: 

Copy toi- 

The Senior Accounts Officer,Regional.pay and 
Accounts Offlce(IB), Govt. of India, M.H.A. hillth g . 

Accounts section. 

Person concerned ...... ........../Personaj. file. 	J, 
Desk Officer(BF) M.H.A. North Block, New-De1hj-1100I; 
Office copy. 

- 	

• 

Administrative Officer. • 
AOM4MY811% 

$* k/ u. Cir'miW..er (8ord 

C, 

S 
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AN 

p. H 	 NO.13012/11/8k-en 
GOVERNNENT OF INDIA 

N 	 NINISTRY OF HOME AFFARS 
OFFICID OF THE COMMISSIONER (BoruR) 

	

GAUJIATI 	
DATE 

I 	 _ 
.APP0INTMETORDER 

• 	 .• 	 Shri Jatin Chandra Das is appointed as 

Peon a GroupD post in a temporary Qapacity in the. 

• pay scale of Rs. 19-3-208-4-220-EB-4-232 with 	• 

/ effect from 20.1,85 F,N. in the office of the 

Coimnissioner (Border), Gauhati until further 

orders. 

• 	 His pay will be fixed in accordance 

with the rules, 

He will be on probation for  a period 

• 	of two years, 
 

(Dr.J.K.Barthakur) 
• 	 Commissioner (Border) 

Copy to 

~.P~ ersonal file, 
• 	 2, House keeping Assistant. 

• 	 3. A ill A88i8tant (2 . ,6opies). 

k. Accounts Officer, Regional Pay Accounts 
Office (In), M.H.A., Shi1long3, 

• 	 5. Office order file. 

6, Shri Jatin Chandra. Das. 

H
21

ur) 

/c 
(Dr,J.1c. artha 

COmnhissioner(Bo dex') 

:. 
- 

' 	 .. 	

S 	e 	 •• 	 - 	

• 	 'S 	 • 



&nng 

No.14029/3(QO)86..cE 

overnment. of India 
: 

4inistry of Hane AffaLr 
Off ice.o 	the Cothmis$joner(Border) 

hangagarh:: Guwahatj..S. 

I  

Dt. 	16.10..2001 

514 Jatin ChiDes, LDC is hereby prmote 	to 

offic.ate as U,D,C, in the Scale of pay of Rs.40001O0..6000/ 

H: plus.:otherallowarices as adrissib1e ag pet the 

• 	 - Central Government rules 	t.e.f. 16102001 temporarily ,  
• and untIl further order. 

Ne will he on probation 	for two years fran. 

• 
thedate of,bis pranotion. 

On his pranotion,he is required to exercise 

option1 If any, in themattr of fixation of pay within 

one month in terms of .G,I,O,, 	 ? .16 below 	E 	22(1) (a) (1) 

The temporary appointment will not bastcw any 

• claim for regular appoinent and service rendered on 

temporary basis in the grade ofU,D,C, will not rake the 

incumbent eligible to any of the benefits frcn regular 

appoihtnent of, person in the same grade. 

Sc/4u. illegible 
- . 	

Deputy Ccxnmissioner (Bcrder) 

t4emo No, 1 42g/3(oo)a6....cn 	Dtd, 16..10-2001 

Copy to : 

• 14 The Sr.coount 	Officer,Regjonaj Pay and, Accounts 
• 	

. 	 . 	 . 	 r office (18), Cøvt,ofIndie 	.H.A..Shillong 
2. The Desk Officer (BP),Ministry of ikrne Affairs, 

• North 	31ock, Mew 	lhi1 	001. 	• 	. 	 . 

• 3e 	Accounts Section, 	 ........... 
Shri Jatin Ch.D& 

Personal file of Shri 

Office copy.. 	 . 	 . 

• • 

• 	 • • 	 • Zillegible' 
• 	ap .Aainistratjve Officer, 

• 
' 
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Lii ,  4' 	
I 	oA NNRJ.sRE—g 

NO.1OI2/1)/8hICD 
GOV!?UNI oir INDrA 

1 	 iThThrflY• OF HOME MTAIR 

	

OFFiC1 OF EiJi CO1I3IONEi((13ORC1..) 	. 
1ATh AW  

	

. 	 . 

APPOINT LLr, .L1LJU 

Shri Divaindra CbnI2dr9 Dn3 S cpi;od 38 

Peon a Group U pcH3t in a tOrnpOX'ary Caj LCitifl the 

	

py 8CclO or S, i963.2O 	22013.232, 	effoot 

	

/froni 1,10,814 F.i1. jn the offico of •tho. 	nmiS$ioW3r 

(Border), Guhnti imtii furtLorOrdOr, . 

IIjs pOy will be fixed in eocorl3nce .th 

t.2u' x'ulo, 

• 	. 	 lIe will be on 	OhrI.tiOX 'tox 	peziod oL 

• 	two yer5. 	

/ 
(rr.J. ;c,iart1iakur) 

Commissionqr( Bordor). 

Copy Co s 
Peria1 file, 

HOu8Ø keopifl. Aistaxt, 

Dill A8istat( 2 copies ). 

•ccount Ofcior,.1eiIrUii Py & ACCOU1*t$ 
. 

office 	 thillon30 

5. Off.ico order file, 

Shri U idra Chnndrn Dae, 

21 
• ' 	 (tr,Jo ;,rthktt3) 

(ortimi8SicmOr( florOr ), 

010 



- 	

Au-9 0  

Government of Incia 	 JQ 
tinistry of Home Affairs, 

Office of Comnhissioner(Bordor) 
Guwcthati781003, 

I 

-OF.FICE ORDR 

NOJ3 012/ 1 1/84.Ci3/62 	 Dctod Guirethati the 4th Maroh'8 5 

Shri ?tunindra Charidra Das, tho.8eniormost peon 
(Group P post) of this office is hereby appintedtexnporarly 
in the post of drafty in the scale of pay o\fts200206-4.-234.-
EJ3' 14.250/PM, plus other alioiancea as admissible a3: per Central. 
Govt 0  rules w.e.f,1.3,S5(F0N) 0  

Sc1/.'.(Dz,J3orthur) 
Comesjoner(3ordr)0 

qerno,o, 1 301 2/1 I/8Aç_cn/62 A. 	Dated Guahati the'4t.4 1arcti 1 85. 

Copy forwardto 

1, The Accounts Off±cor, Reioal Pay and Accounts \Office, 
(IB) , Ministry of .  ome Affairs,Sbilloig.3, 

9. 2 The Drawing & Disbursing officer 0  
(three coies for House keeping/bill/Cash Asstt. 

Personnel fib of person conoerned 
40 Shri flunindra Chandra 1)as, OfjCC peon 0  

2 Afln\ 
( R1.Das) 

Section Offjcex 
Office of tho Cornis f3io\leI(flordor) 

Cie  
\& 

('1 

/ 
c,,' 	

k• 



APPNr 	 !2 

Shri Bnsnntn Kutr UoFo  is ppoutodita 

Peon a Group D po8t. ii i tenipory capcty. in the 

pry 80nIo of s, 196 	 with efoct 

from 0I.55 F.N, in the offjoe of the Commisaiouer 

(730rdor), GUhT1ti untjl furtier orders,' 

his pay. will bo fixed. in ncoordnce wtii 

ti-le rube. 

Un will be on ,prob1jon for a. prLod of 

two yea rS. 

• 	 . (Dr.J.. )nrtaiur) . 
coniii*ionur(13oder) 	/ 

Copy to 1 	 . 

4. 

	

	

/ 

Porsoani file. 

2 tiouso kopin an 

3. Dill. A 3t8tiflt (2 cpioe). 

4, Acoounts .O1fioor,Regioncl 'ay 
Accounts oftioe(  

• 	5o Qffjcg order f1.lo. 	 : 
0 

/ . Shri F3aata lcuqr 

:30r0JL___ii4 
0 	 • 	 1 

f1 
• 

41 

1 •' 
I ;  

MW 

-. 
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4 
Go7'tM.1fl D.'JN?1(4 

1ff HICTRY ? ROi  

OF'ICE Orly , 	CO LJ1OLTS L(LOt1R) 

Date.-  

1fit 	efe'-eice to i,e aiication dated 

$iri j'1 	 4A,)vnO— 	is offerc a te.pory. coat of", 

in te scale of ay of s. 

p1u8 usual al1once8 senctionedby t'ie GOV3rTInb 	ictfa'lis 

appointrient will be subject to the fo1loi'rn terms and conditiona. 

i) 	The 	jnb.nt is purely teoorarv end will be 

overzisd by the C.C.S.(T.d.)ules, 1965 a:-d is liabe to tertination 
. wi'hout' a i I.  i'in any xeasono nd'r P.u.les'5 ibid.  

ia,.) 	:o 8i?b1e  o .bopQ8t./trans.ferred to anyplace 

or brd on suçji .  terms and conditions as tiay be 

decid*4 : by The Gova'w.ien't of 3i4ia. 	. 	. 	. . 	. 

He will be junior to the 'junioost official 

ervin& in the &rade in the oero/q/7/-' .b •In the øvent of 

ia?araion of the cadre he wil. . be 'junior to thoeof t h e cadre 

11ooatod tó.te office ofhe Accountari.t Gonral, Apeam. 

'-e will have to comply with the requireenta. 

the C.C.3.(Conduc) Rules, 1964 end tie Plural Iarriae JLct. All 

RJ,es or cadres already in exIstence, or issued f rom.. tiure to time.? 

dtn 	tendance,duties, discipline, conditions of service,, 

q, will automatically 'pe aD'licable to , him, 

v) 	if he ba1ons to aScieduled Caste andorofeses 

iic14Si&hre1iori, he o'"tould raprt any change. of7religiox1:' 

o t'p'oiitthj authority iituuediately such a charie take' 	. 	. 

vi)' 	Ye. ahould give a declaration . of his omo own for 

pr.ae'bf L.'.C. within six months. froj'.i the date of entry 

in tos'vjces. 	. 	... .. 	.... 	. 	 . 	. 	. 	. 	. 

If the offer is accepted by hin, he sioi4d sie p the 

OLOC-Opt"Ca of the of'er in t:e forn enclosed and r3port personlly.: 
to tha o?ico of 'the 	 . 

VuM4.itIy ut in ny case. not later than fifteen days from 
&: 'J.• c :"cL:ib of thio offr. t'hie offer'. islible to 

Lfr 	t' 	
: 

doo 	to jam on or bero the sti'p.ilatod date. 	' 

Coritd.. • 2. 	. 

00  

Co 	 . 	 . 
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He should bring with his the ori.±na1 matriculation 

ertificate and or otie•r certific4t3s in suport of age, 

duoational quaiiTication etc. and, other cetificte showing 
dorioilo. He . aiou1d also subLijt the fnl1oNUnG documents with 
'hi1eter of.aoc.ec,tance. . . 

• 	i) Oe'rtifica.'e of crcte,' i ,rit ,% the form enclosed form 

the Iad of tho Educational Institution last ttended':or. in case 

	

uoh a' 	x' ctjficate 	not ba.obtaired,a certificate in the same 
fo 

 
from a .gettod ot:icer(in both cases, duly attested by a 

..Lgiutrate) ,Sth-DiviEjional i: aitrate or )tipèdiary 

First Class 1'8Listrates). The certificate should %,avp reference 
to the' 2 years immediateiy( preceeding, 

ii) Attestation fPrmtonclosed)duly completed in c1Ulicate. 

A Scheduled ,  C'_F`kstes/Trib 
I 

es cer'±fic.ate in',the form 	H' 

enclosed from' a District raps rate,Adiiona1 Diat±- iot Ma.istrate, 
Collector,J'J.eputy Com:.issjoner,Jddjtjonal eutr Oomnis5ioner,' 

Deputy C?llector,Fjrst Class St±pendiary 1-aistrate, City 

aistrte not below the rank of 7, 1 irst 
Claus ..i:pendiary .  11a.istrate, Taluiza V.is brate,Executive 

Assistant Cqn1zissione,ohjaf Presidency 11agistrate. 
kddjtjonal ChIef Presid0ncy I'aistrate r  Presidency 1:'aistrate, 

Rsveue Officer not bO10 the'ranc of Tahslldar, Sub-Jivisional 

Officer of the ra wero he or his farily norrelly resics. 

	

iv) 	J declarajon in forn enclosed jndicatin wiether he/her 
husband has r.'ore than 	wife living, 

v) iTo objection c3rtjfjcate fromjs lrevious e:nployer and 
release order fror 's acceptine, his resi bnataon from tht service 1  

vi) : Displod '?eon certificate  from. a Gzetbed Officer 

of the Central Govt. or from a District 1aistrate and or 'eligibi-

lity certificate iuod by the Govt.. of Indj. or Citizenship 
Co't±.cate as a proof of reistrt ion s an Indian Citizen. 
L, 	

this offer of a'oin' exit is further subject to'his 
bei7ig found raacica1iy fit f or Governj.'ent service, by the Civil 

or TJistrict 11ecii.cal .office of the qqulvalant status at 

to. whom he will bo sent aftar ho accepts the offer and ." 

the office of tho eor41ission.3r(norder),Gaati and 
t -<- ig on oath of allegianee to the C 0 U&4L Of LncL,'' 	• •. 

	

411 2t 	Paid '.A. for joining his 	pinthrnnt. 

- ,.-:c"-- 	 - 	 • 
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- 	 ?o 14O1 	1 3jO2136..c3. 
cite 	 & 

cvGr, 	of 1di 
?Uiury of Borne Affti. 

OfViCL - Qf the 

fl1OUgb G,th*ti3 

orrc 	oriir, 

hri truir Hth nrmz is htrby Pp LLtei an 

	

Grcp 	
c .city- in tui 	&1e of s, 

i 963 -2U8 	 32/..p. pius o thn r i,1*wnnç 	 ftie 
n p' C*tx'j 	 ratex 	 22O 
off ic of U3 	 r(fl), tovorn. t izdis Uut, 
'uLtil fu-h 	or'ier 

Shri. has joined in thjj poat oi* 

	

snxip wiij drvy hie 	irJ pn L,Q 

0 , 11 

memo /(QO)8c 

The A OCOun 	 !ij pey, 	ACi 
;'ry of Hca 	 ovei 	of 

101 

fl 	11) I) 0 

()u 

(4 Srj 	r,;iir Ntth 

Prpsi fjj, 

i1L 
(riS7 cL1!,1! 

C- 
	

ivo offigr, 

r 

- 

N' 



., 	lf;r , 	.. 	, . 	 • 	 • 	• .. 	 .- 	
- 	 j... 

c o 4  _, \ 	 o.i3o12/2)em4moE 	I 	 , 

4-  -3 	 Govto of Xndio 	 \ 
Ministry of Home Aftaiz'p  
Office of thai Con,aiiaøLozoz'. ( Dordor ) p 	Z 

urgogrh QichatLmi78OOL 
ç \ 

	

P 	L IL k ci  
, 	' 	. 	. 	: 	• 	 . 	. 	. 	: 

c 	Shri 1bve2Ldh flyi1 A esco,  

; 

hereby engtgudgizi8t a. oot1O*KXab 

or in the of10 of th 

Tf- - — 	t1iotry of 1;ozna 
baeiø * fls 1  2/.. Rupece twelve ) onir por dftk oti4 
from the dmto of ruportitg to dutios , 	

S 

1 1  

	

t 	) 

1 

Sd/*Xro J*K. 
2 	Co1i8ionor.(1zcler). 

) 
' 	( 	•' 	 \ 

•UQ!J 	11021*/Bk-CA 	Dttdi U1tthGLti, the 

I  

COW forvEirdod to * 	 9 
Tho A oouzit (fficor. 1togiozai. y' 	 ftc 

4- ',-, , 	 _"_t1 •tJI 	 I .  

(iii), fli,1stry of lbmJ f3r8jt1Uorg9$O$ 	c 

- 	

4L 

Tho I)ravIzig & fli ebm- sivg Off ior 	 '. 

( mroe CopioB t'or flouto 	 ) 

00111  

The J),8.P Iblico flosorve,(Rome Qubrd) Gorb* of' M 
uwahatLm.1, with t voquor3t to ro3eaee tho bovo nmød 	. 

	

-. 	... 	.;-- 	. 	. 	•1 	. 	-' 
prsónvoi itanodiatol3r. to onBbLO him to join in.thi.ôioo 

	

fJ- 	 TJ 'L1 	
v 

k )a 	Ibrsonnoi. file oft tho oraorL 1ooncornod'' 

Shri 	

' 

L 

	

— 	- 	
( R 

Beøtio , OffiO 
Office, of tho: Ccrnit aibnorp 

	

- 	(IjQrder )Guwiát 

	

S 	 S..... 
,-r 

N 
N 

— 	. 	 - 
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Government of 
Miniy Of .flom 

Off lea of. the - 	

Oarb, 

27 APR 18 8 7 

R&M Mlrelrl fom hurcj 	 is 1u?rby rippoitec 	pe 	Group '3)' pct 	 t0mpoa7 
hj for period at 6( air) monthm I. w,

f piy Of 
p.m9 Plug otliar. r1j 0  

undor t.h c'.xrj Go 	 ruio with 	from the data of Joizil in the OfflcQ  Ofthe CommISS10139r(flrd ) of Indje Minletry of H 	
Guj with further Orde 

/(Nijer ?, Dbej) 
Drt(niri y ) 

for 

Me mo y 0414-01 1/13(o0)86,C 13
. 	 dt9 

Cøpy foriu,rje to. 

1. Tho Aououts Officer, 	on 	iot of 	Niniry of He 
2o The 3), 3), 0 0  for 1mttj 
3 The 	

/ N hri r Rem 	 I10 e Cnd b10 40vervo, iy (kwab.t i.v.78IOQ(, 

3 The Rozorvo 1jillp0ator,
°ity for iorjn apd ffJry PLCtiQ, fl i t 	 to 	 S1!rj PUt Ren Hurri,. Uo Gurc1 

'6, 0fice ord,,r fi1e 

7J J7i 
1)17,1J / 

00 Oo 

Ive 
(O 

-ço 
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No,14011/13(00)86...CB 
Government of india, 

tinistry of Home Affairs, 	 • 
of the Cornlnissioner(Border),  3hongagarh, Güwahati - 5. 

Dates- 

In continuation of temporary ajpointmet vide No14Oi1/13/ 
(00)86-cu dt. 27-4-87 Shri Pue Ram Murari peon is hei'oby a&3owad 
to continue in temporary c'ost of peon in the sa1e of pay of. 
Rs.75O-8_790E3_lO_94o/_ p.m, plus u8ual allowances sanctioned by 
the Government of India. His appointment will be subject to the 
following terms and conditions, 

The appointment is purely temporary and will be governed 
by the C.C.S, (T.c,) Rules, 1965 and is liable to temrmination 
without assIgning reason5 under rules 5 ibid., 

He is liable to be posted/tr.ansfered to any place in 
India or .abored on such terms and conditions as may be decided 
by the Government of India, 

He will be junior to the juniormost official serving in 
the grade in he cadre of peon. in the event of separation of the 
cadre he will be junior to those of the cadre who are allocated 
to the office of the Accountant General, 4ssam. 

He will have to comply with the requirements of the CC.S. 
(Conduot)Rulea, 1964 and the plural Marriage Act. All Rules or 
cadres already in. existence or issued from time to time regard- 
ing Attendance, duties, discipline.00.nditions of service etc. 
will autmatically be applicable to him. 

lie should give a declaration of his town for the purpose 
of L,T.C, within six months frum the date of entry in to 
services, 

2. 	He should bring with his the original matriculation miw 
Certificate/School Certificate and or other certificates in 
support of age, educational qualification etc. and othercertl. 
ficate showing domicile, He should also submit the following 
documents with his letter of acceptance. 

(±) 	Certificate of character with the form enclosed from 
the H5d of the Educational Institution last attended or in case 
such a certificate cunnot be obtained, a certificate in the seine 
form a gagetted officep (in both cases, duly attested by áDist- 
rict Magistrate), Sub-Divisional Megistrate or Stipend±ary First 
class Magistrates). Tho certificate should have reference to the 
2 years immediately proceeding, 

Attestation form (enclosed) duly completed in duplicate. 

(Maj . N .Dhal ) , 	/ 7 	• 
Director(Suryey), 

of the CommIssloner(Border). Office 

( 	)-_7 	\. 
) 

(O 
7LICUI 

' 	 •• 	. 

1i-'  

 

 

4 	• 4 	.. 	t a 
Coi'.e1 I_9 

N 
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1. 	CarIdida±08 statement and declaration foria 
(in duplicate). 

2 	Attestation rorni (.n duplicate), 

Form.of IdenLity certificato (in duplieate), 

Form of Charctor cortificate 	- d - 

5,IForm of Medical certificate 	- do - 

6, 	Forui of deotiu-ation 	 - do - 

I 

... 	S 

ow, 



I 
No.14011/3/(00)86-c13 
Government of India. 

Minietry of Home Affaire 
Office of the Cotnmiasioner(Iorder) 

l3honçjagarh, Q-uwahiti-5 0  

..A. P.O IN T M E I' T 	ORa:ER 

/ 	
Shri Sankar Ba8 for, a contingency staff of thiø 

officois hnroby appointment as 3afaiwala, a Group !D' poøt, 

• n a purely temporary basis in 

i.,Z2Q-.E-232/-p.m.pluas other allowancen as admissible as 

p Central Government rules with effect from the date of 
joining in the office of the Ccmisaioner(Border)., Govern- 
inent of India Ministry of Hcne Affaira, Ouwahati until fur-
ther orders. Shri laefor has joined in the poet on 23-10.-86(F.U.) 

Shri Sankar Baefor, will draw his next increment 

on Q1-10.87 as per ruin. 

/ 
• 	 •. 	 . 	 . 

• 	 .• 	.• 	' -(R.KharlaJthi) 
ConutiasionerjDordnr), 

Meno.No.l4Olj/33/(OO)B6-CB 	 dt. 
Copy tot- 	 . 

The Accounts Officer, Regional Pay & Accounts 
Office(Iu), Ilinistry of Rome Affairn, Shillong-3. 

2 	 The Drawing & Di8bur5hing Officer. 

3 	 1-iousn kaopinç/ill//ccounts Branch, 

'hi 8ankar Baafor, 	 h; 

5,. 	 Pejsorrnal file. 	 . 

610 	 . 	Office order file, 
() k 

LL 

FMR'  
- 	 Adndnintrative Officer. 

. 	

. I •' 	 " ijijri 

ooOoo 

e -  

) 
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H NO.14029/l(O06 	 : 
Government of Thdia 

• 	Ministry of Home Affairs 
Qff ice of the comrnissione(3OrdCr). 

Bhongagarh, Guwahati-S. 
• 

ApPOINTMENT 0R 

c' 

rcjrTt : 

Mt 
Shri Nayan Singh, Assarn Home Guard personnel is 

hereby.. appoipted as Chowkidar Group 'D' Post in a purely 
temporary basis for a period of 6(six) months in the scale 

of pay RS.750_8_790EB10940/P' plus other allowances, 

as admissible under the Central Government Rules with effe 

ect from the date of joining in the office of the Commissioner 

(Border), Uvernment of India, Ministry of Home Affairs, 

itwahati until further orders. 

His pay will be fixed in accordence with the Rules. 

(MajorN. Dhl) 

	

:3urvy Officers 	. : 1.. 
For Commisioner (corder) 

	

;. 	. 

dt.  

The Accounts •Officer, RegiOnal Pay & AccpUnt 
Office(113), Government of India, MinS, 
Home Affairs, Shillong-3 ••"- 
The Draiing and Disbursing OfficF 	

infom4tiOr1. 

ccounts/HOU8C Koe ing/'- Assistant. 

Shri Nayan singh. 
) 	

;/ 	
:• 

The Reserve Int0r uwhati City, Guwahati 
f-orjnforrnat9 andneCessrY action please. 1 

I 	
. 

Spe CP'PY.Y 	 . 

(M .Bo .rO.lO 	'• 
Section Offider. iv 

o0o 	 . 

copy to:- 
 

 

3, 

I 	4. 

5 . 

Memo NO.14029/1 (00) 86-C13 



• 	 AM6Xj:. E5 

NO.14013/3600)86-C3 
ovcrnnunt of Inii 

iinistry of Home Affairs 
office of the Co!wniEicmer(3Or<.?r) 

OFI 	 II 
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Puy in th -  biih'r rot on the 	of pomtiofl 
i.e, w 0 cf. G40-'20Oi R.3050/ 

in ttvi lower post; on 01-11-'2001 	 • 	 s.300/- 

Jiy f;er no t. o131 incrco by on incx:oment ox: 
whichovr i cn.).ro • 	

31.30/- 
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To 

- Office of the Conimidoner (Border) 

GOVERNMENT OF INDIA Bhaugagarh,  GUWAHATI-781ç5 	 (P 
Minialry of Home Affairs 	 14013/29/(00)93...CB. 

fq9tqj Date,, 

The 1)e8k Officer(B..nesk) 
(Jovernment of India, 
Ministry of Hce Affairs, 

,North 1lock, New Delh.i.410001, 

SUBi- ABSORPT 
- 	 OF.THE 

AFFAIRS 
t.j.ji 

am 

O•FFIC 
OF HOM] 

Sir, 
I am directed to invite a reference to the 

Agenda item No.9 of the 33rd H.L.E.c, Meeting and 
to state that inthe event of the winding up of the 
Office on completion of the work oftheon...going I.1313, 
Project by March'2001, the fate of the14 Nos w  of adkioc 
staff of this Office will beucertajn,ijjja0 
the absorption of these staff. against regular posts 
in other Offices of the Ministry of Home Affairs, 
bio-det8 and servjco particulars are forwardc3. herewith 
for further necessary action at your end, 

O A 
9c) 

Yours faithfully, 

( L. P. Da3). 
Admiriistratiy Officer. 

L - '- 0 s 
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OFFICE OP 	COM1IONER (BoR 
AFFAIPS, BHOrGAGJ Gti'JAHATI-S. 	

( 

j Scale 	Jteof b± 	jlfca 	 J Date fr 	 Datefrom 	re;r 	
R;- 

	

\ 	 o 	
a 	er ejce ac 	'Tecn4caj J which an 	 wnc 	rkjnq book. 	 J 	 I in the presentfthroh  

Golt. Se ices j grade  _ lEmoloyment 
,c -anc/c.: C 

2 	 3 I - 	 I 	 ec 

	

/ 	 - 	 c- 
----- r --  --- - 	 - 	- 	 - 

	

- 	 1 	j 	 K. Roy, 	.4000-6O00/ 	11 12.59 	
- 	1atcute with 	3 0- 03-85 as . 02 06-86 i 	oloen 	 Gen_ 	- 

	

- 	

tyO1ngworkbo1 	LD.C. 	 uoc. 	j xchange/Dpc fl1Ish& 
2. 	r Ranesh Ch.S 	f 3O50-459O/ 	01-04-64 	1 Natrc 	with 	1 03-85 as 	02-06-86 	plOent 	 General 

/ 	 L.D.0 	
tying work ot 	Peon. 	 L D C 	 Zxchange/ -- ------------------------------- En1ish&Hin ------------------------------- 

	

/ 	
3. 	ri Jatin 	 -d 	 I 	21-10-58 	Matricate witii 	20-01-85 as 	02-06-86 as 	lsnt 	 S/C 

	

/ 	 L.D C 	
typing work 	 Peon. 	 L.D C 	 xchange/j P.0 

- ------------------------- 

- --- ----------- cg1ish) 	- 	
-----------____ - 4. 	

hri rioen Kakoti, 	-d 	 01-02-65 	 atricu1ate 'ith I 16-10-84 as 	02-06-86 a 	-d 	 General  
/ 	 L.D.C. 	

. 	 - 	: ... 	- 	 . - - •-- - 	
- 	 typing iork in 	 Peon. 	- 	 L.D.C. 

-- ----------------------------

L --------(En1ish) 
	 L.D.C. 

 ri Dt ien Das, 	 -d 	 f 01-11-60 	Read Upto Class 	09-11-87 	I 	09-11-87 	4 	-d 	 General  

. 	
river. 	

-- 	
- L 	 . 	

- 
6. 	hrj R.C.Dajma 	 _d 	 01-06-66 	I Read upto Ix 	 01-03-85 	 01-33-85 	

- 	 S 
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- 	 - 	.- 	
-- I-Driver.. 	--- 	 - 	 -. -- 	I 	- 

 

	

-. - 	 8. jShri .C.DeS, 
- 	 (.2610-354o/ 	28-0256 	Read upto Class - 	 01-1 0-84 as 	01-03-85 	p1oent 	 - 	General  

Daf 	
L ---  - ----  

- i vil T.--- j_Po .asDaft.Excha flge  
e 	

2 	 Saapeofl.r2ss0-32oo/ 	009_5g - 
-  Read uoto Class x L 22-0e6 - 

- L - 22-066 - - -d - - - 	 - - 3e:a1 :hri P.RMUri,Pe 	 -d 	 3003_65 
- 	 Read 	Class 	26-04-37- 	 28-04-87 	I Ix- oe Guard 

	

- 	
. 	 - 

06 
hri 	2avan Peon 	 -co- 	4 24-10-59 	I eaa u-tc Class v 	02-06-86 	i 02-06-8 	 -do- - - - 	

- 	
O1O1: 	- 

- 	 ;e2du-o Class - 1 02-01:85 - - - 2:Q5 
- 	 - - 	 - - 5/: - - -- 

- - -- -- -- - ---- - - -- -- -- ----------- -- - - - -
~dl 

-------- ------------ ----------------

-cange  
Lk  

N B Sig, 	I 	- o- 
  15-03_ 	 Intially unto IX 	24-11-86 	 211-86 	I ErO Gord J and Ssequenty 

j 	 -- 	- 

14 	riSanar tasfor 	- - do- - r 010l:63 - - 1 Not naicate. 
- 	 2186 - - - 23-l86 - Through D1y 1 - - 5/C - - -- 1------ --------- - - ---- ------ -- -- - --- -- -- t ges.  
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- 	 Adijnjstretive Officer. - 
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L.P.DAS 

- 	 -o.- 	- 	 Admini:irri,-- Officrr, 

	

- 	 . 	 010 IF.e Ccmniicr - - r (Border) 
11I1A. fllirr,- 	I. Cli--5 . - 
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1I1RT)8FT 	
oi7UrVMftissioncr (ilorder,  

—1v li•-'3l.o. 	 GOVERfMEtT OF INDM. 	Bbangngarh,.jrJwAnATj705 
T 	15604!! 

1 CPOfle 	560316 	4O1/29/(00)93-cB, Mwistry of Home Affairs 

fq9tW Date ,.Q3.?9?r9.9.* 
• 	

•. 

I 

To 	 • 
I  

	

The Desk Officer (B.F), 	 't i 

Govertunent of ,  India, 

	

- 	 I'tLnistry of Home AUHirs, 
4florth Block, New Delhi-hO 0011 

Ynp 	 I 	 I 

Absorption of temporary Staff of the 0/0 the'? 
Commizsioner(Border), Ministry. of Home AfZairs, 
thangagprh, Guwahpti- 

i 	,, 	. 	 'h . ,, 	)'• 

Sir, 

I am directed to invite a reference to th iS.4'i 

office letter No.14013/29/(O0)93_CB dt. 31-3-99 on the 
subject cited above and to ntate that there is a atrong 
resentment among the 114 nos., of direct recruite4 temporary 

	

• 	 staff (Or-C and Gr.D) of this offioe',for.noEi-dec1ring.. 	, 
their services as Permanent thougi they have completed 

more than 13/14 years of services aqd pressing hardfor,* 

regulariaation of their services to enable them to. get 
• •t • , • promotion, and other benefit8. 	 , • 

Itis requested that the proposal for ábiorption 
f'ternporary staff as detailed in thoffice l ett r ,.rk 

dt, 31-3-99'may kindly be taken up on priority.  

The outcome of the action initiated in:  this;,'., 

regard may kindly be informed to this' office, 

rours faithfully, . 	'• 

I9t 	•.. 

(. L.P. Das 	).. 
Administrative-Officer, 

10 6 

• 	 . 	 - 	 . 	 . , 

• 	

•• 	 :, 	 ' 



/4t 	 OL;4L C 8 	 Ce ,p', L 33 10i *Jt. 	 tA. ) 

P 7 
ta11e(1 noteireganlitig reSuli - i8ation of service  cf 

' 	the exist Ig ntnff of the offjcq of the Cornrnissingr 
C order), IW,A, Uuwnhatj, 	 • 

- 	
I 

The office of the Conwissionet(Border) under the I1thist' • 

of Home Af - irs'a set up in 1iay'4 under Assam Accord to 

liaise with the various construction agencies & the state Govs, 
foz the purpose of Constructi ,on of Indo Banglade5h Dorder 1 oad  

and Fence and will wind up after the project is over.; Thd .df1oe 
 

is a temporary one and as such all i the posts are manned y,he 
deputatinjst ftomother uffics ecept for some Qr 'D'ard 'C' 
posts which we re not available on ceputation basIs, Forsmdoth  
functioning of the ofiice these pots had to be filled U1 tempo- 
raxi. by direct tecnitmont on adilbt basin f ram the nmes''sponn. 
ored by the Dployinent Exchange, Guwahatj 	 - 

Tb5 tiiniatry of Home Aflairs dz eated 14 Posts for this office ' 
from 13 epternber V  

~ 84  to June '87, The matter for making: recrujtment 
of staff s anctiblied by the M.II,A, was taken up by this, of f jicq and 
it as irifonued by the H.H.A. that in the, absenc of recruitment 

les oUoc appdintment and recruiment on depUtation bauis m ay 
be made, 

The Snncttdri for continuation of triese 14 pat were beIng 
given by the M.IIA. till February '93. however, a work meaUre-
meat study team of H.H.A. visited this office in the month :of' 	'• 

February 1 92 to deten1rie the surplus staff, if any. The reports 
of the work mea:Jurement study €eam -

, wag £orwaed by •tib M.11.A 
to this of CiCe yide their letter to, 1/10/91-B' dt. 07-O(921ie 

work mP'lsurement tudy teem has ju3tified In all 23 posts fo 
contInuqtj.n, M6reover In tile year '199/f a quality oonto1 
was created and another 7 posts were also sanctioned by the flH,A, 
At present the office i a3 29 sanctioned posts,  

J As per recoriendmLjon of the Works study te 	 of 
directly Iecr1Jitc1 Gr. 'U' ntnff w e re declared surplus andtheir 
flames were £ozared to toe surplu cell of toe Minity ofLabôur,: 
The: - six surplus .Gr, 'U' stai wee 

reernloyed lnth5C,p,\(D,5t 
' 	fialda and Balurit Divisions in est Bengal. 

Now, the 6111ce of the Coinmis:iorier(er) N.Ib.A Ouw,hatj 
has 1 LO of Ur.; 'C' and Cc. '' 

staff who were dlroctjy-rejted 
at tue time f cro1L1()11 of ofLice and t:uey are still remain, 

L teopor'ury even after coInpleti.n of 1L1 years of sericeand 1;iue 1  
in a 	L ruulL; zjsen trii1: t ;3 ji j -j r j g tl u  oe stall for 1 onIec1a'1iig tieir 
Servies ms pannjnerit otis and pr'e.SI:ig this oflie very hìard for 

-ç 



of their 8oi,ce to eab1g 	 o get 'pi'omo tion 	other be.néujt8 	 .. 

The matLer wab discussed in the 14th, H.L.E,C. meeting under Agenda item No-2, 
1je service particdiars of the 14 Uo8 of tenpo 

rary 8eafi of the cOtfl(UiJiofler(Boxez.) office is 
agaiii 'orwàr'ded along with th 	notoa to th MU./, !4ew-DelhJ. for taJiflgi.19ppç 

priate action, 	 . 

: 

UOINo.1o13/29/(Q)93CB. 	
( L, ?.'DkS, )' 

/ 	 &2LL. 
The Denk Oficer(I3f).  

.3 	 Miuittry of llama Affairs 	. 	 ., 
North Block, Uew-Dlij0 	

.1  - 	I 
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P.L THANGA, lAS 

Cotiiriiksjonor (Border) 

ENO. 140I3129(00)93-B 

GOVEBNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

3 	 Coirimlsifiotier (Border) 
Bhnngnqarh, GuwEihati - 781005 

Fax No.: 0361-529421 
Tto No.: 030 I-5294'21 

Dated: November 13, 2000. 

To 

TiteJoint Secretary (NE), 

Ministry of I lowe AfFairs, 
North 13 lock, 

New Delhi-I 00 001: 

Sub:- Regularistion olservices olteniporary stafrofthe Oflice.olthe 
Corllniissiorler.(Border) Ministry ol Ilome AtTairs, Guyvaluiti. 

Sir, 

I am to state that the oflice or the Coinniissjonc.r (border) has 1(1 1105. o f directly 
recruited Group-C and (lrotip-t) stall apponr(ed teinporanly hr the year 1985 at the time 
of creation of 0111cc ott the basis or tIre riarries sponsored by tire Erripioyiiietrt Exchange, 
Gu wait at. 1 liese sa If cart Ii nuc to reirta in temporary even a fler completion of 14115 
years of service and there is a strong resentment among tire stafF for nou-declarin their 

services as permanent one and are pressing this olfice very hard for regularisation Of their 

services to enable themto get promotion and other benefits under ACP scheme. The 
matter was discussed in tire 30 1

I ILEC meeting at New Delhi and On the advice of the 
I ILEC a detailed note along witlt blo-data and service particulars of these 'staft were 
lorwarded to the Miii. oil lottie AfFairs, New Delhi for taking necessnry action. Recently, 

the Govt has approved the additional work for construction dlIBB road and fence and as 
such there is a likelihood or the ollice being coritiriuefor another B to 10 years. 

It is, therefore, requested that steps may be taken br reguiaistion of the services 
of the temporary salfoi tirk ollice art early dale. 

Yours fliltirlully, 

(,O 	 ( P.L. iliarnga ) 
Conitiiissiori.er (E3ordcr) 

ç 



No. 1/1/95-13F 
GOVERNMENT OF 1NDJA 

MINISTRY OF HOME AFFAiRS 

New Delhi, Dated the 24.1 1.2000. 

To 

The Commissioner(Border), 
Bhongagarli, 
Guwahati, 

Subject:- Regularisation of services of temporary staff of the Office of the 
Commissioner(Border), Ministry of Home Affairs, Guwahati. 

Sir, 

I am directed to refer to your.letter No.14013/29(00)93CB dated the 
13th November, 2000 on the above subject and convey that a proposal for 
continuation of the 29 posts in the Office of Commissioner(Border) including 
the 14 Group 'C' & 'D' staffs, beyond February, 2001to March 2007 , was 
referred to the Finance Division, 

The Finance Division have opined that as the present approval expires 
on 28.2.2001 the proposal for continuation of the temporary posts may be 
taken up next year. 

As the Office of the Commissiocnr(Border) has been created 
temporarily ,for supervising the Indo-Bangladesh Border Roads and Fence 
Construction Project Work, which is scheduled to be completed by March 
2007, it may not be possible to declare the services of 14 Group 'C' & 'D' 
temporary staff as permanent. 

With regards, 

•:v 	
ç5e 

Me -. 

Yours sincerely, 

(D.K.SINGII) 
DEPUTY SECRETARY(NEC) 

/ 



Offlce of the Coninssioner (Border) 
Bhannarh. GUWAHAT1 - 781 005 / 	 GO\TERNNJENT OF INDIA 

• 	I 	N.14013/29/(00)93_CB,' 2)42 I; 	 1Ji 	TTtT 
• 	

C 	
52951. 	

1jt f Fiome 	fThrs 	I 	
. 

To, 

Th Joint 	crtnry(?E) 	. 

• 	 Mihistry of Home Aff A irs  11 ,  6 
Iotb Block., 	

• 

Sub. 	se ~' i vicel of tmporery ,  
SLr'fJ of the Office cf the Cociimissionr(Bordr) 
M.H . A. Guwahati, 

Sir, 	 • 	 . 

I am to forward hereith a cony of th theprrk;n 
tation 9ub 	:t 	by the trnDr.ry staff of thf 	offc 
for furthi- T Cs3ry a ction t your end, 

t091 

(fjo  

.• 



_ UNI6N 11M.OYEES'  
N,[. ILG ION, GUWAI 1AII- 

O1'fice olilid Connnissionct(J3oidcr) Ml IA, Govt. of India, 
E3hangagnrh. GuvaImt i-S. 
honc No. 529'12 I, 529516. 

No. 100/1192 C13[U 

The Coin nhissiner(f3order) 
Govern ment or India 
MinisUy of Flofue Affairs 
Bhangagarh, 
GuvaIiatr-5 

Sub:' EII'UbLQcJJL 

Dated 01-022001. 

Staff. 

Sir, 

We take the Opportunity of your being generdus to the staff to pieent before you 
the following facts for fOur of your kind cofsidcratjon and sympathetic action 

That sir, we the temporary staff of your establishmerjt have been serving the 
department for the last il4to 15 years with utmot sinceriti and dedication. But it 
disappoints us t note that even afler rendering so many years of dedicated seice 
step has been initiated by !thc administration to make LIS permanent thus inapacità'tjng us 
to avail certain basic faciitics like !!RA,MCA etc. s are noriially available toall the 
pci ma nent stall of the Ccntrat Govern lilent This steniothcrly and high handedattitude 

• of the administration has AI.so Iefl a question mark ont the security and future prospect of: 
• our job. 	 . 

That sir, afler gcuing appointment in the deatment, we have notpplied for any 
other jobs with the hopethat we would be made 1:)er11anent in due c our.se of time as is 
done wih all the tCiuiporay staftol Central Govcrnment But to our uttedespair; it has 

not yet been done for reasons better known to the administration even though we are 
having the requisite lengthofservjçe and other quahiriations to he made s6, the defails of: 
which are enclosed hcrcwih for your kind pcwsal Cohsidering (he period & heIow 

4 

.•.,•,• 	

Oki 
 T 



t 	 Pngc 2 

ap 

H 
nature of our service, 'c should have been madeerivanent niucli befOre as pr normal 

Riles applicable to niakd the temporary stall as j)errrianent Ceriral Govciment srvanl. 

1 hat sit, you Nydl appreciate that  we have ptiently waited for s many years for.  
• 	ou logical demands. 136t it appears that the adniiristration has turned a deaf ear to our 

rightful claims. 

We, therefore, Jge upon yonr bcnignscll to be kind enough tà: take iirnedidte 
• 	step to make us perniannt at the earliest. 

• 	With thanks. 

Yours faithfully, 

• 	ILflCIO: As staled nbovej 	 —Tfl )_1 Z tTO 

(Shri. R. C. Snrnili) 
Gciicr.l Seretar 
On behalf of Unjn. 

Copy to : 	 iieneral óccreIary. 
.Con1nscft'ner (J,rdcr) E7npIoees Uiiw 

IV if l.'iri Lf'i gaih Cruwaita(- I lie Deputy Sccretary(N1LC),MItiIs(ry of I Idinc Allairs, Nordi l3Iock, New Delhi- 
110 0(1 for informatimi and necessary action !)lcaS. 

- (Shri.R.C.Sartna) 

J 	• 
I 	 • 

• 	 . 

J 	 • 

• 	 . 	I 	 . 	 . 

-• 	 ••• - 	 -• -• 	 - - - 

- 	 -------------- - . 	 - --- 	 -- 
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JTo 
The Joint Secretary(IS-ii & BM.), 
Government of 111 l i a, 
Ministry of Rome Affairs, 
NQrth Block, 
New Delhi-110001. 

Through the Deputy Commissi oner(B order). 

Dated:- Guwahati the 20th June'2002 

SUB:- 	AN APPEAL FOR DECLARING THE OFFICE OF THE 
COMMISSIONER ('B ORDER), GUWAJIAT!, ASSAM AS 
PERMANENT ESTABLIShMENT ANI) REGULARISA TION OF 
THE SE!? VICES OFTHE EMPLOYEES WORKING THEREIN IN 
THE SAID OFFICE OR AL TERNA TI VEL I TO.AI3SORB THEM 
A GA INST PERMANENT VACANCIES LYING V4CANT IN THE 
C I' WD OFlIcE/OIIILR CENJRAI GOVERjVMFNfOFPICE 
I/V GU WA HA TI. 

Reference :- 	(1) The Government of India, Ministry of Urban Affh.irs, and 
Employment's 	office 	order 	No.DGW/BFRI35-92- 
A/Maintenance/1 089-97 dated 1.2-09-96 according section for 
creation of posts for Maintenance of indo-Bangla.désh Border 
Roads. 
Administrative Officer's letter No.14013/29(00)93-C.B 	dated 
31 -09-99 addressed to the Desk Officer, Ministry of Home 
Affitirs, Government of India, for absorbing the employees 
against regular posts in other offices of the Government of India. 

Administrative Officer's 	letter No.140l3/29/(00)93-CB dated 
03-09-99 with a request to take up the matter on priority basis. 

Administrative Officer's 	letter No.14013 / 29 (00) 93 - CB 
dated 10-01-2000 forwarding the written nOte regarding 
regularization of 	services 	of 	the existing saff of the 
Conimissioner(Border), Ministry of Home Affairs, Gu.'wa.hati. 

Commissioner (Border) 	letter 	No. 	140 13/29(00)93-CB 
dated 13-1 1-2000 addressed to the Joint Sccretary(N.E.), Ministry 

of l:Iome Affairs, for regularization of services of 1.4 Nos, of Group 
'C' and Group 'D' staff for enabling them to get prOmotion and 
other benefits under ACP scheme. 

eô °  
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(6)Deputy Secretary's (NEC), Ministry of Home Affairs, 
Góvenment of lndai, letter dated 24-1 1-2000 addressed to the 
Commissioner(Border), Guwahati, regarding the apprpval of the 
proposal for continuation of the 29 posts in the office of the 
Commissioner (Border), Guwahati. 

(7) The Deputy Com.missioner(Border), letter No.14013/29(00)93-CB 
dated 14-02-2001 forwarding the representation submitted by 
R.C. Sarma, General Secretary, Comrnissioner(Border) 
Employee's Union, on behalf of the staff members. 

(7).A. The representation in' communication No. 100/i/92-CBEU 
dated 01-02-2001 submitted on behalf of the Union praying inter -
alia permanent abosorbtion of the tempoiary staff of the office of 
the Commissioner(Border). 

Sir, 
With reference to the above, I have the honour to subniit before your 

kindseif the following few points for favour of kin due and sympathetic consideration. 

That 1 am serving in this office as 	/tJtfo last-) 	years after 1 
had been duely selected and appointed by the concern authority, I have been rendering 
very sincere service to the fullest satisfaction of all concerned without any blemish 
whatsoever in this entire period 

That the government of India, Ministry of Urban Affairs and 
Employment's Office order No.DGW/BFRJ35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction for creation of posts for the Maintenance of Indo-Bangladesh 
Border Roads and barbed fencing with a view to checking the infiltration 1  of illegal 

migrants from Bangladesh Border into the Indian territory. It may be mention that the 
office of the Commissioner(Border) is created for the Contruction as well as 
Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenarice is a 
continuous process for an indefinite period of time even after the Construction is 
completed. In that view of the matter, the office of the Commissioner(Border) requires to 
be made a permanent establishment. 

That we have been, time and again, making our earnest requests to the 
concerned authorities, Ministry of Home Affairs, Government of India, through proper 
channel for making the office of the Commissioner(Border) a permanent establishment 
and to regularize our services in the said office. 

N 
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it may also be mentioned that vide his lettei No. 14013/29(00)93-CB 
dated 3 1-03-99 addressed to the Desk Officer, Government of India, Ministry of 1-lome 
Affairs, the Administrative Officer, Office of the Commissioner(Border), forwarded the 
bio-data and service particulars of all the temporary employees for absorbing them 
against regular posts in other offices of the Ministry of Home Affairs, wherein my name 
also appeared.... 

That, after getting no reply the Administrative Officer, vide his letter 
No. 140 13/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter 
on.priority basis But up till now no information as to what decision taken: from that end 
towards regularizing the services of these temporary employee's has been made known to 
us. 

: That in the month of February, 1992 the work measurmént study team 
submitted its report which was forwarded by Ministr' of Home Affairs, vide letter 
No.1/10/91-BF dated 07-07-92, wherein the team justified continuation of.all 23 posts,ln 
1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Florne 
Affairs, and presently the office has 30 sanctioned posts. 

As per recommendation of works study team 6 Nos of directly 
recruited Grade 'D' Staff were declared surplus and their names were forwarded to the 
surplus Cell of the Ministry of Labour. Accordingly, they were re-employed in the 
C.P.W.D. at Malda and Balurghat in West Bengal and presently they are serving in 
Guwahati, on being transferred. 

() 	 That this entire matter was discussed in detail in the 34th  I-LL.E.C. 
Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos. 
of temporary staff of the Commi ssioner.(B order) Offiec, are again forwarded with the 
relevant notes to the Ministry of 1-lome Affairs, New Delhi, for taking appropriate 
positive action. This is reflected in the detail note regarding regularization of services of 
the existing staff of the office, which has been forwarded by the Administrative Officer. 
of Commissioner's (Border) office to Ministry of Home Affairs, New Delhi vide 
No.14013/29(00)93-CB dated 10-01-2000 

(7) 	, That thereafter vide his letter No.14013/29(QQ)3-C]. Dated , 1,,-11- 
2000 addressed to Joint Secretary(N.1.), Ministry of Flome Affairs, the 
Cornmissioner(Border) requested for doing the needful in regularizing the, services of the 
14 Nos. of Group 'C' and 'D' staff to enable them to get promotion and other benefits 
under A.C.P. scheme. In the said letter, it is also mentioned that the Govt. of India has 
already approved the additional work for Construction of Indo- Bangla-Border roads and 
Fence which is liely to continue for another 8 to 10 years. 

N 
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That vide his letter dated 14-11-2000, the Deputy Secretary(N.E.C.), 
Ministry of Home Affairs, Government of India, informed the Conimissioner(Border), 
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works is 
schedule to be completed by March'2007. As such, it is evident that the office ofthe 
Commissioner's (Border) requires to be made a permanent establishment to look after the 
Maintenance works which is to continue on permanent basis. 

In that view of the matter, our services may easily be regularized 
by declaring the office to be a permanent one in the greater interest of the North East 
region and particularly the State of Assam, as the question of identity of the Assamese 
people is directly involved in the instant matter, 

That, vide his forwarding letter dated 16-02-2001, the Deputy 
Commissioner(Border) forwarded the representation submitted on belf•  of the 
temporary staff of the office of the Cornmissioner(Border), which was addressed to Joint 
Secretary(N.E.), Ministry of Home Affairs, New Delhi. 

-. In the representation it is pointed out that because of our services 
not being regularized for long,' we are deprived of certain basic facilities like. H.B.A., 
M.C.A. etc, besides insecurity of the future prospect of our jobs. It is also mentioned 
therein that we should have been made permanent much before as per normal rules for 
making the temporaly staff as permanent in the Central Government. It is further 
mentioned that as we are with the legitimate expectation that our services would be 
regularised by now, we have already crossed the age limit meant for other jobs than to the 
present one. 

But up-till now our representation submitted jointly has not 
been considered, subjecting u.s to mental agony. 

That I belong to the p9Q/3( üaste/ of community which is 
constitutionally safeguarded under reserved categories and as such my case for 
regularization of service requires to be treated with speciality, as provideçl in the 
Constitution of India and relevant laws of the land. 

That, as similarly situated persons viz-the 6 Nos. of staff 
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of 
India, apparently my case is also a fit case to be considered in the same line. 

It is pertinent to mention that there are quite a good number 
of vacancies lying pending in the C.P.W.D.and other Central Govt. Offices in Guwahati 
wherein I may be absorbed permanently with the continuity of service since the day of 
my Joining on3(7  —3 5as I- /) ( in the office of the Commissioner(Border). 



I 

It is further submitted that as 1 am a veiy low-paid 
employee's and as there are sufficient vacancies in the greater Guwahati, and if there is 
no hope of declaring the office of the Commissioner(Border) as a permanent 
establishment, I •may alternatively be absorbed permanently against any of such existing 
vacancies in the C.P.W.D. and, other Central Govt. Offices in Guwahati as per the 
Government policy in practice. 

In the premises aforesaid, I would like to request your 
honour to kindly pay a due and sympathetic heed to my matter and applying  a judicious 
mind my case for absorbing me permanently. against one of the, existing vacancies lying 
pending in the and other Central Govt. Offices in Guwahati with the 
continuation of srvice and seniority and all other incidental benefits applicable there to, 
in an expedicioumannet be considered in the i;.terest of justice and fairplay; taking into 
special consideration the plights and have-nots of the people like me belonging to the 
lower strata of the society, for which act of your kindnessj shall remain even grateful. 

With kind regards. 

Yours faithfully, 

LA 
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the Joint Scethry(tS-i I & tiM.), 
Government of india, 
Ministry of Home AfTars, 
North Block, 
New Delhi-i 10001. 

]'hrougli the Deputy Commissioner(Border). 

Dated:- Guwahati the 20th iune'2002 

SUB:- 	AN APPEAL FOR DECLARING THE OFFICE OF THE 
1Q&1MISS 1ONE1?OJ0RDEE2, GU WAHA TI, ASSAM AS 
PERMANENT ESTABLISHMENT AND REGULARISA flON OF 
THE SER VICES OFTHE EMPL 0 YEES WORKING THEREIN IN 
TilE SAID OFFICE OR AL TERNA TI FEL 1' TO ABSORB THEM 
AGAINST PERMANENT VAANJES LYING VAC'ANTIN THE 
CP. WD. OFFICE / OTHER CENTRAL GOVERNMENT OFFICE 
IN (IU WA HA TI. 

Reference :- 	(1) The Government of india, Ministry of Urban Affairs, and 
1fl1J)l0yInCnt' S 	office 	order 	No. DGW/BFR/3 5-92- 
A/Maintenancc/1089-97 dated 12-09-96 according section for 
creation of posts for Maintenance of indo-Bangladesh Border 
Roads. 
Administrative Officer's letter No.140]3/29(00)93-CB 	dated 
31-09-99 addressed to the Desk Officer, Ministry of 1-lome 
AIThirs, Government of India, for absorbing the employees 
against regular posts in other offices of the Government of India. 

Administrative Officer's 	letter No.14013/29/(00)93-CB dated 
03-09-99 with a request to take up the matter on PrioritY basis. 

Administrative Officer's * letter 	No. 14013 / 29 (00) 93 - CB 
dated 10-01-2000 	forwarding the written note regarding 
regularization . of 	services 	of 	the existing staff of the 
Co mmissioner(B order), Ministry of Home Affairs, Guwahati. 

Commissioner (Border) 	letter 	No. 	140 13/29(0O)93-CB 
dated 13-11-2000 addressed to the Joint Secretary(N.E.), Ministry 
of Home Affairs, for regularization of services of 14 Nos. of Group 
C' and Group 'D' staff for enabling them to get promotion and 

other benefits under ACP scheme. 
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(6)Deputy Secretary's (NEC), Ministry of Home Affairs, 
Government •of Indai, letter dated 24-1 1-2000 addressed to the 
Commissioner(Border), Guwahati, regarding the approval of the 
proposal for continuation of the 29 posts in the office of the 
Commissioner (Border), Guwahati. 

(7) The Deputy Commissioner(Border), letter. No. 140 13/29(00)93-CB 
dated 14-02-2001 forwarding the representation submitted by 
R.C, Sarma, General Secretary, Co mmi ssioner(B order) 
Employee's Union, on behalf of the staff members, 

(7).A. The representation in communication No. i.00tl/92-CBEU 
dated 01-02-2001 submitted on behalf of the Union praying inter-
alia permanent abosorbtion of the temporary staff of the office of 
the Commissioner(Border). 

Sir, 
With reference to the above, I have the honour to submit before your 

kindseif the following few points for favour of kin due and sympathetic consideration. 

That I am serving in this office as 	4LDcfor last\ 	years after I 
had been duely selected and appointed by the concern a uthority, I have been rendering 
very sincere service to the fullest satisfaction of all concerned without any blemish 
whatsoever in this entire period 

That the government of India, Ministry of Urban Affairs and 
Employment's Office order No.DGW/BFRI35-92 A-Maintenance/1089-97 dated 12-09-
96 accorded sanction for creation of posts for the Maintenance of Indo-Bangladesh 
Border, Roads and barbed fencing with a view to checking the infiltration of illegal 
migrants from Bangladesh Border into the Indian territory. It may be mentiori that the 
office of thei Commissioner(Border) is created for the Constpctin  as well as 
Maintenance of the Indo-Bangladesh Border Roads. The work of Maintenande is a 
continuous pocess for an indefinite period of time even after the Construction is 
completed. In that view of the matter, the office of the Commissioner(Border) requires to 
be made a permanent establishment. 

That we have been, time and again, making our earnest requests to the 
concerned authorities, Ministry of Home Affairs, Government of India, through proper 
channel for making the office of the Comniissioner(Border) a permanent establishment 
and to regularize our services in the said office. 
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It may also be mentioned that vide his letter No. 14013/29(00)93-GB 
dated 31-03-99 addssed to the Desk Officer, Government of India, Ministry of Home 
Affairs, the Administrative Officer, Office of the Commissioner(Bordêr), forwarded the 
bio-data and service particulars of all the temporary employees for absorbing them 
against regular posts in other offices of the Ministry of Home Affairs, wherein my name 
also appeared. 

(4) 	 That, after getting no reply the Administrative Officer, vide his letter 
No.14013/29(00)93-CB dated 03-09-99 sent a reminder requesting to take up the matter 
on priority basis But up till now no information as to what decision taken from that end 
towards regularizing'the services of these temporary employee's has been made known to 
us. . 
(5). 	. 	. That in the month of February, 1992 the work measurment study team 
submitted its report which was forwarded by Ministry of Home Affairs, vide letter 
No. 1/10/91-BF dated 07-07-92, wherein the team justified continuation of all 

23 
 posts.In 

1994, a quality Control Cell with seven other posts were sanctioned by Ministry of Home 
Affairs, and presently the office has 30 sanctioned posts. 

As per recommendation of works study team 6 •Nos of directly 
recruited Grade 'D' Staff were declared surplus and their names were forwarded to the 
surplus Cell of, the Ministry of Labour. Accordingly, they were re-employed in the 
C.P.W.D. at Malda and Balurghat in West Bengal and presently they are serving in 
Guwahati, on being transferred. 

That this entire matter was discussed in detail in the 341  H.L.E.C. 
Meeting under Agenda Item No.2 and accordingly service particulars of we. the 14 Nos. 
of temporary staff of the Commissioner'(Border) Offlec, are again forwarded with the 
relevant notes to the Ministry of Home Affairs, New Delhi, for taking appropriate 
positive action. This is reflected in the detail note regarding regularization of services of 
the existing staff of the office, which has been forwarded by the Administrative Officer 
of Comnissioner.'s (Border) office to Ministry of Home Affairs, New Delhi vide 
No.14013/29(00)93-GB dated 10-01-2000 

i That thereafter vide his letter No. 14013/29(00)3-CB. Dated, 13.-1 1- 
2000 addressed to Joint Secretary(N.E.), Ministry of Home Affairs, the 
Commissioner(Bqrder) requested for doing the needful in regularizing the services of the 
14 Nos. of Group 'C' and 'D' staff to enable them to get promotion and other benefits 
under A.C.P. schrne. In the said letter, it is also mentioned that the Govt. of India has 
already approved the additional work for Construction of Indo- Bangla-Border roads and 
Fence which is likely to continue for another 8 to 10 years. 
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Thatvide his letter dated 14-111-2000, the Deputy Secretary(N.E.C.), 
Ministry of Home Affairs, Government of india, informed the Commisskner(Border), 
enter-alia, the indo-Bangladesh Border Roads and Fence Construction project works is 
schedule to be completed by March'2007. As such, it is evident that the office of the 
Commissioner's (Border) requires to be made a permanent establishment to look after the 
Maintenance works which is to continue on permanent basis. 

In that view of the matter, our services.may easily be regularized 
by declaring the ollice to be a permanent one in the greater interest of the North East 
region and particularly the State of Assam, as the question of identity of the Assamese 
people is directly involved in the instant matter. 

That, vide his forwardirg letter dated 16-02-2001,, the Deputy 
Commissioner(Border) forwarded the representation submitted on behalf of the 
temporary staff of the office of the Commissiorkr(Border), which:was addressed ta Joint 
Secretary(N.E.), Ministry of Home Affairs, New Delhi. 

In the representation it is pointed out that because of our services 
not being regularized for long, we are deprivd Of certain basic facilities like H.B.A., 
M.C.A etc, besides insecurity of the future pospect of our jobs. it is also mentioned 
therein that we should have been made permapent much before .as per normal rules for 
making the temporary staff as permanent in the Central Government. It is further 
mentioned that as we are with the legitimatel expectation that our services would be 
regularised by now, we have already crossed the, age limit meant for ,  other jobs than to the 
present one. 

But up-till now our representation submitted jointly has not 
been considered, subjecting us to mental agony. 

, 	 . 	 , 	 That I belong to the  cLv. 	. caste!, of community which is 
constitutionally safeguarded under reserved categories and as such my case for 
regularization of service requires to be treated with speciality, as providel in the 
Constitution of India and, relevant laws of the laiid. 	 . 

That, as similarly situated persons viz-the 6 Nos. o'f.staff 
declared to be surplus are all absorbed permanently in the C.P.W.D., under the Govt. of 
India, apparently my case is also a fit case to be cOnsidered in the same line. 

It is pertinent to mention that there .are, quite a good number 
of vacancies lying pending in the C.P.W.D'. and other Central Govt. 'Offices, in Guwahati 
wherein I may b absorbed permanently with the continuity of service since the day of 
my Joining on \ô as ___  in the office of the Commissioner(Border). 

' 
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It is further submitted that as I am a very low-paid 
employe&s and as there are sufficient vacancies in the greater Guwahati, and if there is 
no hope of declaring thé office of the Commissioner(BOrdCf) as a permanent 
establishmnt, I may alternatively be absorbed permanently against any of such existing 
vacancies in the C.P.W.D. and other Central Govt. Offices in Guwahati as per the 
Government policy in practice. 

in the premises aforesaid, 1 would like to request your 
honour to kindly pay a clue and sympathetic heed to my, matter and applying a judicious 
mind my case for absorbing me permanently against one of the existing vacancies lying 
pending in the C.P.W.D. and other Central Govt. Offices in Guwahati with the 
continuation of service and seniority and all other incidental benefits applicable there to, 
in an expediciou manner be considered in the interest of justice and fairplay; taking into 
special consideration the plights and have-nots of the people like me belonging to the 
lower strata of the society, for which act of your kindness I shall remain even grateful. 

With kind regards. 

Yours faithfully, 

- -2 £rL 
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Tlic Joint Secrctary(IS-11 & BM.), 
Of Iti(lIfl, 	 . 

Ministry of Ilonic AfTairs, 
North Block, 
Ndw Delhi-I10001. 

Tl*ough the Deputy Comrnisskner(Bordr). 

ted:- Guwahati the: 20th 	une'202 

"I' 
	

ARING. THE OFFIcER)FTI:IE : 
I'S, 	 E 

THE SAID OFFICE OR 14LTERNA TIVELY.TO  A3SOR13 THEM 
A (A INST PER)IfANENT VA ANCIE.S. 1. VING VA (TA NT IN TJIF 
C F' J'V I).. OFFICE / OTHER I CENTRAL GO VERNMENT OFFLç 
JN G U W4 1-1.4 TL 	 . 

( i)The Government of In1ia, Ministry of Uiban AfIairs, nd 
Employment's 	office 	order 	No.DGWfBR/35-2-• 
i\/Maintenanec/1089-97 	dated l-09-9acording .ection Vbr 
creation of posts for Mintenance of Indo-Bangladesh Border 
Roads. 	., 	

. 

(2 Administrative Officer's letter No. 14013/29(00)93-CD 	datd 
31-09-99 addressed to. the Desk.Officcr, 1tinistry of Ho6e 
AiThirs, Government of. India, fOr absorbing the nip1oyes 
against regular posts in othr offices of the GoVeniment of Indi. 

:Administratjve Officer's 11etter N. 140 13/29/(00)93-CB datd 
03-09-99 with a rpquest toltake up thei  matter on prioritybasis. 

Administrative Officer's 	letter . No.14013/29 (0O)93 - dB 
dated 10-01-2000 forwarding the written noteregardihg 
regularizatidn of 	ser'ices 	of 	the existing staff of the 
.Commissioner(Border) Mi iistry of Home Affairs, Guwaiati. 

(51 Commissioner (Border) 	letter 	No 	14013/29(00)93-B 
dated 13-11-2000 addressei 

I 
I to the Joint Secretat(N.E.),. Ministry 

of I Ionic AfTai rs, for regularization of services of 14 Nos pf Group 
'JL11 Li '(tII fvrl eiiuuiig tiicm to get promotion aio 

110ther benefits under ACID scheme 

Joe 

- 	 H 	 j 
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(6)0-cputy Secretary's (NEC), Ministry of Home Affairs, 
• Government of lndai, lettbr dated 24-11-2000 addressed to the 

Commissioner(Borcier), Guahati. regarding the iapproval of thb 

Øroposal for continuation 4 the 29 'posts in the office of th 

oriiiiiissioner .(Bordet), Guahati. 

(7) fthc Deputy Commissioner(order). letter No.14613I29(00)93-C3 
dated 14-02-2001 forwarding the réprcseniatián •Isubmitted  by 

• 	R.C. 	Sarma, 	General I Secretar', 	Comrpissiontr(Bord9) 

Employee's Union, on behalf' of the staflmember 

• (7).A. The representation in communiatio No100/1f92-CBEJ 

dated 01-02-2001 submitted on behalf of the Union praying intef- 
!aIta permanent abosorbtion of the tenlp9rary staff of the office Of 
t'hc ('ommissioncr(l3Ordct). 

Sir, 	 ' 	 ' 
With reference to the above; I have the horour to sutnit before your 

'kidself the following ifew points, for favour of kindi due and sympAtheti'c considration, 

1) 	 Thafti am serving in this office 	last . d. yers afte I 
had been ducly scicct4d and appointed by the coicérn authority,: I have been enderirg 
'ery sincere service to the fullest satisfaction of all concerned vitlout an blemish 
whatsoever in this ëntie period I • 

Thai, ,  the goveriiinent of India, Ministry of, Uran 'Affairs and 
Eniployment's Offite rdr No.DGW/BFRI35-92 A-Maintenance/1089.97.. datqd 1 2-®-

96' accorded sanction for treation of posts for the Maintenance ofIndo-Bngladeh 
Border Roads and b4rbed fencing with a view Ito  checking' the infiltration of illegl 
migrants from Banglaiesh I3order into the 1ndian territory. It may bementio that the 

offlce of the Comnissibner(Border) is create for the Consiru ion as. well as 
Maintenance, of the 1ndo-Bangladesh Border Rdads. The work of Mainten4ne is a 

Continuous process for an indefinite period ofj time even afler th Constiuction is 

completed. In that vie'v of the matter, the office o the Commissioner(Bordr) requires to 

: 
be'rnade a permanent establishment. 

• 	• 	Tht we have been, time and agin, making our earnest requsts to the 
concerned authorities) Ministry of I lome AtTais, Govcrnment of India, through propr 
channel for making the office of the Conimissioter(Border) a pennanent establishmen 
and to regularize our srvices in the said office. 	 ' 
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ltmaSi also be mentioned that vie his letter No.i40i/29(00)93-CB 
dated 31-03-99 addressdd to the Desk Officei, Govrnrnent of India. Ministry of Home 

Affairs, the Administrati'vc Officer, Office of the Cmrnissioner(Border), fonvarded the 
bio-data and service particulars of all the temporary employees for absorbing them 

against regular posts in hther offices of the Ministry of Home Affairs, wherein rnS'  namel 
• 	also appeared. 

1 hat 'a fler gctting no ieply the Administrative Officer, vicle hi's letterl 
No.14013/29(00)93-GB dated 03-09-99 sent a remirder requesting to take up thematter 
on priority basiS But up'till now no information as 	what decision takeii from that end 
toards rcgulaizing the services of these temporary rnployee's has been: hiade knbwn to 

I 	 I 
That in he month of February, l92 the wok measurn)ent study teaml 

suhniitted its repott •wliich was forwarded by Mihistry of Home Affairs, vid letter 
Nb.1/10/91-13F dated 07-07-92. wherein the team juLtified continuation of all 23 posts.1n 
I 	a quality Control cll with seven other posts ere sanctibned by Ministry of I:1ome 
Affairs, and prcsent1y thd office has 30 sanctioned pots. 

As per recommendation of woks study team 6 1'os of. 1irectly 
recruited Grade 'D' Sta1f were declared surplus anq their names were fdrwarded to the 

tl 
surplus Cell of the Mihiistry of Labour. Accordingly, they were re-einployed I in the3 
CPW.D. at Malda and Balurghat in West Benga4 and presently they are ser'ing mI 
Guwahati on being tian1'cricd 

That this entire matter was disctssed in detail in th 34 "  HL.E.C.! 
Meeting under Agenda teni No.2 and accordingly s'rvice particulars ofve the 14 Nosi 
of temporary staff of the Corn missioner(Border) Offiec, are again forwarded with the 
relevant notes to the Ministry of I -Tome,AfThirs, New Delhi, for taking appioPriatel 
poitive action This is tcI1ccted in the detail note rei,garding regularizatioñ of serices of 

the existing Stall' of the office, which has been fonarded by the Administrative Officer 

of Commissioner's (Bqrder) office to Mfriistry of Home Affairs, New Delhi videt 
No.14013/29(00)93-CU Jaed 10-01-2000 	 • 

That thercaflcr vide his letter Nol 14013/29(O0)93t.CB Dated 13-1 1- 
2000. addressed to IJoint 	Secretary(N.E.), tlinistry of Horn 	A.ffair, the 
Comilissioner(13order) rCquested for doing the need.il in reguarizing the service of the1 

• 14 Nos. of GroupcC aid 'D' staff to enable them o get prdmotion and other bene1its 
• under A.C.P. scheme. Iii the said letter, it is also rnntioned that the Gort. of India has 
already approved the additional work for Constructin of lndo Bangla-13drdêr rods and 

• Fence which is likely to cbntinuc for another 8 to 10 years. 

LI 
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H 
That ivide his letter dated 14-1 1-O00, the Deputy. Seretary(N.C.) 

Ministry of Home AfTirs, Government of India, infornied the Commissioner(Border); 
enter-alia the indo-Banladesh Border Roads and hence Construction project yorks is 

schedule to be completed by March'2007 As sucti it is evident that the office of the  

çónmissioncr's (Border) requires to be made a perihanent establishment o look MIer th 
Maintenance works whih is to continue on permaneit basis. 

!, that view of the matter, our servicei may easil' be reguIarize 

by declaring the Oflicet() be a permanent one in tt!e greaterinterest olthe Noiih East 
regiOn and particularly fthe State of Assani, as the 6estion df identity oftheMsamese 

pepie is directly invo1vd in the instant matter. 

ihat, vide his forwardin g  letter dated 16-02-2001. the:De.puty 
Cornrnissioner(Boder) forwarded the representation submitted on behalf of the 
temporary stafiof.the fflce of the Commissioner(order), which was addressedto Join 
Secretary(N.E.), Ministrhv of Home Affairs, New Delhi. 

In the representation it is painted  out that becaus of Our service 
not being Tegularl7cd for long, we are deprived of certain basic facilities like jH B A 

MC.A etc, besides inecurity of the futur.e prospkt of ourjobs. it is also mntionej 
therein that we shouldhave been made permanentmuch befre as per;.pormai tules fo 

making the temporary, staff as permanent in the Central Government It is furthe' 

mentioned that as we are with the legitimate exectation that our services vou1d b$ 

regularised by now, wet have already crossed the age limit meait for othe.jobs thn to tli 
iresent one. 

But up-till now our reptesentation submitted jointly I has ndt 
been considcrcd, subjecting its to mental agony. 

(.10) 	 That I belong to the Si cate/ of comunity which 
constitutionally safeurded under resCrvd catgories and as such my dase fo 

regularl7ation of service requires to be treated with speciality, as provided in the  
Constitution of India and relevant laws of the. land. 

(ii) 	 That, as similarly . situ ted persons viz-the 6 Nos, of sta(f 
declared to be surplus are all absorbed permanentli in the C.P.W.D, uhder the Govt; of 
India apparently my cake is also a lit case to be conidered in the same hnF 

it is pertinent to mendon that there are qultp a good number 
of vacancies 1yi;)cw pending in the ( P \V I) and ot1er Central Govt Offices in Guwahati 
whereiii I may 	abscirhcd permanently 'i1hi the cl ontilluity of serviccisince thb day 6f 
my Joining on t.as 	 in the office olihe Comnissioner(jBordcr. 

U 
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It is futt her submittel that as. I am a very lov-paid 
employee's and as there are sufficientvacancieS in the greaterGuwahati and if there is 

no hope of declaring I the office of the Com4issioner(Borde .r) asj a perinanent 

establishment I may alternatively be absorbed permnently against any of such existing 
varcies in the C P,WD. and other Central Got. Offices fl; Guwahati as er the 

Gvernment policy in practice. 

In the premises aforeaid I would like to requet your 

honour to kindly pay a due and sympathetic heed to my mattr and applying a juiciouS 

mind my case for absorbing me permanently against one of the estingvaóaflCiS lying 
pending in the C.P.D. and other Central Gwt. Offices in Guwahati with the: \V  
cOntinuation of service id seniority and all Qther ircidental bnfits apicable there to, 

in an expedicious r! 1 annr be considered in the interst of justice nd fairlay; takng into 
special consideration 016 plights and have-nots of ihe people like me.beloriging to the 
lower strata of the sociky, for which act of yOur kin4ness I shall remain even grateful. 

With kind regards. 

Yoursfaithfully, 
L 

*\. 

•1 	
: 

I. 

I, 	 I 



To 

The Joint Secretary(IS-11 & 

Government of Itidia, 

'1 inistry ofi Ionic Affairs, 
-North Block, 
New Dlhi-1 10001. 

Through the Deputy Commissioner(Border), 

Datd - Guwahati the 20th June'2002 

A N t4 PPEA L FOR DECLI1 RING THE OFFIrF UP TI-IF 

TIIESER VICES OF THE. EMPJO YEES WORKJNGTJiER 
TlIESA II) OFFICE OR AL TERNII TI I'EJ. Y TO A IJSORB 
4 (,.4 INS T PERMA NENT VA CANUES L YING VA CANT 14 
C P IV!) OFFICE I OilIER EN1RAL GOVERNME) T - - 
IN Gill VA i/A TI. 

Reference :— 	(1) The Government of Tndi, Ministry of Urban Affais, and 
Employment's 	office 	• order 	No. D.WfBFR/35-92- 

/Mamntcnance/ 1089-97 	dated 12-09-96 according section fo 
creation of posts. for Maintenance of Indo-Bangladesh 1 Borde 
Ioads 

Administrative Officer's lettef, No.14O13/29(OO)3-CB 	dated 
1-09-99 addressed to the Desk Officer, Min'istry of Home' 

Affairs Government of Iidia, for iabsorbing 'the employees' 
a'gainst regular posts in other pifices of the Go - ,ernment o1 India 

Administrative Officer s 	Ieter No 14013/29/(00)93-C13 dated 
03-09-99 with a request to take up the matter on priority bais. 

AkIniiiimstratie Officer's 	litter 	No 14013 / 29(00)93 - CB 
dated 10-01-2000 	forwaiddig 	the 'vntten 	note regarding 
regulan7atlorl of 	service 	of 	the existing staff of the 
Commissioncr(E3orcler) Ministry of Home Affairs, Ciiwahatj. 

(S) Commmscjoncr (Border) iekter No 14013I29(00)93_CBt 
dited 13-I 1-2000 addressed t the Joint Secretar)(N E), Ministry 
ofHome Aflairs for ieguIanzaiori of services of 14 Nos ofroup 11 
Q' and Group .D' stafl for 6nabling them to get prôhotin and 

other benefits under ACP schemie. 
H 

• 	

- 

Ii 
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(6)[cputy Secretary's (NE), Ministry. of .H9nle Affairs 

dovernmerit 	of Indal, Iettdr dated 24-11-2000•addréssed to the 

omrmssioner(Border), Guwàhati regarding the approvai of the 
proposal for continuation o the 29 hosts in the officd of the 

dommissioner (Border), Guwhati. 

(7) the Deputy Commissione(1order), letter No.1 4013/29(0)93cB 

iated 14-02-2001 forwardihg the rpresentation .:submtted by 

R C Sarma General I Secretary, Cornmissioner(Border 
Lmpioyce's Union, on behalIof the staff memb&s. 

(7) 	1 he representation in communication No n100/lf9CI3CU 

dated 01-02-2001 submitted on behalf,of the UniOn jrayig intei-

hlia permanent abosorbtion of the temporary staff of the ffice df 
the Commiss;oncr(Border) 

With i eference t6 the above I haye the honour; to submit before your 
.1indself the following tew  points for favour 61 kin due and sympatheticconsideation. 

Fliat I am serving in this office a Z-4 for last _/ Ryears afler1l 
hàd:been duely selcctc and appointed by the con6ern authority, I hàvë been rnderin 

very sincere service tb. the fullest satislaction of all concerned withbut any blemisJi 
Whatsoever in this cntirb period 

Thad. the government of India Ministry of Urban Affairs an1 
Employment s Offlc idcr No DG\VIBFRI35-92 A-Maintenance/1089-97 dated 12-09-

96 accorded sanction Iror creation of posts for ihe Maintenance ofndb-Bahl 	h gades 
Border Roads arid bakbed fencing with a view o checking the infiltration of illegM 
migrants from Baiiglaesh Border into the Indian territory. It may be mentiori that th 
Office of the Commissioner(Border) is êreatedj for theLCOnstpjckn. as i4ell s 
Maintenance of the 1rido-Bangladesh Border Roads. The vork of Maiñtenati is a 
continuous process f%r an indcuiriite period oftime even after th Coflstriction is 
completed In that vics' of the matter, the office o1he Commissioner(Border) reuires tb 
bemade.a permanent etablishment. . . 

That; we have been time And again making our earnest requests to th 
concerned authorities Ministry of I Ionic Affairs bovernment of India througb propdr 

channel for making tli office of the Commissionei(Border) a pCrnianeit estalis1imert 
and to reitilarize our 9drvc5 in the said offide. 

MY - 

LI 
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It n1ar  also te nlciitioned that vide his letter No I 40 13/29(OO)93-CB. 
(ItCd 3 1 -03-Q() a(I(lT'CSS(j to the Dcsk Officer. Goerntiiciit of 1nd. Minitr of 1Tome 
'\tmati c th Adrnniist, at e Oflicr. OflI( c of the C olnmrcsioner(F3order) fbrw arded the 

hio-data and service phrticiilars of all the tempoarv employees for absorbing theni 
• 

	

	against regular posts in Jother offices of the Ministry, of 1-Tome Affairs, wherein my name 
also appeared. 

(4) 	 That, afler getting no reply the Administrative Officer, vide h i s lette 
• No. I 'it) I 3/29(00)9 ( 'U dat ed ft -0-9Q sent a reinirdercquclinfz to take up tile r.nattert 

on p.r ion its' basis But upi till now no information as o what decision taken from that end 

towards regularizing the services of these temporary emplovees has been made krown trY 
'is. ,  

I hit ii thr,  month of,  Febrilarv, 1992 the v ork meacurment study team 
submitted its report which was forwarded by Miiistry of Home Affairs, vid letter 
No. 1110/91 -BF dated 0-07-2 wherein the team jutifled continuation of all 23 osts.1n 
1994, a quality Control tell with seven other Posts ''ere sanctioned by Ministry of I 1om 
Affairs, and presently tl office has 30 sanctioied posts 

As per recomniendation of,  \V0k5 study, team 6 Nos of. directi 
recrutcd ( o'ade 1)' Sofl' wcre declared surplus ançl their names were' forwarded to th 

surphis Cell of the Miiistiy of Labour. Accordingiy, they were re-employed in the 
C.P.\V, P. at Malda anh I3ahurghat in \Vest l3cng41 and presentIy they' are er)"ing in 
Guwahat i. on being I rani'fcr'rcd . . 

That thus entire matter was discussed in detail in the 341h 
 H L E C 

Meet rug under ,\uenda Item No 2 and accor dlnzl\ scr\ ice particulars of xve the 14 Noc 
of emporarv I

I

stall' of' the (onirnissioner(!3ordcr) Ofliec. are again forwarded with the 
relcvant notes to the 	1iriistrv of l'lorne Affairs, 	1)elhi. • for taking apptopriate.; 
positive act ion. l'hris is rkflect ed in the detail note rgarding rgula.rizatioi of ser'ices of! 

the Cxts1inc staff of the office, which has been Ior\j/arded by the Administrative 'Officer 
of' Connniissioricr's (llJrdcr') office to Ministry, 6f ,  I ionic Affairs, New Delhi vide 
No.1401 :y20( 00)93 -CII dat ed 10-01-2000 

• 	 , 	 ' 

That lhier'eafler vidc his letter NO.] 41)1 3/29(O0)93CB,' Dated 13-11 - 
2000 addressed to Joint ecrctary(N r ) 'ilnistr\ of I iome }  Affairs the 
Cornniissioricr( hlorder) rc.(l'rrcstc(I for doi rig t lie rieediil in regilarizirg t1i '-,Cr'VIce§ of thei 

I 4 Nos. of (;roul) U ;iid I)' stall' to enable i hiem to get prOmotion and other benefits 
under A.C.P. scheme. 1i the said letter, it is also nentioned that the Go'i. ofiddia has 

already approved the adhitional work for Coristnictin of Indo Banala-Uorder rods and 
• 	k'nce which is likely to oirtiniie for another 8 to 10 'cars  

• 	 •' 	 • 	 ' 

• 	 -: 	 ' 	 ' 

•. 
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110 We his k'ttcr dated 14-11 NOT the l.)eputv Secretary(N.E.C.): 

Miiiisit -v t I Ionic 	irs. Government of india, linUmed the Commissionei(Border). 

enter-alia, the indo-Bagladcsh Border Roads and Fence Construction project works is 

schedule to be compldied by March2007. As suh, it is evident that. the offie of the 

(onlmissioncrs ( Uord&r) requires to be made a pernianent establishment to look afler the 

Marnienarice works which is Ii) c ntiinc on per'rnan&nt hacic 

In hat view or the matter. ur services may easi lv be reulari7.6d 

by dcclatinu the oflicc to he a permanent one in the greater interest of the North ON 
rc'ion and part icrrlarly the .State oI Assam, as thel question of identity of the Assame.s e 

people is (lncctiv invol'ed in the instant riratter. 

'Fliat, vide his forwarding letter datcd 16-02-2001 . the Deputy 
Coninrissroner( F3or:dcr 	forwarded t lie rc p rcsen tia t on submitted on behalf of the 

temporarY stall ol the. oflice of the Commissioner(l3order), which was addressed to 1ojtt 

Sccreiary(N.F). i\linisk' oil Ionic ,\tThirs. New Ddlhi 

in thw representation it is poiirted oui that hccatie oiou seivics 
not berm' regulalized IlAr by we ur e dcprt\ ed bf cci tarn baste facilitiec iikd ii B 

M.C.A cft' besides insecurity of the future proslect  of our jobs. It is also mentioned 
therein that we slioiikj have been made perniaent much before as per: normal iiules fr 

mak rig the teniporar' stall as pernuianc.iit in the Central Government. It is 1urthr 

mentioned that as wd are with the legitimate expectation that our services vOuId be 
regularised by iio'v. • \V have already crossed the age limit meint for other jobs than to the 
present one. 

But up-till now our reØrcsentation submitted jointly has nOt 
been considered, srrbje.ting us to mental agony. 

00 	 lh it I hclonr4 to the 	 of (omnlunrty 	hrcli ic 

conslittilionallv ;af'iraidt'd under reccrve.(l caecoriec and ac such nw cace for 

rcwilariiation (if scr\lie rcqrnrcs to be treated with speciality, as provided in the 
Constitution of India a (I relevant laws nithe land. 

(II) 	 Iliat. as similarly sitdated persOns viz-the 6 Nos, of stfT 
dclarcd to lie surplusi t 

 arc all absred icnr'nanentl in the ('. P. W.D. . under t he Govt. of 
India, apparently mv cc is also a ft case to he c.orsidered in the same line: 

11 is pertinent to merit ion that there are quite a good riumber 
of vacancies lying pcmidimir in the C.P.W.D.and olier Central Govt. Offices in Guwahati 

wherein I nuiav lie ahsbnhed pernianent lv with the continuity of service since the day bF 
hiv Joining on c.-/' .-as i n  the office ofthe Commissioner(Bordet) 
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It is further subniittcd that as I am a very low-paid 

employee's and as there are sufficient vacancies in the greater Guwahati. and if there is 
no hope (t declaring I he nIlice ut the ( nnmiIssRmcr( 13w dec ) as a per irinnerit 
establishment, I may alternatively be absorbed perniafiently against any of such existing 
vacancics in thc C.P\V.1 ). and other Central Govtl Offices in Guwahati as per the 
Govcrnnicnt pohcy in pIICt ice 

In the premises aforesdid. I would like to request your 
honour to kindly pay a (I(;)e and sympathetic heed to hiv matter and applying a judicious 
riund my case fir absor hine me permanently ac2ainst one of tile existing vacancies lying 
pending in the C P.W. I. and other (Tntral Go't Offices in Guwahati with the 
continual i('ii of ,  set vic.c a rid senior ity and all other incdcnt at bcneflts applicable there to, 
in an expcdic.ious manner be considered in the interest of justice and faitplay taking into 

• 	special consideration the plights and have-nots of th people like me belonging to the 
• 	lower strata of the society, for which act olyour kinddess I shall remain even grateful. 

With kind icrai (IS 

Yours faithfijlly, 

(. 	\f 

C' •'y 
! / '-• (_ 
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The J nm 	Secrel n r( IS-li & 
Govcrn nierit of India, 

!liiiisfrv of Home Aaj, 
North Illock, 

Nm I)rlhj- 110001. 

I !iro;uh the Dcputy ('ornn1scione(Jnrder) 

Dated- GIRvahj the 20th Jnnc'2007 

FOR OFFICE OT1IE 
JiQJERLI3ORJ)jJj?(;Jç',jJ11J.j 	4II• LA' I'EI?i IA NEiV 1 ES 1>1 fiLlS

IIMEA'T AV1) .RJGULARJSA T0N0j - 	 - 	- 	 - 	- 	

- 	I iii LRiiu.s OFIJiE JMPL 01 LES WORIi IA G TSEREJ1jp 
IL ijj) OFFIcE ORAL 1 'EiJ Th/EL1 ..  J 4 IJOIT!IE 

CIES 

i/ 	
,I 

I 	
7 J1IA5 / 1CANTJA 

cfli'D9rIçQ7JjgR cETR4L GO VERAMLN0j-Fj 

(I) 1 he. Governnicnt 01 Jndia Minjstr' of Urban Affairs.: and 
Fml)Ioynlcnl's 	oR ic 	order 	No DG\VtJ3FE/3c97 
A/N lairo ena rice!! 08-97 i 	dated 1 2-09-9() accord in sec(iui fbr 
Cr Cat tOti 	f posts for Mairil cna7le of li 1 (.fO-I3angladesfi Dorder Roads 

I\dniirijstrat'e Officer's 1etter 	No 140 13/29(OO)933 	thited 
3 1-09-99 addressed toi the Desk Officer. Miriistr 	of I lome 
Aflirs Government of India, for absorbing th& employees 
against regular posts in other offices of the Government of India. 

() Adnijilistrative Officer's t letter No I40 
13 /29/(OO)93c dafed 03-I)9o9 \a;ith a request tç take tip the matter on Priority basis 

() Admirnç, a! ye 	0l1icer's 	letter 	1140 . 14013/ 2 (00) 93 - CD da 10 d 10 -012000 	fonvrding 	the 	wtten 	note  rce 	 regardig ulari7aliofl 	of 	 n
se ices 	of 	the existing staff ofljie 

ConJmiscior1er(E3orjcr) Minjst' of Home Affairc Guwhati 

(k) Commissioner (I3order) 	letter 	No. 	140 
dated II-! 1-2000 fl(Idrcss&i to the Joint Sccrctnry(N n.), Mirritry of I Ionic Affairs,)r regu!ak7atjo

11 olservices of, 14 Nos. of Grop 
C and (It oup '1)' staff for enabling them toet pronotiori nd 

other herie Ills under A CP shetiie 

10 

. ;#. 
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(6)l)cuty 	Secretary's 	(NFC) 	Ministry 	of 1-Tome 	Affairs, 

(cniinc'nI ol lIi(hii, lCItCt(hitC(I 21- II -20(X) nddicsscd to 11w 

Co!m'missioner(Border), Guwahati, regarding the approval of the 
proposal for continuation of hc 29 posts in the office of the 
Commissioner (Border), Guwaliati. 

(7)Tle Deputy Cornmissioner(Boder), IettrNo.14013I29(00)3-CB 

dted 14-02-2001 forwarding the representation submitt:ed by 

RC. Sarma, General Secretary, Commissioner(Border) 
Eniploye&s Union, on behalf of the staff members. 

(7).A.l The representation in cmmunicaion No. I 00/I/92-CBEU 
dted 01 -02-200 1 submitted on behalf of the Union praying inter-
ala permanent abosorbtion of}the temporary staff oftheofTice of 

t1e Commi ssioner(Border). 

Sir, 	 : 

With reference to the above, I havthie honour to submit before your 
kindsehl the following fev points for favour ofkin due and sympathetic cOnsideration. 

(I) 	 That I  am serving in this office as 	fOr last_ ears.after I 
had been duely selected And appointed by the concrn authority, I have 'been rendering: 
very,  sincere service to the fullest satisfaction of ll concerned without any blemish 
whatsoever in this entire eriod 
(2)' 	 That Ithe government of lndiaj Ministry of Urban Affaits and 
Employment's Office orer No.DGW/BFR/35-92 Aj-Maintenance/I.089-97 dated 12-09-
96 accordedsanction for creation of posts for th Maintenance of Jndo-Bangladesh 
Border Roads and bai'lcd fencing with a view tol checking the infiltration, of illegal 

migrants from Bangladeh Border into the Indian trritory.It niay be mention that the 

offic,e of the Commisioner(Border) is created ifor the Conftrucion as well as 
Maintenance of the Indo-Bangladesh Border Roas. The work • of,Maintenan'ce is a 
continuous process fo. an indefinite period of time even after the onstruction is 

completed. In that view of the matter, the office of tle Comniis'sioner(Border) reqtires to 
be made a permanent estthlishment. . 
(3) 	 That *e.havc been, time and agair, making Our earnest request.to the 
concerned authorities, Ministry of Home Affairs, Government' of India, through p roper  
channel for making (lie office of the Conimissioier(Border) a permanent establishment 
and to regularize our services in the said office. 

- 	...........................'
''' 	'4 i$4 
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It may also be mentioned that ide his letter No.14O13i29(d0)93-C3 
dated 31 -03-99 addresed to the Desk Officer, Gdvernment of India, Ministry f Honie 
Affairs, the Administrtive Officer, Office of the Commissioner(Border), forwarded the 
bio-data and crvtce particulars of all the temprary employees for, absorbing theñi 
against regular posts in other offices of the Ministty of Home Affairs, wherein my nanle 
also appeared. 

ThaL afler getting no reply the Adrninistrtive Officer, vide his lettr 
No.l40k3/29(00)9'3-CB dated 03-09-99 sent a rerrinder requesting to take up the matter 
on priority basis But up till now noin1ormation as to what decision taken from that end 
towards rcg.i!arizing  tic services of these temporar' employee's has been made known 6 
us. 	•' 

That in the month of February, 992 the work measurnient study tean 
submitted its report whch was forwarded by Ministry of Home Affairs, vide lettir 
No.lIlO/91 - BF dated 7-07-92, wherein the team jusified caniinuation of all 23 posts.n 
1994, a quality Control Cell with seven other postskvere sandtioned by Ministry of Horrie 
Affairs, and presently tile office has 30 sanctioned ppsts. 

• 	 As iper recommendation of w 1orks study team 6 .Nos of directly 
recruited Grade D' Staff were declared surplus aid their names were fOnvardd to the 
surplus Cell of.the r'4inistry of Labour. Accordingly, they were re-employed in t ile 
C.P.W.D. at Malda aind  Balurghat in West Bengal and presently they are serving in 
Guwahati, on being .trahsferred. . 

That this entire matter was disbussed in . detail in the 34th 
 H.L.E.C. 

Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 No4, 
Of temporary staff of the Commissioner(Border) bffiec, are a gain forwarded with the 
relevant notes to the I Ministry of Honie Affairs, New Delhi, for taking appropriate 
positive action. This i reflected in the detail note Fegarding regularization of seryices Of 
the existing staff of thb ,  office, which has been fo4warded by the Administrative Officr 
Of Commissoncr's (l3order) office ' to Ministry lof Home Affairs, New Delhi vide 
No.l40l3/29(00)93-CI dated 10-01-2000 

 

That thereafler vide his letter 	o.l40l3f29(0Q)B-C: Dated,1-1 :- 
2000 addressed to i Joint Secretary(N.E.) ;  !Ministry . of Home Affairs, the 
Comrnissioner(J3order)Ii'equested for doing the nee1fll in regularizing the 'services of the 
14 Nos. of Group "C' and 'D' staff to enable ther ~i to get promotion and other benefits 
under A.C.P. scheme. I n the said letter, it is also ilnentioned  that the Govt. of I:ndia  has 
already approved the aiditional work for Constnicton of 1nd- Bangla-Border roads and 
Fiice which is likely tocontinuc for another 8 to I 0years. 

4 .  



4 4.  

That kide his letter dated 14-1 l±000, the Deputy Secretary(N.E.C.), 

Ministry of Home Afl'airs, Government of India, ihformed the Commiioner(Border), 

enter-aba the indo t3angladcsh Border Roads and rence Construction project work's is 
schedule to be completed by March'2007 As such it is eident that the office of the 

Commissioner's (l3ordc) requires to be made a perranent estblishmentto look fer the 

Maintenance works whih is to continue on permanent basis. 

1A that view of the matter, oir service§ may easily be .regilarized 

by declaring the office to be a permanent one in the greater interest of the North Ea9 
region and particularly he State of Assam, as the question of identit.y of the Asamese 

people is directly involved in the instant flatter. 

That. 'ide his forwarding ldtter dated 16-02-2001, the :Deput 

Commissioncr(Border) I forwarded tile representaion subrhitted on.. behalf tof th 

temporary staff of the cf1ice of the Cornmissioner(order),- which was addressed to Join{ 

Secretary(N.E.), Ministry of Home Affairs, New DelIii. 

In the representation it is pdinted out that because of -our .service 

not being regularized for long, we are deprived df certain basic facilitlies like H.B.Ai, 

M C A etc, besides inccurity of the future prospect of our jobs It is also mntioned 
therein that we should have been made permanentmuch befdre as per 'normal iules fo 
making the temporary staff as permanent in thd - Central Governm'nt. It is furthei 
mentioned that as we lare with the legitimate exØectation that our services viould be 

regularised by now, welhave already crossed the age1imit meaht for othe jobs t-h.n.to  the 

present One. . : 

But up-till now our repesenta1ion submitted jointly has no 

been considered, subjecing us to mental agony.  

• 	(10) 	 That I belong to the 	casts of cormhity vhich ii; 

constitutionally sa1cguudcd tinder reserved catdgones and as such my case foi 
regularization of serviLe requires to he treated with speciality, as providcçj in the 

- Constitution of India and relevant laws of the land. 

(II) 	 ihat-, as similarly situàted persohs via-the 6 Nos. of staff 
declared to be surplus are all absorbed permanentl- in the C.P.W.D., under the Govt. of 

• 	Irdia,.apparently my cae is also a fit case to beconsidered in the same Iin. 

- 	- 	It is pbrtinent to mcntion that there are quite agood iiumbe 	- 

of icancics lying pctRiing in the C P \V I) and othr Central Govt Offices in Guwahati 
vhctein I may be absoibed pcimaiic;itly with the continuity of serice since the day of 

- - my Joining on 	2 	5as 	 in the office of the Commissioner(Border). 

 

- 	............... • 	- 	. 	- ............... 
...... .............. 
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It is further submitted that as J ani a ve 	low-paid 

cmployce s and as I here ai e sufficient vacancies in the zr eater Gnvahati. and if there is 

110 hope of dcc1arinu 1 tic ollice of the Coiimissionci(Border) as a per maneitt 

est ahlisliiiieiit I may aIt ernat ively he absoi bed permanently against any of sucl existing 

vicancies in the C PAV 1). and other Central Gvt Offices in Gn\vahati as per the 

Government policy in practice. S  

In the premises afo,csaid. I xvould like to. reqicst yotr 

honout to klndi\ pa 	due andm c 	pathetic heed o rn matter and apol\ ing a judicious 

mind riiy case For ahs&krbing me pernianently agaiist one. of the existing vacanies lyii.g 

peridincz in the C. P\'.I). 	and other Central 	Offices in Guwahati with tHe 

continult ion of ccr and ccnioi itv and all other incidental benefits applicable there to 

jn an expedicious .manc.r he considered in the intekest of justice and fairplay; taking into 
special consideration he plights and have-not s oil the people like nic hclongiiig to the 

lower strata of the so1icty, for which act of your kihdness I shall remain even grateful. 

With kind rczards. 

Yours fiithfulIy. 

9Zi 	 ' 

fzçy 

S 

I •. 	
S 

.• 

S  
••i 

S 	 • 

• 

- 

4 5'.  '4-.. 	• 
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f , 	 l'h' Join I Secreta ry(IS-1 &  
• 	 Goerrincnt of India. 

r'1iiisiiy of Itonic Affairs. 
Nol Ii Block, 
Neiv l)ellii-t I 0001 

lhrouli the lI)e.puty Conimissioner(13order). 

l)itcd- Gtivahati the 20th June'202 

- 	AA IIPPE IL FOR 1)ECLIRJA'G THE orriu  OF TIJ 
CdMMISS!OtVERI30RDER)J GUJVA!M TI , 145.'Ai1 AS 
PERi1i1A'EiV7 (5 TAIJLISIIMEA TI4AD REGULI4RISA TION OF 
Th'E SERVICES OFTHE EMPLOYEES W0RKIAGTHEBEJiV IN 
7 JIJJ S 'Ill) 0TICE OR ,1L TERNA 71 EL I TO 1 BSORIJ THEJ 
'I(,vlINSl PERif'1NEN7 V,'IdAIVCIES LIIIvG VACANT/A' lifE 
(_i' ; D OFFICE / 0111/JR IiCENTRAL GOJ'ERAMENT 0rFfl3 
JIVI!UJ5/IU/1lJ 

I hi' ( IPvCII1T11CT1( of India 	T\liflictl\ 	of Urbaii. AfThirc 	1Ft(I 
Fmploynient's 	office 	order, 	No. 9GWIBFRJ3 5M- 
A/Maintenance/1089-97 dated. 12-09-96 according section For 
creation of posts for Maintenance ofIndo-Banglades)i Border 
Roads. . . .. 
Adnunicir alive 011icci s Ictier No 401 3/29(00)93-CU 	dated , 
11-09 09  addressed to the Desk Officer, Ministry If I lome 
Allarrs Go ernment of 1 . 1ticlia, for absorbing the emploeec 

airict regular posts in othr offices of the Go' ernment of India 

M 1  Adniinictiatie Officer c 	ietter No 140fl/29/(60) 0 1 dB dated 
(fl 00 00 wit Ii a r cqiiect to fake up the matter on prior lt\ basic 

(4) Administrative Otlicer c 	letter 	No 14011 /2 0  (OO) -'Ol 	03 
1 dated I 1) (11-2000 	forwartdrng 	the 	' ritteri 	nQte regarding 
rc'ulai l7t ion 	of 	cervices 	of 	the e\ictu1g c(áff of the 
Cornniiccioncr(!loj (icr) Minicir of! Tome Aflarr c 	 fl Gu alia 

(S ( niiiiiicsinncr (Ilor dci) 	letter 	No 	1401 3/2 0(00) 0 1dI3 
dited 13 II -'00O addrcsced to the Joint Secrctar\ (N !.) Ministry 

Of E Ionic AIThirs, for reguIariation oferices 6114 No. àf Group 
C' and Group I)' stall for enabling :  them to get promotion and 

h thcr heneflts under AC!' sc)eme. 

Goo 

_ e t'6 	 . i 	 • . 

C° 	. 	• 	, 

-. 	 . 	 . 
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(6)Deputy Secretary's (NEC, Ministry of Forne: 'Affairs, 
dovcrnment of Indar letter dated 24-1 1-2000 addressed to the 

dommrssioner(Border), Guwahati, regarding the hpproval of the 

ptoposal for continuation ofj the 29 posts in the office of the 
Goriunissioner (Border), Guwâhati. 

(7) The I)eputy Commissroner(Border) letter No 14013/29(00)93 - CB 
Thtcd 14-02-2001 forwardiig the representation submitted b 
k.C. Sarnia, General Secretary, Com.m]ssionér(Border) 
imployee's Union, on behalfiof  the staff members. 

(7).. The representation in cornmunitioh •N.100/1/92CBEq 
t.hted 01-02-2001 submittedkn behalf of the Union praing intert 

Iia permanent abosorbtion of the temporaty stafF of the 6ffice 0r 
{ he Comimssroner(Border) 

Sir, 	 •.. 	 • 

\Vitli reference to the above I ha''e the honour to submit before your 
kindself the following lew points for faour of kin due and sympathetic consideration 

That I arii serving in this office a 	i • .for lasL / 	years after l 
had been ducly scicctcl and aipOin1ed by the concrn authority, I have been rendering 
very,  sincere service tb the fullest satisfaction of all concerned without any, blemish 
vhitsoever in this cntir period 	 S 

1 hat the government of India, Ministry of Urban AfFairs and 
Emplo)ment's Office drder No DGW/BFRJ35-92 \-MaintenanceI1089-97 date1 12-0 
96 accorded sanction ~' for creation of posts for the Maintenance of Indo-Bangladesh 
Border Roads and babed fencing \\rth  a view o checking the infiltration of i1legl 
migthnts froTh Bangladesh Border into the Indian itentory  it may be mention that th 
office of the Commlscioncr(flordet) is createdj for the Contcucfion as well as 
Maintenance of the liido-flangladcs1i Border Roids. The ¼vork of Màinténarc is h 
continuous process ItOr an indefinite period of time eveh after thj Construction 
completed In that vie4 of the matter the office o4iie Comnissioner(Border) requires to 
be made a permanent etablishrnent. 	 J 

That: we have been, time and agthn, making our earnest requets to the 
concerned authoritics, IMinistry of Home Affairs, 3overnineht of Iridiä through proper 
channel for nuaking 11th office of the Commissionr(I3order) a permanthit esta1lishrnenit 
and t(J) regularize our sth -viccs in the said office. 
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It ma also be mentioned that vide his letter No.14013129(00)93-CB 

dated 31 -O3-Q) nddrcsscd to the Desk Officer, Govrnmcnt of india, Ministry oil Tome 
AiThirs, t lie Adtiiiuist rut ive Oflicci, () 111cc of the Cniinisrioiier( Border), t',ii.wurded I lie 
bio-dita and service prticulars of all the temporrv r-".Trvees  for absorbing them 
against regular posts in other offices of the Ministryu iairs, wherein my name 
also appeared. 

. 	 'Ihat, aller getting no reply the Administrative Office, vide his letter 

No.14013/29(00)93-CB bated 03-09-99 sent a reminier requesting to take up thematter 

on priority basis But up Itill now no information as tO what decision taken from that end 

towards regularizing the services of these temporary employee's has been made known to 
us. 

That ih the month of February, 1902 the work measurment study team 
submitted its report wlich was forwarded by Mitistry of Home Affairs, id letter: 
No.1/10/91-13F dated 07L0792, wherein the team jutifled continuation of all 23 posts.In 

• 

	

	1994, a duality Control (tell with seven other posts Were sanctioned by Ministry of Home 
Affairs, and presently thd office has 30 sanctioned posts. 

As p6r recommendation of voks study teani 6 Nos of directly 
• recruited Grade 'D' StaF were declared surplus and their names were forwarded to the 

surpus Cell of the Miiistry of. Labour. Accordingly, they were reemployed in the 
c.P:w.D. at Malda and Balurghat in West Bengal and presently they are serving in 
Guwahati, on being trans1erred. 

That this entire matter was discussed in detail in the 34th 
 HL.E.C. 

Meeting under Agenda heni No.2 and accordingly service particulars of we the 14 Nos. 

of temporary staft of the Cbmmissioner(Border) Omec, are again forwarded wth the 

relevant notes to the Ministry of I Tome Affairs, New I)clhi, for taking a.pprppriate 
positive action, This is reflected in the detail note rearding regularization of services of 

the existing stall' of the Jofflce, which has been forwarded by the Admn:itrativeOfficer 

of: Commissioner's (Bordcr) office to Ministry of Home Affairs, New Delhi vide 
No.14013/29(00)93-GB dated 10-01-2000 	. 

1 hat thcicaflcr vidc his letter No 1401 3/29(00)J3 -ci;: Dated,] 3-1 1- 
2000 addressed to Joint Sccrctaty(N.E.), Ninistry of Home Affairs, the 
CbtPmissionei(i3or(Jcr) rqucsted for doing the ncdf'il in regularizing the services of the 

14 Nos. of Group 'C' aid 'D' staff to enable them o get promotion and other benefits 
under A.C.P. scheme. In the said letter, it is also mentioned that the Govt. of India has 

already approved the additiQnal work for Constnictidn of Indo- Bangla-Borderroads and 
Fence which is likely to chTltinuc for another 8 to 10 years. 

'4 p  

• 	
. 4 

. 	• 	 ... .... . 	 _________________________ 	• 	_____________ 
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(8) 	 That ie his letter dated 14-1 -2OO, the Dputy Secreary.E.C.), 

Ministry of Home Aflaik Goernment of India informed the Commissioner(Border), 

enter-alia, the indo-Banladesh Border Roads and Fence Construction poject works is 
schedule to be completed by March'2007. As such-i it is evident that tile office of the 
Commissioner's (Border) requires to be made a permanent estabhshment io look after the.. 

Maintenance works which is to continue on permanent basis. 

1nthat view of the matter, our services may easily be regularized 

by declaring the office tb be a permanent one in the greater interest of the North East: 

region and particularly the State ofAssam, as the question of identity of the Asamese 

people is directly involved in the instant matter. 

• (9)' 	 THat, vide his forwarding letJter dated 16-02-2001, the Deputy: 

Commissioner(I3or(ier) Iforwardcd  the representation submltted on behalf bf the: 
temporary stafl of the O(1ICC of the Commissioner(Brdcr), which was addressed to Joint 
Sccrctary(N.l.), Miiiisti' oil Tome Affairs, New Delhi. 

the representation it is pointed out that because of our $ervices 

not being regularized fr long, we are deprived of certain basic faci1itis like H.B.A., 

M.C.A etc, besides inscurity of the future prospebt of our jobs. It jS :  also ,mentioned 

therein that 'e should liave been made permanent nuch before as per normal nles for; 
making the temporary stall as permanent in the Central Government. It is further 
mentioned that as we re with the legitimate expdctation that our services would be 

regularised by now, we have already crossed the age iimit niean.t for other jobs thati to the' 
present one. 

0 

But up-till now our reprtsentation submitted jointly has not: 
been considered, subject tins lis to menini hony. 

(I Q) 	 . That I belong to the' 	 ast of community yhich is 
constitutionally safe.guarded under reserved categories and as such. my case for 
rgularization of s.rvide requires to he treated vith speciality, as provideçl i in th& 
Constitution of India arid relevant laws of the land. 

(II) 	 That, as similarly situad persons viz-the ;6 Nos. of staf1. 
declared to be surplus ath all absorbed permanently in the C.P.\V.D., under the dovt. of 

• 	India, apparently my cask is also a fit case to be consiUered in the same line. 

It is pertinent to mentin that theft are quite a good  numbers 
of vacancies l;ing  endinig in the C.P.W.D.and othr Central Govt. Offies in Gthvahati 
wherein I may he absorbed permanently with the cntinuity of service since the day of 
my Joining on 2,JLJ as ; L. in thd office of the Commisioner(florder). 

-, 

. 	 . 	 .. ... .. ... 	

0 
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It is f.irther submitt?ed that as I am a very low-paid 
employecs and as iherc are sufficient vacancies in'the greater Guwahati and if there is  
no hope of declat -inh the office of the Conmissioner( l3orcler) as a permanent 

ectablishment I may iii . nit i clv he absoi bed permarientI againct an of cuch c\lctinp 
vacancies iii the (I P.'VD, and o!her  Central Gvt. Offices in- Gu"hati as per th 
Government pulicy in pai'iicc 

In the premises. afoftsaid. I 	ould- like to. rcqust your  

honour to kindly pay a due a iid sympathetic heed o my ,  matter and aplyirig a judicious 

mind nly Case for ihcci bmnm2 me penuanently agamnt one of the eict mn 'acanciec lymp 

pending in the CP.\1J. 1). and other Central dom OfTites in Guwahati 'vith th 
ontTnuation of service? and seniority and all other incidental teneflts apflicable liere Id, 

in an e\pedicmotic manik r he concidered in the mnteect of fuctice and fairpla\ taking Irltt) 

special cnnsidciat ion i lie plights and have-nots of the people like me belonging to th 
lower, strata of t lie socet y for vfiicli act of your kirdness I shall i emain evei tirätë-ful. 

\\! jtjl kind mcards 

.Yorn faltliRil', 	- 

_4 	\ 
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1 lic,Ioitit Scctetory(IS-1l & 131.). 	 .1 
( ,.ove.rn in en ( of In di 	 . 

i\T.itiislry of Ilonie AfTairs, 
Nor(h lilock. 
New Delhi- 1I000I. 

I hi on uh t he I )cpul v Corn iiii ccioncr( I3or (leT) 

Daled:- Guwhatit1ie 20th Jun&200 

ANLIITL IL FOR I)JJCL;4RIA'G THE OTICE Or THL 
C01MISSl0AER(1JORD/jR), 	UJA 114 T (, 	I 	4SS4i1 	AS 
PL7?i1AA EiV7 L S 7AJJLISIIMLA' 7 ,ltvI) J?E( UI 1RJ5A 7J()iV 01 
TIlE VERVI( rs (irilir JIifP4! ( fl rrc U'()Jfl hvr ilirPriri i'i 

Refereiicr' 

- -- - 	- -  
I III. SAIl) 01 I7CL OR ALl L1?A4 TIJ'EL 1 70 AIlS 0R13 7HLM 
I 6 IAT 5 7 I'EJ? IA A EN 7 'A CA A C JE S L I ING VA CA A 1 IA THE 

Cl' lID urn cr / 01 lIE!? C LA 1 R '1 L 601 ER!v4uI;A T 0177CF 
L_' UI J1 114 77. 

(I) 	lii 	(.ovcrnrncnt 	1 Indi, Nlltllst iv of tJibn Afla:irs, 	and 
I I1I1)k)I11 ft 	(11l(e 	Older 	No DCW/I3! 1iic 0 2 
A/Maintcnance/1 089-97 datcd 1 2-O996 accordiiir se..iion for 

creation of posts for Mairteriaiice of 1ndo-13ngladésh Border 
Roads.  

Y\drniriis( alive Ofliccrs IcOô.r 	No. 1401 3/29(00)93-C 13 •. dated 
I -0-)9 addressed to th 	Desk Officer', Mit'llsirv. or, Iionit 

\IThirs. Government of 	!ndia. for 	 the ehipIovee; 
wain.ct reuular posts it otheroffic.es ofIhe Goveniiiicnt of india. 

)\dniiriistratjvc Oflkcrs 	1tter No. 1-401 3i29/(O0)93-Ci dated 
h3-99 with a request to tke up the tilatter on priority basis. 

('I) -)\driiinistrativc 	Officcrs 	letter 	N. 14013./ 9 (00) 9 - CD 
dated I 0-01 -2000. 	forwarding 	the 	written 	note r€garding 
euIarizationi 	of 	servics 	of 	the exIstini 	iofthe 
ornnhissioner( F3ordcr). Minit' of! lotiie Affljrs. Gi.iwahli. 

S 	
•1 	. 

() oI1lt11Ssioricr }3order) 	ltte.r 	No: 	140:1 3/29(OO)93-CI 
dated 11 I I -2000 addrccced to the Joint Secretai -  (N E ) Minrstr 

of I {onie Afliiirs, for regulariztion of services of 14 Nôs.ot Group 
arid Group I) ctaff for 	enahlrn 	them to get promotion and 

	

cI lieu bctic ft s u rider AC P schnie. 	 I 
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(6)Dd.puty Secretary' 	(NEC) 	Ministry of Home Affairs, 

Government of lndai, letter dated 24-1 1-2000 addressed to the; 
COmmissioner(Border), Guwahati, regarding the approval of the 
prbposal for continuation ofkhe 29 posts in t1i office of the 

Cniriiissioner (Border), Guwahati. 

(7) The l)cputy Conimissioncr(BJrder), letter No.140 13129(00)93-CB 

(Iteci 14-02-2001 forwarding the rejresentation. submitted by 

1.C. Sarma, General Secretary, Commissioner(Border) 

Employee's Union, on behalf of the staff members. 

(7).A. The representation in communication No.10011/.92-CBEU 

dated 01-02-2001 submitted n behalf of the Union praying inter-

alia permanent abosorbtion of the temporary staff of the office of ;  
the Commissioner(Border). 

Sir, 

With reference to the above, I havei  the honOur to submit before your 
kindsell the following f8w points for favour of kin due and sympathetic 6onsideration. 

That am serving in this office aspe 	for last__fyears after F 
had been duely seLectedi and appointed by the concern authority, I have been rendering 
very sincere service to' the fullest satisfaction of;all concerned without any blemish 
whatsoever in this entire period 

that the government of lndia, Ministry of • Urbn Affairs and 
Employment's Office oder No.DGW/BFRJ35-92 -Maintenance/1089-97 dated; 12-09-; 

96 accorded sanction fbr creation of posts for the Maintenance of Indo-Ban'gladesh 

Border Roads and barbed fencing with a view t checking the infiltiation of illegal' 

migrants from Barigladsh Border into the Indian tthitory. It may be mentiOn that the 
office I of the Cmniisioner(Border) is created I for the Contcucion "as well as 

Mairftenance of i1e Jnlo-Bangladesh Bordr Roads. The work of Maintenarke is a 
continuous procdss fdr an indefinite period of time even after the Construction is 1  
completed. in that view of the matter, the office of the Commissioner(Border). requires to 
be made a periiianent esib'lishment. 

That ve have been, time and agaih, making iour. earnest requests to the 
concerned authorities, Ministry of Home Affairs, Government of India, through proper 

channel for making th& office of the Cornmissioner(Border) a pernianeit establishment; 
and to regularize our .se4vices in the said office. 

1,' 

o \ 
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nia ly also be mentioned that Ville his letter No.14013f29(00)93-CB 
dated 3 1-03-99 addressed to the Desk Officer, Goernrnent of India, Ministry of Home 

Affairs the Admirusttadie Officer, Office of the Commissioner(Border), forwarded the 
bio-data and service pirticulars of all the 1emoary employees for absorbing them 
agai.nst regular posts in lother offices of the Ministr of Home Affairs, wherein m' name 
also appeared.  

That ' lafler getting no reply the /dministrative Officer vide his letter 
No 1401 1/29(00)93-C13 dated 03-09-99 sent a reminder requesting to take up the matter, 
on priority basis But up till now no information as tb what decision takéh from that end 

towards regularizing thescrviccs of these temporary employee's has been hiade known to 1  
• 	 US. 	

L 	 I 	 H 
That iri the month of February, 192 the work rneasürnent Study teamj 

submitted its report wlich was fonvarded 'by Mihistry of Home Affairs, vide letterl 
• No.1/10191-13F dated 07-07-92, wherein the teanijutified continuation of all 23 posts.1n 

1994, a quality Control Cell with seven other posts were sanctithied by Miiistr' of Home 
AIT'airs,and presently th office has 30 sanctioned pots. 

As 	recommendation of woks study Aeam 6 Nos of irect1y 
recruited Grade 'D' Stair were declared surplus and their namewere fdrwarded to the 

surplus Cell of. the Mihistry of. Labour. Ac.cordinly, they were re-employed in the; 

C.P.W.D. at Malda and Balurghat in West Bengal and presently theyath seriing in 
Guwahati, on being trans!ferred. 

. 	 That this entire matter was discussed in detail in the 34 H.L.E.C. 
Meeting under Agenda Item'No.2 and accordingly srvice particulars ofwe the 14 Nos. 
of temporary staff of tle Commissioner(f3ordcr) OI1ec, are again forwarded with the 
relevant notes to the Ministry of Home Affairs, New Delhi, for takif.g apprbpriate! 
positive action. This is r11ected in the detail note rearding regularizaton of seivices of 
thet cxistinrZ stair of the 6 ffice, which has been forvkrd'ed by the Adminitrative Officer,  
of Commissioner's. (I34Her) office to Ministry o' Home Affairs, New blhi vide 
No.l4013/29(OO)93CU Jated 10-01-2000 	 0 

That tereaflcr vide his letter NoI14013/29G00)C -  ated,-1 1- 2000 addressed to i
l oirit Secretary(N E), Ministry of Home Affairs, the 

..Cornmlssiorlcr(I3ordcr) rdquestcd for doing the needful in regularizing the services:of the 
14.Nos. of Group 'C' ard 'D' staff to enable them o get promotion andl other benefits 

under AC P schenic lnthc said letter, it is also mdntioned that the Govt of India has 

already approved the additional work for Constructioh of Indo- Bangla-Border roads and 
Fence which is likely to cnti.nue for another 8 to 10 yars. 	 . 

...-.........•-.• 
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(8) That vide his letter dated 1441-2000, the Deputy Secreta(NE.C.), 

Ministry of I tome Affairs. Government of india, informed the Commissionr(Bordr), 

ënter-alia, the indo-Bangladesh Border Roads and Fence Construction project work is. 

schedule to be completed by March'2007. As stich, it is evident that the office of the 

Cotimissioner's (Border) requires to be made a p'ermancnt establishment to look after the 

Maintenance works s''hich is to continue on pernianent basis. 

In that view of the matter, our seiies may esily be regularized 

by declaring the olTi&e to be a permanent one ir the greater interest of the North East 
region and particulariy the State of Assam, as tlie question of identity of the Assamse 
people is directly invlved in the instant matter. 

(9). 	 1 That, vide his forwarding letter dated 16-02-2001, the Dep.ity 

Commissioner(Borde) for\varded the represehtation submitted on behalf of The 

temporary staff of thb office of the Comrnissionet(Border), which was addressed to Joint 
Secrctary(N.F.), Ministry of Home Aflairs, New thelhi. 

In the representatin it ispointed out that because of our setices 
not being regularized for long, we are deprived of certain basic facilities like I-i.BA., 

M.C.A etc, besides insecurity of the future propect of our jobs. It is also mentioned 

therein that we shoi.ild have been made permandnt much before as per normal rules for 

making the temporary staff as permanent in ihe Central Government. It is further 

mentioned that as We are with the legitimatexpectatiori that our services would be 

regularised by now, we have already crossed the age limit meant for other jobs than to.the 
present one. 

But up-till now our rpresentation submitted jointly has not 
been considered, subjecting us to mental agony. 

(10) 	 That I belong to the 	Lcast of conirnuniy which is 
constitulioiially saieuarded under reserved â'tegories and as such my case for 

regularization of seHce requires to be treatdd with speciality, as provided in Ille 
Constitution of India sand relevant laws of the land 

(1 I) 	 . 	. 	That, as similarly, siluated persons viz-the 6 Nds: of si:aff 

declared to be surplus are all absorbed permanenitly in the C.P.\V.D., under the Govt of 

India. apparently my ease is also a fit case to be cdnsidered in the same line. 

It is pertinent to mention that there are quite a good number,  
of vacancies lying pe.ndng in the C.P.WD.and 6ther Ceniral Govt. Offices, in Guwahati 
wherein I may be asorbe.d pernianently with the continuity of service 'since the da of 

my Joining on -as - in the offiëeof the Cornissiorir(Bordr). 

.- ..................... 
-. 	. 



It is further siihmittd that as I am a very lwpaid 

emplayces and as therd are su1ficieiit vacancies in the ereater Guwahati, and if there is 

no hope of declarinL the ofuice of the Comhiissioner( Border) as a permanent 

estahhchnient I nia' allernativelv be absorbed pernanentiv against any of such e'1t1ng 

vacancies in the (.P,W 1). and other Central Govt. Offices in (juwahati as 7per th 

Government pblicy in practicc. 

In the pi uiiisoc aforccaid I would Re to r equect vour i  

honoi ii to Li nd l P'lly a due and c niptt hetic heed t6 TilN,  matter and appi irig a jodlclouj  

mind IIiy (. ice 101 lbsollbing,  me per nianently agaInt one of the ei ctlng \ acancies lying 

pendinu in dir ( P W T) md other Centi al Gr\ t Ornces in Gu\\ ahati  v ith the 

continual ion of service and seniority and all other incidental benetits applicable there to 

in an cxpcclicioits niannr he considered in the interst of justice and fhirpiay; taking mId 

special consideration tik plihts and ha e riots of lihe people like me helonuing to the 

lower strata of the socidt , for which act of your kindness I shall remain even grateful. 

\Vi th kind reards. 

Yours faithfull', 

14- 
i 

\ 	F 

. 	 ......... 



10 
I 

ih' .1,üiii( Scce(:iiy(lS-ll & U\1.). 
(c!t1rnenl of Ili. 

Mihistry of ilonie .'fTnii. 

No'l h Uloek. 
New Dclhi-t 10001. 

Though the Deputy Comniissioher( or(ier). 

Dtcd . - Giivahati the .20 iii 	Jine' 20()2 

AAI 4P1'EAL 	FOR 	I)ECL,IRIATG 	THE OFFICE OF ThE 
.Qj,Jj,)Jj_IONE,fjORDER) 1 	GU I 4114 71, 	ASSAItI 

	
AS 

11 	 JLii117 Ei7 '1  BL ISHA iftrs N 1 AND REGUL4 RIS4 TLQ&_.QL 
.ZYILVLJ?! 'ICES OFTHJi ESJPLO lEES WORKING THEREiN hi 
lifE 54 II) OF17CE OR AL i'IRN,4 TI J'EL I U) 411501W 711Eij 
1GA INST PERItJANENT VA CAiVCJES LYING 

 
114 CANT IN THE 

C 1 H' D. OFFICE / OTHER ICENTRAL (iOJ"ERPVifENT' OFFICE 
IN 	HA TI. 

Refereiicc' 	:- (I) 	The 	(iiovernnicnt 	of 	India, 	Ministry 	of 	Urban 	Affairs, 	ahd 
I l'.mployment's 	office 	order 	. No.DGWIBFRJ35-92- 

A/Maintenancei I 09-97 	dated 1 2-09-96 according. sc1ion for 
'Creation 	of posts 	for Maintenance of Indo-Bangladesh 	l3order 
Roads. 

Administrative Officers lctkr 	No 1401 3129(0O)93-CB 	dated 
31 M9..99 	addressed 	to 	t6e 	i)esk 	Officer, 	Ministiy 	of 	I loifte 
Affairs, 	Government 	of 	India. 	for 	absorbing 	the 	mployes 
against regular posts in othr offices of the 	Governtient of India. 

Adttiiiiist rative 	Officers 	letter 	N 	I '1013/29/(00)93-CU dnted 
03 -flO0 ( ) \vit 1 a reqi iest to ¶ak e tip the matter on priority basis 

('1) Administrative 	Officer's 	letter 	No. 14013/.29 (00) 93 - 	crB 
dated 10-01-2000 	forwading the 	written. 	note regarditiR 
regularization 	of 	servies 	of 	the 	existing st,ff of the 
Cornmisioncr (Border), Miriistry of! lome Affa.s. Guwahati. 

(5) ('oTnmissjofler (Border) 	letter 	No. 	. 	1401 3l29(OO)93-fl 
(kited 13-11-2000. addressed to the Joiit Secretary(NE.). 	Minist' 

of I Ionic Aflairs, for regulriation of services of E.4 Nos. of Group 
IC' and (roti p 	D' stall for 	enabling 	them to get promotion ancl 
other hcnc fl t s under ACP sclenie. 

.. 

1.00 

. 

- 	. 	. 	. 	... 	- 

I ........................... 	. 
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• 	 (6)Dcuty 	Secretary's 	(NIiC), 	Miiiist 	of 	I Ionic 	ffairs, 

Gokcrnmcnt of Indai, letter dated 24-11-2000 addressed to the• 
Coriniissioncr(Border), Guwahthi, regarding the approval of the 
proloSal for continuation of the 29 poSts in the otlice of the 

Corhmissioner (Border), Guwahti. 

(7)Th beputy Commissioner(BorUer), letter. No.1401 3/29(00)93-CB 
• 	 daVed 11-02-2001 forwarding the representation •submittd by 

R.C. 	Sarma, 	General 	Scretary, 	C6nirnissioner(I36rder) 
Ltiployccs Union, on bchallofthc staff members. 

(7).A. The representation in Hmrnunication  No.100/1/92-CBEU 

dated 01-02-2001 submitted oil behalf of the Union praying inter-

alii permanent abosorbtion of (he ternporarystaffoithe office of 
thd Cornrnissioner(Bordr). 

Sir, 

With rdfercricc to the above, I have the honour to submit before your 
kindself the following fe4 points for favour of kin de.and sympathetic cosideratioh. 

That I hm serving in this office as 	for last 	years àfer I 
had been duely selected and appointed by the concetn authorify, I have been rendering 

very sincere service to the fullest satisfaction of all concerned without any blemish 
whatsoever in this entire period 

That tbe government of India., Ministry of Urban AffairS and 
Lmploymcnt 's 0111cc. oi(kr No. E)GW/I3FR/35-92 A-Maintenance/i 089-97 dated 12-09-
96 accorded sanction foir creation of posts for the Maintenance of Indo-Bangladesh 
Border. Roads and barbd fencing with a view to checking the infil&ation of illegal 
migrants from Bangladesh Border into the Indian teifritory. It may be mntion that the 
office of the Commissioner(Border) is created fpr the Contrucion as velI as 

• Maintenance of tti ItdBangladesh Border Roads. The wdrk of Maintena 
I 

nce is a 
continuousprocess for; an indefinite period of time een aRer the Construction is 
completed. In that view Of tile matter, the office of thd Commissoner(Border) requires to 
he made a permanent esahlishnicnt . 

That Nv,t have been, time and again, making our earnest requests io the 
concerned authorities. Ministry of 1 -Tome Affairs, Gofrernment of India, through proper 

• channel for making the dflice of the Comniissioner(Border) a •.permanent establishment 
and to regularize our scrviccs in the said office. 	• 	 • 

MM 
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It mdy also be mentioned thai vie his letter No.l4O13/29(00)93-C 
dated 31-03-99 addrcssd to the Desk Officer, Go'S'ernment of India Ministry of Home 

Affairs the Administrative Officer, Office of the qommissioner(Border), forwarded the 
bio-data and service jarticulars of all the tempoary ernplyees for, absorbing them 
against regular posts imother offices of the Ministr' of Home Affairs, wherein ny name 
also appeared. . 

Tharj after getting no reply the 4tdministrative Officer, vide his Iette 
No.l40l3/29(00)93-CB dated 03-09-99 senta remiider reque•stingtolake up the matter 
on priority baSiS I3ut u till now no information as to what decision takôn from that end 
towards regularizing thd services of these temporary employee's has been.niade known to 
us. 	

j 
. 	That in the mdnth olFebruary, I 992  the workmeasurment stuly teanj 

subñitted its report wiich was forwarded by Ministry of Home Affairs, vide lette 

No.1/l0/91-13F dated 07-07-92, wherein the team justified continuation of all 23 posts.1d 
1994, a quality Control Cell with seyen other posts vere sanctioned by Ministry of Homd 
Affairs, and presently the office has 30 sanctioned posts. 

As icr recommendation of wdrks study team 6 Nos of directly 
reèniited Grade tD' SulT were declared surplus and their naffics were forwarded to the  
surplus Cell of.the Ministry of. Labour. Accorditgly, they were re-èniployed in the 
C.P.W.D. at MIda and Balurghat in West Bengal and presently they are serving in 
Guwahati, on being tranfcrred. , 

That ithis entire matter was discissed in detail in the 34 "  H.L.E.C. 
Meeting under Agenda 1tem No.2 and accordingly ervice particulars owe the 14 Nos. 
of temporary staff of the Commissioner(Border) Office, are again forwarded 'ith the 
relevant 'notes to the Ministry of Home Affairs, lNew Delhi, for taking àppopriate 
positive action. This is reflected in the detail note rgardirig regularization of services of 
the c\ictirig ctafl of thc office, which has been fon'ardcd by the AdminzstrativeOfficer 
of Commissioner's (Bdrdcr) office to Ministry éf Home Affairs, New Delhi videt 

• 	N6.14013/29(00)93-CBdated 10-01-2000 	• 

That thereafter vide his letter N.14Q13/2(00)-C 	tated 13-I 1- 
2000 addressed to !, Joint Secretary(N.E.), N4inistry : of Home AffaIrs, thd 

Cpmmissioner(Border) dequested for doing the needllil in regularizing the service of the 
t  14 Nos of Group 'C nd 'D' staff to enable themto get promotion and other benefits 

under A.C.P. scheme. 1ti. the said letter, i. is also mentioned that the Govt. of Irdia has' 
already approved the adiitional work for Constructin of lndo- Bangla-Bbrder rods and 
Fence which is likely to ontinuc for another 8 to 10 years 

,',.,--..-. .-'. -. 	 •..•• 	
Ti 
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Tha vide his letter dated 14-112000, the Deputy Secretary(N..E.C, 

Ministry of I-Tome Affairs, Government of India, rnformed the Commissioner(Border), 

enter-alia, the indo:-Ban.gladesh Border Roads and Fence Construction project works is 
schedule to be completed by March'2007. As sudh, it is evident that the office of the 
Commissioner's (Border) requires to be made a permanent establishment: to look :  after the 

Maintenance works which is to continue on permanent basis. 

In that view of the matter, ur services may easily e regularized 
by declaring the officd to be a permanent one in the greater inthrest Of the North Ea;t 
region and particularl) the State of Assarn, as th question of identity of the Assamee 

people is directly involved in the instant matter.  

[hat, vide his forwarding setter dated 16-02-2001, the Deputy 

Commissioner(Border forwarded the representation submitted on behaif of the 

temporary stall of theli office of the Comimssioner(Border), which was addressed to Joint 

Secretary(N C) Ministry. of Home Aflairs, New Delhi 

In the representation it is pointed out that becaise olour servics 
not being rcgulari7cd for long we are deprived o1 certain basic facilities like H. B. A 

M C A dc, besides insecurity of the future prospect of our jobs It is also mentioned 
therein that we should have been made permanent much before as per norma1 rules fbr 

making the temporary stall as permanent in the Central Government it is further 
mentioned that as we are with the legitimate epectation that our 'ervices vould be 
regularised by no', wbt have already crossed the age limit meant for other jobs than to the 
present one. 

But up-till now our representation submitted jointly has riot 

been considered, subjdcting us to mental agony. 

1 hat I belong to the V 	caste] of community which is 
constitutionally safeguarded under reserved ctegones and as such my case for 
regularization of .ser'ice requires to be treated with speciality, as, provide*0 in the 
Constitution of India tnd relevant laws of the landJ 

1 hat as similarly sitäated persons viz-the 6 Nos of staff 
declared to be surpIu are all absorbed permanent tly in the C P W D , under the Govt of 

India, apparently my dase is also a fit case to be coilsidered  in the same line 

It is pertinent to mention that there are quite a goad number 
of vacancies lying pdiding in the C P \V D and other Central Govt Offices in Guwahati 
wherein I may be, aborbcd permanently with the continuity of service since, the dayof 
my Joinina on as_j_ in the office of the Cornmissioner(Borddr) 

. 	

.. 	.,,. 

. 	......................................... 	,.. 	....... 	................................. 
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It is lb t her submittred that as I am a very low-paid 
crnployec's and as tlieic are siiflcient vacancies inthe greater Guwahati. and if, there i 
no hope of,  declarm the office of the Conmissioner(T3order) as a pe;rmanent 
establishment. I niav alternatively be absorbed pe.rrianently against any of such existing 
vacancies in the C.PW.D. and other Central Gdvt. Offices in Guwahati as per the 
(Toverninent policy in pOct ice 

In the premises aforsaid. I would like to request your 
honour to kindly pay a due and sympathetic heed tfo my matter and applying a judicious 
mind im C. ace For ahcot binz me pet manentl\ agamst one of the e\isting \ acancies l ins' 

pcndinsz in the •( P \\. I) and other .Cettial Govt Ofllées in Guwahati with the 
cont i nu t ion ol selviccjmld senior U v and all other mcrdcnt al benefit c applicable there to 
ifl an expedicions rnaiirkr be considered in the iiiterest of justice and fairplay; taIiiig into  
special consider at ion the plights and have-not s of the peopk like me belonging to th 
lower strata of the society. (br which act of your kirldness  I shall remain even grateful. 

With kind rcgaidc 

\ ours faithfully,  

r 

2 	 . 
IT?, 	21--- 	•• 
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fIieniit Sccr try(IS-1 I & 

,oYernrne1 ot It1i, 

(\iiiiistry of tIinc ,\f'fiis, 

Nor( Ii floe I{. 

Nes Delhi- 110001. 

iliruuh theDeputy Commissionr(florder). 

Dated- Guvahatithe 20i Juuc 2002 

1i,v 11'PE11L FOR. 1)ECI1R1NG THE OiFtCE 
liTER IJ0RflEJjJJ GURAH ATI  ASS4IJA' 

PERi IA NL NI ES IA IJL15IIiJiN7 ,1 fyi) REGULA RI SA lION 01 
I1!!HiuJ_ICL ', oriiii; !Jilfi'L()IELS H OR!IA Ill EIWIIV It/ 
7 IlL 5,1 1/) 0117CL 01? II 1 L $r?A1/1  1! I C! V 1 0 A/ISO!? 13 11! CM 
1(,,IINS I J'JJRMA,VENl VA J1A'UES L) ING VACiltvl Ifv 1111 

C PUI'I) OITIUJ / 01 1IE!LdEN1 RAL (0 VERNMEA 7 OTTJ(JE 

UYiUlJ',1IiATJ. 	 - 

(I) The Government of india. M fist 	of ljrbti Affairs. and 

1i1iI)lOVnlCflt S 	ollice 	oI(1et 	No. f)W/13 FR/1 qi 
..A/Maintenance/1089-97 i dated 12-09-96 according setion fdr 

creation of posts for Maiiitenancc of indo-Bangladesh Borddr 

Roids 

(2) lAdminisirative  Officer s lettr No 14011/29(00)93-CD 	dated 

11-09 99 addrcsccd to ih Deck Officer, Ministry of 1 lom 

Allan c Government of India for ahcorhinp the ei1ipIoees 

• 	hagains( regular posts in othici offices oCtlie Gove.nment:di India.j 

(1) y\dniinittatic Ohlicu c 	kttci No 14011/29/(00)91 	I3 dated 

03-09-99 with a request to take up the -mttr on p6ority basis. 

('I) '\diniiuct iti\ . 	Officer 	letter 	No I 'hO 13 / ) O (00) Q 	(13 

dated I 0-0 I -2000 	for waririg 	the 	•wrtten 	npte regarding 

cgtilarization 	of 	serviths 	of 	the eiting 	 theli  

Cpriiriiissinncr( florder). Ministry oil ionm Affairs. G rIwa h 1 ti 

(S) Commiccroner (Border) 	letter 	No 	1401 1 /2 0(00)91_CD 

tcd 13-11-2000 addressed to the Joint SecretarN. E.). Miriistr 

(1FI-Ionic Allan c  for r cguIarr7ition oh cervices of l Nos of Gr oup 

t and Group JY stall for enabhrig them to zc p  omolion and 
dtlicr benefits under ACi' schnie. 	 - 

ae 
10 

e' 

• 
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(6)E)6ity Secretary's I (NEC) 	iistry of Home Affairs, 
Gdvernment 	of !ndai, letterdated 24-1 -2O00 addressed to the 
Cdmmissioncr(Border), Guwa1ati, regarding the approval of the 
prposal for continuation of khe 29 posts in the office of the 
Ccmmissioner (Border), Guwahati. 

(7) The Deputy Comriiissioner(Boder), letter No.14013129(00)03-CB 
'dted 14-02-2001 forvardin the representation: submitted by 
RJC. Sarma, General- $ecretary, Commisioner(I3.order) 
lJnployce' s Union, on behalf or the staff members. 

(7).A. The representation in Cbmmunication No, 100/1.92-CBEU 
dated 01-02-2001 submitted o'i behalf of the Union praying inter-
a1a permanent abosorbtion ofthe temporary staff of the office of 
thie Comrnissioner(}3order). 

Sir, 	 . 
With ricrcncc to the above, I have the honour to submit before your 

kindseif the following fe'4' points for favour of kin due and sympathetic consideration 

(I)' 	 That I am servirg in this office askfflastI 	±yeas,áf1er I 
had been duely selected nd appointed by the concetn authority, I have been renering 

• very sincere service to the fullest satisfaction of all concerned without any b!emish 
whatsoever in this entire period 

That the government of India, Ministry of Urban Affair and 
• Employment's Office order No.DGWfBFRJ35-92 A-Maintenance/1089-97dated 12-09- 

96 accorded sinction f* creation of posts for th Maintenance of Indo-Bangladesh 
Border Roads and barbed fencing with a view to checking the infiltràtior of illegal 
rnigrarits from Bangladesh Border into the Indian teritory. It may be mention' tht the 
office of the Commis.stoflcr([30r(ler) is created tor the Conucion as well as 
Maintenance of the Indd-Bangtadesh Border Roads. The work 'of Maintefianced is a 
continuous process fort an indefinite period of tire even after the ConstructIon is 
completed. In that view o the matter, the office of th .Commissioner(Bordr) requies to 
be made a permanent establishment. 

That w have been, time and again, making otir earnest rquests to the 
concerned authorities, Miriistry of Ilome Affairs, Go'ernment of India, through proper 
channel for inakini the dffice of the Coniniissioner(Border) a permanent establishment 
and to, ,rclarizc our scrvics in the said office. 	 : 

- 	 --t-' - 	- - r 	 'tt"ltr' -. 171  ' 	1 
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It may also be mentioned that vitle his letter No. 14013/29(00)93-CD. 
dated 31-03-99 addressed to the [)csk Officer, Goernmcnt of India., Ministry of Home 
Af'fiuirs, the Adniinjstradve Officer. Office of the Cbrnnuissioner(florcler): forwarded the 
bio-data and service pbrtic.ulars of all the tempoary employees for absorbing them. 
against regular posts in i,other offices of the Ministry) of Home Affairs, wherein my name 
also appeared. 

That.Jailer getting no reply the Administrative Officer, vide his letter 
No.l 4013/29(O0)93CBdatcd 03-09-99 sent a rcmirder requeSting to takeup thematter 
on priority basis But uptill now no information as tb what decision taken from that end 
towards regulanzing the services of these temporary mployee's has been made known to 
us. 

That in the month of February, 1992 the work measunent study team: 
submitted its report which was forwarded by Miistry of Home Affairs, vide letter 
No. 1/10/91 -BP dated 0-07-92, wherein the team justified continuation of 'all23 posts.Jn' 
1994, a quality Control tell with seven other posts Were sanctioned by Ministry of Home; 
Affairs, and presently th office has 30 sanctioned poets. 

As pt recommendation of s'oks study team 6 Nds of directly; 
recruited Grade 'D' Stall were declared surplus and their names were forwarded to the 
surplus Cell of.the, Mihistry of Labour, Accordinly, they were re-employed in the 

at Malda and !3alurghat in Vest l3cngal and presently they are sering in 
• 	Guwahati, on being trans tferrcd, 

. 	. 	That this entire matter was discused in detail in the 3 4 h  H.L.E.C. 
•  Meeting under Agenda. Item No.2 and accordingly srvice particulars of we the 14 Nos. 

of temporary staff of the Commi.ssionerfflorder) Office, are again forwarded with the 
relevant notes to the Ministry of Home Affairs, New Delhi, for. 

 'taking appropriate 
positive action. This is r11ectcd in the detail iote regarding regularization of services of 
the existing staff of the bu

licc, which has been forwrded by the Administrative Officer 
of Commissioner's (Boder) oflice to Ministry ot Home Affairs, New Delhi vide 
No.14013/29(00)9363 dated 10-01-2000 1 

Tlat ti'crcaflcr videhis letter No.j 14013 /29(00)9C'Dated • 1-1 1- 
2000 addressed to Joint Secre'tary(N,E,), Mtnistry of Home' Affairs,' the 
commissioner(uorder) reuested for doing 'the needfll in regularizing the services of the 
14 Nos. of Group 'C'and 'D' staflto enable them t6 get promotion and other benefits 
under A.C.P. scheme, In the said letter, it is also mehtioned that the Govt. of India has 
already approved thc addtioniaI work for Cohstructjod of Indo- Banla-Border roads and 
Fence which is likely to cdntinue for another 8 to 10 y'ars. 
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(8) 	 1 hat 1vide his letter dated 14-1 1-000 	the Deputy Secreta  
Ministry of Home Affairs, Government of Indta, informed the Commissioner(Border) 

entcr-alta 	the incIo-flatgladcs1i Border Roads and Fence Construction project v'orks is 
• schedule to be complcted by March'2007. As süc!, it is evident, that the office of the 

Commissioners (Borde) requires to be made a perthanent est.ablishrnent'to look ilter th 
Maintenance works vhih is to continue on prmanet basis. 

hi that view of the matter, oir services may easily be regularized 

by declaring the office k be a permanent one in t)e greater interest ofthe Nottth East 
region and particularly the State' of Assam, as the 	uestion of identity of the Assamese 
people is directly involvdd in the instant matter. 

• (9.) ' 	 Tiat, 	VidC. his. forwarding 	ldter 	dated 	16-02-2001,. the 	Deputy: 

Commissionci(I3oi dei) 	foiwarded 	the 	representaiton 	submitted 	on 	behalf 	of 	the 

• temporary staff of the dffice of the Commissioner(Bbrder), which was addrestd to JoinV 
Secretar)(N E) Ministiy of Home Affairs, New DelIii 

tin the representation it is ponted out that because of our services 
nOt being regularized for long, we are deprived Of certain basic facilities, like H.B.A., 
M C A etc, besides inscur1ty of the future prospect of our jobs 	It is also nntioned 
therein that we should have been made penianeht much before as per riolmi al iijles fort 

• making the tempOrary stall as permanent in 	the Central Governmeth, 	It:  is further 
nientioned that as we hre with the legitimate expectation that our seMces wOuld be 
regularised by now, we iave already crossed the ageilimit meant for other jobs thai to the 
present one. 	 .' 

But up-till now our reprsentation submitted .jointy has not 
• been considered, subjecting us to mental agony. 	 , 

(10) 	 That I belong to thek_ 	cat& of commUnity which is 
• 	 1 constitutionally 	safcguarded 	under 	reserved 	cateories 	and 	as 	such: my •cse 	forl. 

regularizat ion 	of .servide 	requires 	to 	be 	treated 	vith 	speciality, 	as 	provideçl 	in 	the; 
Constitution of India and relevant laws of the land.  

(Ii) 	 That, 	as 	similarly 	situated 	persons viz-the 6 Nos., of staff 
dedared to be surplus are all absorbed permanently lin the C.P.W. D., under the dovt. of 
India, apparently ni' case is also afit case to be consiered in the same line: 

It is pertinent to mentin that there Are. quit è a good iiumber 
of vacancies lying pendlbg in the C.P.W.D.and othr Central 'Govt. Offices in Guwahati 
vherciti I may bd ahsou!.cd perniancntly with 'the cntinuity of service since the day of 
my Joining on _. 	 I 	as ' 	 '• 	in tile office olthe Commissioner(Border). 

• '. 	 .. 

.. ....... 

- 
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• 	 It is further submitkd that as I am a very low-paid 

employees and as thee are snt1cient vacancies 1n the zreater Gtiwahati. and, if there s 

• 	 no hope 	l declaring the ohlice of the Corirnissioncr(I3ordc.r) as a permanent 

•  establishment. I may alternatively be absorbed pernanently against any of, such.. existing 

vacancies in the CP.\V.D. and other Central Gvt. Offices in Guwahati as per the 

Goveniment policy in ractice. 

In the premises aforsaid. I would like to request yotr 

honour to kindly pay i duC and sympathetic heed i o my matter and . applying a judiciois 

mind my case for absrbing mc permanently agai
~I;Jovt.

st  one of the existing vacancies lyin ig  

pending in the C P.\'. 1) and other Central Offies in Gu\vahati kvith the 

continuation of scrvicc and seniority and all other ?ncidental  benefits applicable there té, 

in an expedicions inaniicr he considered in the inteest of justice and fairplay taking iflt? 

special consideration the plights and have-iiots of the people like me belonging to the 
lower strata of the sodety, for which act of your kiidness I shall remain even grafefId 

With kind regards. 

Yours faithfully, 

e( 

.t. 

PYL 

-* 
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'i'o. 
' The Joint Sccrctirv(IS-11 & lli\L), 

(;o'rnnieiit of 10(118, 

Nliriktry of home Affairs, 

Notili B1ock 
t)elhi- II 0001. 

	

e 	eputy Comnussionr(l3ordcrY. 

	

Uirciugh th 	l) 

Dacd - Guahati the 	20th 	lune 2002 

$ UB - 	 IN 	1PPE11L 	FOR 	DECL4RIA & 	lifE OTrIcE Or THE 
CO,M!ISS1ONER(JORDER), I 	GUJJA!i,IITJ, 	ALSAM I 	AS 
PER/ IA NEN 1 ES 1 A IJLISIIMENT A ND REG ULA RISA TION OT 
1 HL1  S ER I 'IC L$ 017 HE EMPL 01 ELS WORh ING THEREIN Th 
1 HE LI II) 0 FiC E OR AL TERNA TI VEL 1 70 A BS OP 13 1 THEM 

,,lNLS 1 PERi' IA NEN? VA &INCIE S LI IA' G 101 cAJVI IN 1 HE ILI 
C.!' t'I) O1TIU /OIIIER !EN1R1IL GOJ ERA'4IENTOJ7ICI 
IN GUJV/IJl/1 IT 	 1. 

Reference 	:- 	(I) 	The 	Government 	of 	I ndià. 	Ministry 	of 	Urban 	A(Thrs. 	and 

1)plc)ymcnt c 	ofhce 	order 	No DGWIBFR/1 c.02 

tA/MamtenarlLcfl 089-97 	x1 lated 12-09-96 accoiding sction Lot 

creation 	of posts 	for Maiitenance of iido-ang1adésh• Borde 

Roidc 
(7) 	\c1riii,iictiative Officer c 	letter 	No 1401 1/29(00)91-GB 	datcdt 

I -00-99 	addressed 	to 	thd 	Desk 	Officer, .Miistry 	ol 	F1om 

Affairs. 	Government 	or 	ndia. 	for 	absorbing 1  the 	eniplhyee 

against regular posts in otherioffices of the 'Goveniment of india. 

1) 	Adnunlctrati\ e 	Oflicet s 	iSitet 	No 14011/291(00)93 (13 dated 

03-09-99. with a request .10 .ta<e up the matter on priority,bsis. 

(4) 	Administrative 	Officers 	ettcr 	N. 14013 / 29(00) 9 	* 	CB 

Iatcd 10 01 2000 	Ioiatding 	the 	nt(cnnote regatdmg 

t ciuIat iiitioti 	of 	cci 'icés 	of 	the 	Cxictifl 	saf1 of the 
(Thnnuissioner(Iiorder). Minitry of 1Ionie Affairs. Guwahali. 

(S) &oniiuicsionet (I3or dci) 	litter 	No 	1401 3/29(00)93-CB 
(fltc(l I 1-I 1-2000 addi ccccd to the loint SccrcMr) (N E ) 	Miiuctry  

of I lome Allan s, for regularization of services of 14 Noc of Group 

T 1  and Group 'D 	staff for 	jeflabling 	them to get promotion and 

other henefits under ACP schdme.  

()O 	 i 

ço 

- 

.1 	 • i:r. 
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(6)Dcuty Secretary's (NE-Qj Ministry of Home Affairs, 
Go\'ernmcnt of 1ridai, letteddated 24-1 1-2000 addressed to the 
Conniissioner(Border), Guwaijati, regarding the approval of the 
proposal for continuation of ihe 29 posts in the office of the 

Cothmissioner (Border), Guwaijati. 

(7) The Deputy Commissioner(Boder), letter No.1401 3129(00)93-CD 
dated 14-02-200 1 forwarding the representation submitted by 
R.C. Sarnia, General Secretary, Commisioner(Border) 
Employee s Union on behalf of the staff members 

(7) A The representation in cpmmunicatlon No l0O/1192-CBEU 
dthed 0 1-02-200 1 submitted on behalf of the Union praying inter -

a1a permanent abosorbtion of] the temporary staff of the office of 
t.le Commissioner(l3order). 

Sir, 
With reference to the above,I havd the honour to submit before your, 

kindself the following few points for favour of ki.A due andsympathetic consideration 

/1. 
That 11 am serving in this office as 	for last L& years, after I 

had been duely selected iand appointed by the concth -n authority, I have, been rendering 
very sincere service to 1 the fullest satisfaction of 1l concerned without any Iiemish 
whatsoever in this entire period 

That Ithe government of lndia,1 Ministry of Urbah Affaits and 
Employment's Office orier No.DGW/BFRI35-92 AfMaintenanceJ1089-97 dated 12-09-
96 accorded sanction f& creation of posts for the Maintenance of.Irfflo-Bangladesh 
Border Roads and barb:éd fencing with a view tOl checking the infi1tration of illegal 
migrants from Bangladch Border into the Indian trritory. It may be mention that the 
office of the Commisioncr(E3ordcr) is ,. crcatcd for the Contcucfion as Well as 
Maintenance of the Imo-Bangladesh Border Roacs. The wOrk of Máintenarid is a 
continuous process fiot an indefinite period of time even after the Construction is 
completed. In.,that view d)f the matter, the office of t1e Commissioner(Border) reqtJires to 
be made a permanent estblishment. 

. 	That e have been, time and agair, making our earnest .request to the 
concerned authorities, Ministry of Home Affairs, Gvernment of India, through proper ,  
channel for making the office of the Commissioner(Bord.er) a permanent establihment 
and to regularize our services in the said office.. 
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It nay also be mentioned that We his letter 	 14013/29(00)93-C,13  
dated 31-03-99 addresed to the Desk Officer, Gvemment of India, Ministry of Horte 
AIThirs, the Adniinistrjitivc Officer, Office of the brnmissioner(BordeE -), forwarded tlie 
blo-data and service particulars of all the ternpprary employees for absorbing them 
against regular posts ih other offices of the Ministi -y of Home Affairs; ivherein ny name 
also appeared. •. 

Tha, after getting no reply theAdministrativè Officer,. vidë;his letthr 
No. 140 13/29(00)93-Ch dated 03-09-99 sent a renjinder requesting to take up, the matter 
on prionty basis But up till now no information as to what decision taken from that end 
towards regularizing tHe services ofthese temporary employee's has beeh made known to 

S. 

That in the month of February, b92 the work measurment study team 
sul.mitted its reportvhich was forwarded by ?4jtinistry of Home Affaiis, vide lettr 
No 1/10/91-Br dated 07-07-92 wherein the team justified continuation of all 23 posts In 
1994, a qulity Contrdl Cell with seven other postvere sanctioned by'Miriistry.ofHone 
Affairs, and presently tile office has 30 sanctioned posts. 

As per recommendation of orks study team 6, Nós of directly 
• 	recruited Grade 'D' Staff were declared surplus aid their names were forwardd to t'lje 

surplus Cell of.the 14inistry 'of Labour. Accordingly, they Were re'-employd in the 
C.P.W.D. at Malda and' Balurghat in West Benal and presently they are serving in 

• • 	Guwahati, on being trais1erred. 

(6)' 	 That this entire matter was discussed in detail in th 34th H.L,E.C. 
Meeting under Agentht Item No.2'and accordingly service particulars of we the 14 Nob. 
of temporary stall of 1die Cornmissioner(Border) fOfflec, are again forwarded with the 
relevant notes to thel Ministry of Home Affairsi, New Delhi, for -taking appropriate 

• 	 . 	

. 

 

O,ositive action. This is reflected in the detail note regarding regularizat.ion ofsèrvices if 
the existing staff of the office, which has been fowarded by the Administrative Officer 
of tomnlissioner's (Border) office to Ministry of Home Affairs, New Delhi vice 
No.14013/29(0O)93-C'dated 10-01-2000 1 '  

7) 	 ' •{ 	thereafter vide his letter No.14013/9(0Q)-C3. Dated 131 I- 
2000 addressed, tot' Joint Sccretary(N.E.), IMinistry of Hbme AffaIrs, the 
Cornmission'r(Border)' requested for doing the .n4ful in regularizing the servics of the 
14 Nos. of Group 'C' and 'D' stall to enable theri to get promotion ahd'othebeneuiis 
under A.C.P. scheme. hi the said letter, it is also mentioned that the Govt. of India has 

already approved the a0itional work for Construcion of Indo- Bangla-Border roads anJ 
Fence which is likelyto' continue for another 8 to 1years. 

' 

-- -, 	 ....... - 

•: 	 ' 	 - I 	 . '' 	 - 	 - 	 S,., 



:4 

That vide his letter dated 14-1 1-2000 the Deputy Secretary(N E C), 
Ministry of Home Af1'irs, Government of India, informed the Commissioner(order), 
enter-alia, the indo-Batigladesh Border Roads and Fence Construction project works is 
schedule to be comple(cd by March'2007 As such, itis e'ident that the office of the 
Commissioner's (Brder) requires to be made a pennanent establishment to look after th 
Maintenance works whiCh is to continue on permantht basis. 

In that view of the matter, our services may easily be regularized 
by declaring the office to be a permanent one in the greater interest of the North East 
region and particularly ithe State of Assam, as the question of identity of the Assamese 
people is directly involv'ed in the instant matter; 

1hat, vide his forwarding ltter dated 16-02-200 1, the Deputy 
Commissionei(J3order) forwarded the representation submitted on behalf of the  
temporary stall of the ffice of the Conimissioner(Iorder), which was addressed to Joirt 
Secretary(N.E.), Ministry of 1-lome AiThirs, New Deihi. 

In the representation it is pint.ed out that because of our seryics 
not being regularized for long, we are deprived of certain basic facilities like H B A, 
M C A etc, besides 1necunty of the future prospct of our jobs It is also mentioned 
therein that we shóuld have been made permanent1 much before as per normal tules for 
making the tempdrar staff as permanent in4e Central Government. It is further 
mentioned that as we1 are with the legitimate exectation that our services v'ould be 
regularised by now, wcil  have already crossed the ag limit meant for otherjobs than to the 
present one. 

But up-till now our repesentation submitted jointly, has not 
been considered, subjething us to mental agony.  

C 
1 hat I belong to the 	1 , 	caste/ of community which is 

constitutionalYy safegtarded under reserved catgories and as such my ease for 
regularization of service requires to be treated with speciality, as provide1 in the 
Constitution of India and relevant laws of the land 

That, as similarly siti4ted persons viz-the 6 Nos. of staff 
declared to be surplus re all absorbed permanentl in the C.P.W.D., under the Govt. f 
India, apparently my cake is also a fit case to be conidered in the same line 

I 
It is pertinent to mention that there are quite a good number 

of vacancies.lying en1ing in the C P \V D and otler Central Govt Offices in Guwahah 
-11 

wherein I may be absdrbed permanently with the bontinuity of servicesince the day Of 
my Joining on ____________as 	 -' in the office of the Comniissiner(Border). 

- 	 - 	 . 	 - -'---- - ir— ---- r 	 - 
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It is , further submitted that as I am a, very low-paid 

efnploycc's and as tlle4. , are sufficient vacancies in fthe greater Guwahati. and if there is 

no hope of (1ecIariT1{ the office of the .Con•Yrnissioner(Border) as a permanent 

• 	establishment. 1 may alrnat'ively be absorhc(i'.perdianently against any of such 'existing, 

• 	vacancies I1 the (',J',W,I) and other Central Gdvt Offices in Guwahati as per th 

Government policy in practice 	 H 

in the premises a1orsaid. I would like to request vow 

honbur to kindly pay a due and sympathetic heed tb my matter and appyitg ajudiciou 
mind niv (.ace toi abot bing mc pci mancntl agaInt one of (he e'icting \ acancies l\ lfl 

pndiiiu in the C .P.W. I). and other Central Govt. Offices in Guwahati *ith the 
cont inut ion of service kind seniority and all other iicidental benefits api)hichle  there to 

in an expedicious in.anner be considered in the irtterst of justice and faiplay; taking int 

special consideration the plights and have-nots ofkhe people like me belonging to the 

lower strata of the socity, for which act of you ir kirdness I shall remain even grateful. 

With kind regards. 

Yours faithfully. 

• 	
.) • 

• 	
L 	

._J/--.2.7 

• 	 • 
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lIu'i.Inint Sccictnrv(IS-11 	1(\!1,), 

c;O0Fn1nCnt of India, 

f1intrv of lionic Affairs. 

Nor(li Block, 
Ncw Delhi-i 10001. 

1Iii)tzh the Depi itv Cnniniissinnr(Pordcr) 

flal ed - (AmAhali the 20t11 	mc' 2002 

AN A ITEAL FOR J.)ECJJ41?IIVG 3YIE OFFICE OF TI/F 
O1MISS1OA'LR13ORDER), G L'IJ /111,4 71, 4 SSAtf AS 

PTRi1AAiJA'I ES IAI3LJMIMLNJ /11W) RE(J ULIIRISA iiOiv OF 
!JiL.. EBI1.. ES Oil HE Ei% if'! 01 EL S ORh IA G 1 HEREIN IN 
L1L! )Jj1) 01 1 ORAl 1iN4i / i'LL 11 0 A Th ORB 1 1Hiif 

AIiV S I PERi1A NEN7 A C4 A C ii S L I IA' ( A CA Ni IN 1 IlL 
C P. l: D. OFFICE I OTHER dEN TRAL GO VERJVMENT OFFICE 
ILl HAIIA TL 

(I) 1 hc 	oveinnient of,  Indih. Mwktrv of Urban ,\ir's and 
1fnip1ovnietit 's 	ofltce 	oidcr 	No. t)Q\VfflFJ3 5-Q2 
A/i\1aintmaiicc/1 089-97 dated 1 2-n0_96 accoHinrz section for 
crcation of' posts for Maintenance of Indo-Bangladesh Border 
Roads. 

(2) Vdininistiative Omccr's lettr No. 1401 3f29(00)93-CB 	dated 
1-0909 addressed to tli Desk Orneer. .Mnistrv of Hom 

A IThirs. Government, of 	India. for ahsorhin 	the ci+iplovcc1s 
ii flSt itiIi posis in Ot IiCt onkcs of I hC (ovcrnnicni -01 India i 

fl) Administrative Oflicers 	lttcr No.14013/29/(00)93-CU dated 
03-09-09 with a request to take tip the matter on iiniOrit basis. 

(4) \d!ninist native Orncer's her 	No.14013/ 29 (00) 93 - CB 
• 	dated 1 0-01-2000 	forwardin 	the 	written 	not reaardinr, 

rl)1:it?,ii 	of 	servicc 	(A 	Ou' ei0tie staT'ofth 
• 	( 'onimi ss-ione; (13order). Minist r' of ,  1-Io.nie Aflirs.-Guwahátj 

(5) ( onitnissinncr (Border) 	etter 	No. 	140.1 3/29(0O)93-Cc: 
• 	hat I - - I I ..200() ad(Ircssed jo the Joint Secretary(N E.). Ministi' 

I Jomc i\fliir, fr uegulaniation of services of 14 Nos. of Grouji 
( 	 :10(1 (ii(itij) I) stafl for j ellablim4 them to 1Ct promotion and 

lie -henefitc under A(.'P- schune 

clo 1 

- 

'' 	 ........ 	 .--- 
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(6)Dcity 	Sccretai's(NEC), 	Ministry of Home Affairs, 

Government of lndai, letter dated 24-1 1-2000 addressed to the 

Cotmissioner(Border), Guvahti, regarding the approval of the 
proosal for continuation of the 29 posts in the' office cf the 
Commissioner (Border), Guwahtti. 

(7) The Deputy Commissioner(Boder). letter No 14013129(00)93-CB 

dated 14-02-2001 forwarding the representation 'submitted by 

R.C. Sarma, General ecretary, Commissioner(Bôrder) 

Ethjloyee's Union, on behalf of the staff members. 

(7).A. The representation, in cmmunicat.ion No.100/ 1/92-BEU 

• . dated 01-02-2001 submitted on behalf of the Union prayinginter-

aiia. permanent abosorbtion of the temporary staff of the office of 

th6 Commissioner(Border). 

Sir, 

With rference to the above, I have he honour to submit before ybur 
kindsell the following fev' points for favour of kin dOe and synipathetic consideration. 

That I ani serving in this office as JD j. c ,' k/czF6r last4,7,.Lyears after I 
had been duely selected bnd appointed by the concetn authority, I have been rendering 
very sincere service to It he fullest satisfaction of all concerned without any blemish 
whatsoever inthis entirei3eriod 	 . 

That the government of India 1  Ministry of Urban Affairs and 
Employment's Office order No.DGWfBFRI35-92 A-Nlaintenance11089_97  dated 12-09-

•96 accorded sanction far. creation of posts for thd Maintenance of Indo-Bangladesh 
Border Roads and barbd fencing with a view to checking the infiltration of illegal 

• migrants from l3ang.ladcsi Border into the Indian teritory. It may be nintion . that the 
ofice of the Commissioner(Border) is created ror the Contnicfion as well as 
Maintenance of the Ind-Bangladesh Border Road. The work of. Maintenaice is a 
continuous process fort an indefinite period of time even after the Construction is 
completed. In that view of the matter, the office d1thConimiss'ioner(BOrder) requires to 
be made a permanent csta)Ii.shrncnt. 	 . 	 . 	. 

That ve have been, time and again, making our earnest requests to the 
concerned authorities, Ministry of Home Affairs, Goveniment of India, through proper 

channel for making tile ffice of the Commissioner(Border) a permanent, establishment 
and to regularize our servIces  in the said office. 

. • .,. .,, 	 .__*_._____ .., 
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It may also be mentioned that vie his letter Noi4013/29(00')93-C 
dated 31-03-99 addressed to the Desk Officer, Government of India, Ministry of Home 
Affairs the Administrative Officer, Office of the Commissioner(Border) forwarded the 
bio-data and service pa'rticulars of all the tempoary employees for absorbing them 
against regular posts in other offices of the Ministry of Home Affairs, wherein my name 
also appeared. 

That,i atler getting no reply the Administrative Officer, vide his letter 
No. 14013/29(00)93-Ci3dated 03-09-9 sent a rerniider requeting to take up the niatter 
on pnonty basis But up till now no information as to what decision taken from that end 
towards regularl7lnrz the services of these temporary employee's has been made known to 

That in the month ofFebruary, 1q92 the work measurment study team 
submitted its report which was forwarded by Mthistry of Home Affairs, 'ide letter 
No.1/l0/9l-13-F dated 07-07-92, wherein the team jutifled continuation of all 23 osts.In 
1994, a quality Control Cell with seven other posts W1  ere sanctioned by Ministry of Home: 
Affairs, and presently the office has 30 sanctioned posts. 

As per recommendation of voks study team 6 Nos of directly; 
recruited Grade 'D Staff were declared surplus and their names were forwarded to the 

surplus Cell of the Ministry of Labour. Accordingly, they were re-employed in the 
C P W D at Malda and Balurghat in West Bengal and presently they are serving in 
Guwahati, on being transferred 

That this entire matter was discUssed in detail in the 34th HL.E.C.: 
Meeting under Agenda Item No.2 and accordingly service particulars of we the 14 Nos. 
of temporary staff of the Conlmissioner(Border) Ouiec, are again forwarded with the 
relevant notes to the Ministry of Home Affairs, New Delhi, for taking '.appropriate 
positive action This is rflected in the detail note rearding regulanzation of services of 
the existing staff of the office, which has been fonarded by the Administrative Offlcer 
of Commissioner's (Border) office to Ministiy, of Home Affair, New Delhi vide 
No.I4013/29(O0)93.CB dated 10-01-2000 	 . 

That thereafler vide his letier No14013/29(00)C 	Dated 13-I1- 
2000 addressed to Joint Secretary(N.E)., Ministry of Home. Afl'air,' the, 
Commissioner(E3order) requested for doing the needful in regu!anzlng the services of the 
14 Nos. of Group tC' aid 'D' staff to enable them k get promotion and other benefits 
under' A.C.P. scheme. In the said letter, it is also mtitioned that the Govt: of India has 
already approved the additional work for Constructioi of Indo- Bangla-Border roads and 
Fence which is likely to cOntinue for another 8 to 10 yars. 
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That vide his letter, dated 14-1 1-2000, the Deputy Secretary(N.E.C.), 
Ministry of 1-1ome Affair. Government of India, informed the Commissioner(B0rde), 
entej-alia, the indo-Bangladesh Border Roads and Fdnce Construction project works is 
schedule to be complete4 by March'2007. As such, it is evident that the office of the 
Commissioner's (Border) requires to be made a permanent establishment to look after the 
Maintnancc works vhich is to continue on permanent basis. 

In that view of the matter, ourl services may easily be regularized 

by declaring the office. ,  tc be a permanent one in the greater interest of the North East 

region and particularly the State of Assam, as the question of identity of the Assamese 

people is dirccUy involved in the instant matter. 

That, vide his forwarding letter dated 16-02-200, the Deputy 
Commissioner(Border) forvarded the• representat.ibn submitted on behalf of the 
temporary stall of the oflice of the Commissioner(Botder), which was addressed to Joint 
Sccretary(N.E.), Ministryo11lome Allairs, New Delhi 

Ih the representation it is poiiited out that because of our services 
not being regularized fot long, we are deprived ofcertain basic facilities like H.B.A., 
M.C.A. etc, besides inseurity of the future prospect of our jobs It is also mentioned 
therein that e,should 1ave been made permanent nuch before as per normal rules for w  
making the temporary taff as permanent in the 	 rn Central Govement It is further 

mentioned that as we ae with the legitimate expettation that Our seMces would be 
regularised by now, we have already crossed the age limit meant for other jobs than to the 

present one. 

But up-till now our representation submitted jointly has not 

been considered, subjectig us to mental agony. 

That I belong to the 	JT. (1?)caste/ of comnunity which is, 

constitutionally safeguanded under reserved ckegories and as such . my case for 
regularization of servic6 requires to be treated 4ith speciality, as piovide in the 
Constitution of India and relevant laws of the land. 

That, as similarly situatd persons viz-the 6 Nos. of staff 
declared to be surplus ac all absorbed permanently in the C.P.\V.D., under the Gpvt. of, 

India, apparently my cas is also a flt case to be considered in the same line: 

It is pertinent to me rition that there are quite a good number, 
of vacancies ly.ing.pendiTig in the C.P.W.D.and other Central Govt. Offices in Guwahati 
wherein 1 may beabsorhed permanently with the continuity of ervice since the 'day of 
my Joining onL --.Sjas in theoffice of the Commisiorier(Border). 

i. 

r 

-- 	

..-. 	 - 
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• 	 It is Iwiher suhinitted that as I am a very low-paid 

emplc)vCes and as there rc sufficient vacancies in the greater Guwahati. and if there is 

no hope of dccIarinz the office. of the Comnissioncr(Border) as a permanent 

establishment. I may altrnativclv be absorhed perminent1y against any of such existing 

vacancies in t ile C lWl ). and other Central (Thv, Offices in Guwahäti as per the 

(vernnn'nI flolicv in pIa('tTr' 

In the premises aIrciid. 1 voitid like to i -quest your 

honni ir In Li mliv pay a due and svnipathet ic heed to mv matter and applyir g a j udic l otis 

mmd niv case for absoi iiitw inc permanently against one of the existing vacancies lying 

pendiig in the CP.\V • and other Central Gojvt Offices in Guwahati with the 

continual ion o service aid seniority and all other incident aT benefits applicable there to, 

in an expcdiciotis matitier be considered in the interet of justice and fairplav taking into 
• spcl consideration the pliehts and have-nots of the people like rue belonging to the 

lower strata of the socictv. f1r which act of your kindhcss I shall remain even gratefid. 

\Vit Ii kind rceards. 

Yours fiuitlifuliv. 

L. 

4; 

Jifr 

a 	131  

: 



.-.--- _•_.__-_ 

PJ t ?tbDa$ 

O\hAPR?W3 
IN THE CENTRAL ADMINISTRATIVE T III 

4. 

GUWAHATI 1EWdH ATtUWAR TI 
k.tt ecck 

_ 3ç 

AL 

Shri Krishna Kant Roy & Others 
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Union of India & Others 
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(Written statement filed by the respondents No.1,2,3 and 4) 

The written statements of respondents are as follows: 

That a copy of the O.A. No.298/2002 (referred to as the "application") has been 

served on the respondents. The respondents have gone through the same and 

understood the contents thereof. 

That the statements made in the application, which are not specifically 

admitted are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, the answering 

respondents gives a brief background of the facts and circumstances of the case as 

under: 

That the Office of Commissioner (Border) under the Ministry of Home 

( Affairs was set up in May 1984 to liaise with the various construction agencies and 

J  the State Government for the purpose of construction of Indo-Bangladesh border 

road and fencing in Assam, Meghalaya, Mizoram, Triipura and West Bengal and it 

was to be wound up after the project was over. The office is a temporary one and as 

such all the posts are manned by deputationists from other offices except for 15 Nos. 

-p.  
of Group 'C' and Group 'D' staff who were directly recruited on purely temporary 

basis at the time of setting up the office through Employment exchange, Guwahati. 
'7 

'7 
F- 
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The terms of appointment of the applicants are such that they may be terminated at 

any time from service. The Government of India, Ministry Of Home Affairs vide 

sanction order no.VI.17019/8/84-G&Q/FP.IV dated 29.9.84 created some posts in 

the establishment of Commissioner (Border), Guwahati. The Govt. of India also 

created some posts vide order F.No.412193-BF dated 7.6.1993. These post were 

created on temporary basis and were extended from time to time (year to year basis). 

The first phase of Indo-Bangladesh Border works is nearing completion. 

Government of India has approved additional work for construction of Indo-

bangladesh Border road and fence with the time frame of 2001-2007, the work of 

which has started. 

Ministry of Home Affairs vide their letter no.1/12000-BF dated 29.12.2000 

and no.4/2/90/93-BF dated 14.8.2001 has abolished the post of Commissioner 

(border) and Executive Engineer & Asstt. Engineer (Quality Control). As per the 

provisions of Govt. of India No.7 (7)-E(Co-ord)/93, whenever higher level posts are 

abolished, junior level posts are also to be abolished as a consequeice thereof. In the 

financial year 2002-03, the posts of Administrative Officer, one UDC and one 

4ssistant have already been abolished vide letter no.11013/3/2002-BM.III dated 

28.6.2002. Only 21 posts out of 29 posts are existing at present. 

The copies of the sanction of posts, some copies of the appointment letters, 

I 	Order of extension of service and a statement of services of the applicants 

are annexed as Annexure-Ri (series). 

Thd temporary services of the applicant were extended from time to time depending 

upon the functional needs of the temporary establishment. By the conditions laid down 



_\\D 

in the appointment letters issued from time to time to the applicant, it was made clear 

that the appointment is made on purely temporary basis and the same would not confer 

any right for regular appointment. Moreover, appointments were made.to  be regulated 

by theprovision of CCS(TS) Rules, 1965. Some of the applicants were given 

promotion on temporary basis on the condition that such promotion would not bestow 

any right on them to claim regular appointment in the original temporary grade/post. 

That with regard to the statements made in para 3. the respondents state that 	in 

view of the facts of the case and the law to regulate temporary services, there is no cause 

of action to challenge these orders and hence the application is liable to be dismissed 

with cost. 

That with regard to the statements made in paras 4,5, and 6 (i), 6 (ii) of 	the 

application, the respondents have no comments to offer. 

That with regard to the statements made in para 6 (iii), the respondents 

state that the office of the Commissioner (Border) was set up as a temporary 

establishment with an office at Guwahati to co-ordinate and supervise the work relating 

to the Indo-Bangladesh border road and fence construction project and sanction for 

continuation of temporary posts is being accorded on year to year basis. Last 

sanction was accorded for continuation of posts up to 28 th  February, 2003. 

That the statements made in para 6(iv) being matter of records, nothing is a 

admitted beyond such record. 

That with regard to the statements made in para 6(v), the respondents state that 

the office of the Commissioner (Border) was set up on a temporary basis to co-

ordinate and supervise the construction of roads and fencing along the Indo- 

Bangladesh border. The actual work of construction and maintenance is done by 

the executing agencies like CPWD and BRO and not by this office which only 



had a co-ordination role as a subordinate office of Ministry of Home Affairs. It is not correct 

to say that construction and maintenance of fencing and road works requires a permanent 

establishment. This function can be directly performed by the Ministry as is being done by the 

Ministry iii respect of fencing/road project on Indo-Pak Border. Sanction for continuation of 

posts in this office is being accorded on a year to year basis and last sanction has been 

accorded till 28.2.2003. 

9. 	That with regard to the statements made in para 6 (vi) and 6(xvi), the respondents state 

that sanction for continuation of applicants on a temporary basis is accorded on year to year 

basis. In the letter No. 1401 l/12/9(00)90-CB dated 23.8.2001 of Commissioner (border), cited 

by applicants, it has been mentioned that the applicants will not have any claim for regular 

appointment and service rendered on temporary basis with grade of UDC/LDC will not, make 

the incumbents eligible to any of the benefit for regular appointment of the person in the same 

grade. No right accrues to the applicants from this letter. 

10. 	That with regard to the statements made in para 6 (xvii), the respondents state that 

the incumbents were appointed on temporary basis with the stipulation that the temporary 

appointmeht will not bestow any claims for regular appointment and service rendered on 

temporary, basis will not make the incumbent eligible to any of the benefits from regular 

appointment of person in the same grade. The appointments were made on purely temporary 

basis and the Ministry of Finance was doing their continuation on year to year basis. The 

actual work of construction and maintenance is done by the executing agencies like CPWD 

and BRO and not by this office, which only had a co-ordination role as a subordinate office of 

Ministry of Home Affairs. It is not correct to say that construction and maintenance of 

fencing and road works requires a permanent establishment. This function can be directly 

performed by the Ministry as is being done by  the Ministry in respect of fencing/road project 

on Indo-Pak Border. 



c 

That with regard to the statements made in para 6 (xviii) to 6 (xxvi) the respondents state 

that the incumbents were appointed on temporary basis with the stipulation that the temporary 

appointment will not bestow any claims for regular appointment and service rendered on temporary 

basis will not make the incumbent eligible to any of the benefits from regular appointment of person 

in the same grade. The appointment was made on purely temporary basis and its continuation was 

being done on year to year basis by the Ministry of Finance. However, it was informed by this 

Ministry vide letter No.111195-BF dated 28th  November, 2000 that as the Office of the Commissioner 

(Border), has been created temporarily for supervising the Indo-Bangladesh Border Roads and Fence 

Construction Project Work, which is scheduled to be completed by March, 2007, it may not be 

possible to declare the services of 14 Group 'C' & 'D' temporary staff as permanent (Copy 

enclosed). 	0 Pt 

That with regard to the statements made in para 6(vii) to 6(ix), the respondents state that 

since the Office of the Commissioner (Border) was created on temporary basis to co-ordinate and 

supervise the construction work along the Indo-Bangladesh Border, it cannot be declared as 

permanent. 

That with regard to the statements made in para 6 (x) to 6 (xiii), the respondents re-iterate 

and re-assets the forgoing statements made in the written statements. They could do under the 

provisions of CCS(TS) Rules, 1965. 

That with regard to the statements made in para 7 (a) to (e) and 8 the respondents state 

that the creation and abolition of posts is an executive prerogative. The creation of the establishment 

of Commissioner (Border) is also a matter involving policy decision of the Govt. of India connecting 

with some definite objectives. Moreover, the establishthent was created against the expenditure to 

be charged against the project of Border Roads and Fencing along the Bangladesh. Hence the 

applicants were only work charged employees and therefore, they cannot be brought to regular 

establishment in the Ministry of Home Affairs. The said project works are also going to be over 

very soon. The applicants accepted the terms and conditions of their appointment with their 

knowledge. Hence, they cannot seek any such relief under any provisions of law. 



Therefore, the applicants are not entitled to any relief as sought for and the application is liable to be 

dismissed with cost. 

15. That with iegard to the statements made in para 1 to V under heading "Grounds", 

the respondents, state that in view of the' facts of the case and the provisions of law, 

the grounds set up by the applicants are not tenable in law, particularly in the given facts of the case. 

Hence, the application is liable to be dismissed. 

16. 	That with regard to the statements made in para 9,10  and 11, the respondents state that 

there 	is nothing to comments to these statements and the respondent re-asserts the foregoing 

statements. 

In the premises aforesaid, it is, therefore, prayed that your Lordships 

would be pleased to hear the parties, peruse the records 'and after hearing 

the parties and perusing the records, shall also be pleased to dismiss the 

application with cost. 



VERIFICAT ION 

I, Shri Sushi! Kumar, at present working as Under Secretary (BM.III), who 

is taking steps in the case and being competent and duly authorized, do hereby solemnly affirm 

and state that the statements made in para I . 4 4n .v& are true 

to my knowledge and belief, those made in para - being 

matter of records, are true to my information derived there from and the rest are my humble 

submission before this Hon'ble Tribunal. I have not suppressed any material fact. 

lb 	 b~ p 

c\- Q3OL 

DESPONENT 
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No.VI.17G19/8/84...cQ/Fp.Iv • 	GOvernznent:.of India 	*•• •.. 	•. 
Ministry of Home affairs 

NeDehi,h.th Septemr,19 
sm 

:. •rrf. 	 ': 	c:. 

Coinmjsjoner cBoc1er), 
Mipitry pf..-itoma 4ffais, 	I- 

Gauhati, 

Creation of temporary yosts in the Organisation 
of CoznlnissionercBorder, Gauhati. 

S.. r r. 	., 	- 	• 	• ... 

• 

to the.creatl,on 
I am directed to convey the sanction of the President 

of the following temporary posts from the 
date(s)they .arefil1ed;jn till 28 *. ,2.85,-:in the first instance for the Headquarters of the Oraxitsatjon 
(Border), Ministry of Hoe affairs, Gaujiati:- of Commissioner 

. 

Name of the 'ost 	 lip. of rost 
10 Dy. Commissioner(Border).15OO...2O) 1 
2, 

3. Section Officer Rs.650..1203) 1 
j 4 Stenogrsp her ir it (Rs.650-1040) '1 

Rs42E.-800) 2 
•' 60:. 4ssistant (.425-8oO) 3 

•.7.Draughtsmafl(s,3p...50) 
1 

48 IV.D,C, 	.(.330.-50)., 	• 

9, L.D.C.(FS.23O...4OO) 
 

10. , Driver8 	200-250-) f. 
• 	11. 

. Peon 0.196-232) . 

2- 

. 4 .  

Tot4: 19 

2. 	
Sanction of the Presjdonj is also conveyed to the 

PUrChase of one jeep and four more Typwrjter for the 
headquarters of the Organjsatj0 of Commisslonar(Border) 

. . ... 0 . 2/-. 

.1 

H 

TO, 

Sub: 

Sir, 



- 	 :2: 

34 	The jeep and typvwriters'should be purchased on 
• 

	

	 D.G.S.&D. rate contract, in accordance.with the prescried 
procedure.  

I he expenditure' w111 , ' e met from the sanctioned 
budget grant of the Organisation of the Coimaiissionor(Border.) 
in Demand No. 53 -'Police for the yGar 1984-854 

. 	This issues with the ..concurronco ot the. 
Intrated Finance DivisiOz idó.that  
datsd 

A •• 	::uu 	 ..L: 

I. 	 yours faithfully, 
I 

' 	• 	 . 	.;.., 	 . 	 . 	 .•• 

(Smt. Sarojini Dasgupta) 
0  DepUty.Secrtáry' ti :the Governrnertof 'India, 

tl 	t 	 4.) 	 •- 	 r 

0• 	 •.•... 	. 	. 	 I • 	 -. 	.Lj.. 	- 	.......... 	 •..•... 	- 	•, 	 :.. 

No.VI17019/8/84-ç&Q/FP.IV 	 DATED: 29th Sept.,' 1984 

oopyi: 

Pri,ncial Accounts Qffice, M.I-i.A., NOW Delhi. 

Pay & Accounts Office (!i), Shillong, 

Director pf Audit4&.G.C.R., NOW Delhi. 

Finance III Branch, M.Fi.A., New Delhi. 
.... ..........-..-• 	

•0' 

-. 	

. 

5d,/.... 	:' 	. 	...' 	" 	.: 	• '.. 
(Smt.Tsartjini DasguØa) 

Deputy Secretary to'. the - .Govpniuenit--of India 
- 	

' 	

•-'• 	 •0 -. 	 • 	 , 

• 	 .•- 

• 	 - 	 0 	 - 	 •• 

	

'0'•' 	 •J 	0 	 , 	 0 0 

•'"'•'•' 	

'• 	

:'' 	
- 	 .• 	 . 	 .• 
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IL 	z, /r FaNO: )1/2/93..,B]' 

HomeAffairs 
 

'46
2  

, New Delhi, dated 10th arJh,1993. 
491 

A..1 	• 	- 	 • 	.: 	:1.,. ': The Commissioner (Border), 	. 
Thriistry of Home Affairs, 
Office of Commissioner ( 13order), 
Bhongagarh, Gu',ahati-ASSAM. 

)ject:- Creation'of Quality Control Unit for inspect.on 	,. 

.. ...... ..of Indo-Bangladesh Border roads/fence tmder  
Commissioner (Border).  

am directed to refer to Office of Cothssioner 

• (Border)'s letter No.14012/21(00)90-91 dated 9-2-93 on the 

I siibjebt flted above, and to convey the. sanctiOn 

for creation of thefolJowing posts for ,  the QttalityControl 
I 

Unit which will monitor the quality of work of the Project ' 

for c onstc t-ion of roads/fence on IBB  

4 S.No, Name of Post Scale of Pay Post ruired 

EX. Engineer (QC) Rs.3000-4500  
Asstt. Engineer(QC)Rs.2000-.3500 	2' 	., ..... 

• 	. 	3. 	. 	Steno Grade tDt 	Rs.1200-2040  
UDC 	 Rs.1200-2040 	i 	.' 
LDC 	. 	Rs. 950-1503 	• 	1'- . .--. 	.JL 
Peon 	 Rs. 750-940 	l 	. 

:.' 
2. ' 	The expenditu'e involved would be debitable to,11ajor..4 

1ead 15054I - CC-Catal Outlay on Roads and. Bridges CO.1-

Strategic and Border Roads CC.1(l)-Road Works CC.1.(l)(2)-

:Construction of Roads on Indo-Bangladesh Border izider,Grànt. 

No.44 -IPOLICE for the Ministry of Home Affairs Thr the 

year 1992-93. 	 - 	 . 	.• 	.- 

 This Issues with the concurrence of Integratd . 

4 iFmnancevide their DY. 10 .340/Fjn.IIIDbI dated.2-3-1993. 

Yours faithfui1y, .. -i ;, . 

iULc 2  Rand.ir ingn  
Desk Officer 

•. .fr. 	 . 	
. 

Li 
- 	

- 	 .. 
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'! 	 I 	'Ac3,13Q12/1B/Ou4-'C13 	

S. 

S 	 auvt.o 

Ministry of I1o(a 

'Office of the Co 	ionix(lordvr) 	'i U APB 9B5 

I 1aOk1. 

S  

Bkr i. Icz'i&uut Kcnts flsy,io heroby wpointed in ta 

•' : wot of L.V.C,jn a puroly to 	rrryo.pGLoity iIiIL1iIUy t•ji' * 

ptriod of 145 thys only in the pray vorkle ,  of Ps, 26O-6—)O-J0 

6t1or allawonaaw an 
mdiuiibio ou po'r Qontrui. Qovt.ruioo with #Affgob from 

35(1rtI) in tiia ofiioo of tlio JWWLIiOUiUX .1ordr) 

kWino 

;Y 	ckuwthti until furtJior orc)r,, 

H 
S 	 S  

&d/r¼,J,IcI3*zu'kuz' 

- f 	 Con 	iuz*cr (I3ox'dor ) 

No.1:3012/18/04.ofl 

Copy toi. 	 S  

5 	 (1) Tho w000unts otrLo.r,1loCiozur1 rny A A.000wn*s 

ocrio (in) Gpvt l of Xdii.,i4.niütry of Uomo 

4\t.ir ShillOIj g  

(z) r*wizj A di $iirIEj Q1'fioer/J3ilY. Asttt, 

() 	 filg of £wi 1rits1Lue0XatLitft Rsiy, 

-J+) W=i Kr Isluia Kar-tim flriy,1i, is driot,d to .'oduç 

oriinul oor fioo4 •t the tiAO Of $oiin, 

'A) ot,.tos oruor tJ.iG 1  

5 	

5 

3Ooi;:ton O1fioir 

'il 	 Uf'jcjo çf tjj C 	 (rt1r) 
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' iAY 
NO.13012/18/84C13 

Government of India 

Ministry Of Home Affairs 

Office of the CoiTnissioner(DordOr) 
Uhonggarh Guwahati-5 

ORDER 

Services of Shri Krishna (anta Ray, 

who was appointed in a purely temporary capacity as 

L.D.C. in the scale of pay of .260''6290-EU-6-325-

8u.366-.E539040"400/4'PM. pluS other'aUowoncee as 

admissible from time to time, under order of even 

number aate 10th April'US, is hereby axten(led for a 

further period of 2 (two) months with effect from 

15th May'85. 

riomo NO.13012/18/84-CR 

Copy tos- 

sd/-(Dr.J .K.3arth&cUr) 
cQri.ssioner(r3order) 

Date.... .... . . . . 

/1 

1. The Accounts Officer, Regional pay & 

AccountS office(113), Covt. of )&e India 

Ministry of Home Affairs, shillong'-3 

2& Accoimts/l3ill/Ca5h 
Personal file of Shri Krishna. Karta Ray 

L,D.C. 

8hri Krishna Kana Ray, L.D.C. for - 

information. 

-5 0  Office order file. 

8ection £ficer 	I 

I 

1 
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No.1 3 oi2/1e/e4...cB/q -   

Oovernnent of Xndi 
Ministry of Home Affairs 

Office of the Comtnissioner(Boer) 
Bhongagarh, Guwahatj.5 

/ 	 PPZICE ORDER  

Shri Krishna Kanta Roy, LSD.C. of this Office / 	 who was appojnte1 in a purely temporary capacity in  the  / 	
scale of Rs.2606.290a63259..,366EB8390104, P1-i plus 

other allewances as adnijaible under the rule, 
is hereby extended forfurther period 

tilt 31.08..85 with effect from 1507-85. 

COmrnlssioner(Border) 

Memo NO.13O12/19/$4B/g2 	dt. 

Copy forwardecj toi-. 

The Accoupt Officer, Regional ,  pay & AcCOunts 
nistry of Home OffiCO(IB) Government of India 

Affairs, Shillong.3, 	
, Mi 

 
Accounts/Bill/cash section,. 

\-4 PersoaJ file of Shri Krishna Kanta Roy, L.D.C•, 
4. Shri. Krishna Kanta Roy, L.D.C.for 'information. 
5, Office order file. 

•. 
Section Off cer 

1 

j'•, 

r' 

IIiu;, 

1-10 

- 
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• 	 No. 13012/18/84CB/12 
Govsrrent of India. 

Ministry Of Home AIf airs 
Office of the Ccrgniseioner(Border) 

Bhongagaxh, Guwthatia'.5, r 

OFFICE ORDER 

The services of 8hri Xriehaa Kanta Roy, L.D.C. 
of this office who was appointed in a purely temporary 
capacity in the scale of 	260'6-290.EB.6325's.8.366- 
EB-8.'.39040..400/-PM pluØs other allowances aá admissi-. 
ble under.the Rule(ia hereby extended for a further 
period till 28.'02'86 with effect from 01-09...85. 

4(Dr6J.X.Barthakur) 
Conuniasioner(Border) 

Memo No 13O12/18/84-CB/12..A...Dt, 24'O945. 
Copy to 

1 

Iry 

•1 

'1 p1 
.' .' 

00 . 	O• 

p 

The Accounts Officer, Regional Pay A Accounts 
Of fice(IB), Government of India, Ministry of 
Home Affairs, Shilloncj-i3. 
Accounts/Bills,taah Section. 

Personal file of Shri,Kriahna Kanta Roy,L.D.C. 
4 9  Shri Krishna Kanta Roy, L.D.C. for information. 

Office order file.  

6. Guard file, 

(R&DY 
Section Officer. 

• '(R 	,f [3,4, 

.Sct(o,, 
O,çicrs, 

Of 
 of I 10 iv- 
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)o. 14011./1 (00) 8S..ci 
Government of india 

of kjomq Aff&tr.. Of fic of the  
aloacch, :130 

r®rm! 

— , tM 	A--- --M; 
Shrj

'Unta RQy,L. D, Co Of thj4 Oftja.-Ia hu.b ow to of fLia agein th* Vaca pOst of U, D. C. for 
a perj of ona year ixi th. pay sca,ts of 

piva othö COO a aduUaeibi4 a per CtaJ Uoót 
RUJ. with affict from Q2'O686 (h'.N.). 

- • iiano 	
dt. 

Coy to forwwzt,d tOn - 

Tho Ac 	nt-ri 

Offic.( 	 Bsionaj Pay & LU) 	Qypxm 	ófZdJa,1 cfnj1 	of flca -- 

The Dr*wing 

The klouee keepin A 	tasut,'j.U, C& 	.A.*iat&tt, I 	

I • Shrj K.}(.Roy 9  L DC. lila 	 be • 	rviow.d afrj 	 or X of th. 	
ur one y.&r f 	fttitO - 

P*rOz.&a file Of ,U* perao 

Of fJ.ca Ozix fiL 	 S  

• 	 (R.X,DIA.. 
• on 

S 

 Ii 	
C• •.•..., 

• 	 S 	•ft-4uS1.. 	
- 

S 	 • 	 - 	 - . ._. 	 • 	 ! 

_•• 	 .-• 	•()S :11) 

2, 

3 .,- 

40 

5, 

6. 



C2 V 
NO.1IO3O/33(OO)86"CD/13 

0 	
Government of India 

0 	Ministry of Hxne Affairs 
Office of the commisaioner(Bordar) 

sbongagrh, Guwohati-5. 	0 	
, 

S 	

f 	 0 	 0 	
S 

QPPICOE ORDE 

• 	 The services of Shri Krishna ICanta Roy, 'L,D,C. 
tit of this office who was appointed in a purely temporary :', S'  

capacity in the scale of RB.260_6.'290EU6_3258_.366EB.',,' 
8._39010u400/ap.m. plus other allowances as admissible 
under the flutes, is hereby tended for a further. period 

i1 	 till 28-02-'87 with effect from 01au03a86. 

	

5 	
0 	 0 

S 	 0 	

0 	
0.0 	 0 

Sd/u(Dr.J.(.Barthakux) 
0 

cciwnisaion.r(Bordor).. 

Memo N0.1401O/33(0O)86CB/13Iki 	dt. 	S S 	
0• 

Copy to s 
The Accounts Officer, Regional Pay & Accoants 

	

S 	Offico(IB), Qovermnent of India, Ministry of Home Affairs,. 
ahill.ong-3.  

0 	
' 	 0 

I tr r 	2. 	Accounts/Bill/Cash Section. 
• 	

5 	
0 

I 	 3, 	Shri Krishna Kanta Roy, L.DC. for information. 

Oil

I (*j1 	f 	
• S 	 S ', 	

0 ' 

	

. • S 
	

Office order file. 
 

'p 	0 	
. S 	

0 •, 	 0 	 5 	
0 	 S 

• 	
5. 	Guard file. 	 0 

:0 	

0 	 S 	 n 	, 	•• O 	 ' 0 

• 	:'- 	'- 	 0 

i 
• : 	 0 	 Section Officer. 
5 	0 	 5. 	 •. 

t 

f 	 5 	 oii 	 •.: 

I 	 00000 	 0 

•S) 	
'\ 	S 	

0 



40.13012/1 1/8I—(in 
GGV)IJiENT O1 1N1)IA 

?IINIS MY OV' I10fl A FAiflW 
OFFLCIt O). ('Us COI.fllS3:[ot4Ixlt( )onr)n) ___ 	

• 	I)ATi 

_P P 	IT fi 	NT 	0 fl 1) Vr 

L3hrj Mripn Knkoti is Eppoiz1tod Q .S POofl 
n (;roup J) pOet iii u temporcry CVtP1City-  in th pny 
0c1 of fts, 1 96 	2OB—I22o_1.2y with offoob 
frora 16. Io.84 F.N. itk tLio O.JC.r:L0Q of t1u COmlui8oj9r 
(Dor1or), Guhotj untjl furtliox- ordcr, 

PflY will bo fixed in (1000rdonco with 
the rules, 

11 0  will be on probutj0n for r poriod of 
two yorro, 

(Dr. Jn.Drtlxi.ikui') 
COrmij3 oi 0flOX(Jix-dø) 

Copy to 

I, Porejonnl fib, 

2, floueo kool)jr 	/EUiOt,nt, ely 

3. oiu Ai.wt (2 
C,0p10f3). 

. Accowit Offior, a onai Py 
Accounts Olfico( 1J))r?T0ILA ,$ilbow..3, 

_5• C)ffico ordor fljo, 

G, Shri. Nripon 1cttk o i. 

(TJr.j,J flrrthlkur) 
Co::wiEw.onor( I3drclor) 

Ar- 
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k i t3 

OrFXCE 	QflDER 

•Shri Nripen Kakati, Peon O'f.this.office i8 hor-
allowod to officioto as Lower Division clerk for a 
od of one year in the pay scale of. s26O-6-290-EB-
5-8-366-EB...8-39O.-1O--4OQ/-p,m. plus other allowances 
dmissible as per CeritrQl Governmànt Rubs with effect 
i 02-06-86 (F.N.). 

- 

14cL1iZ2 (00) 06-C I3 
• 	 Govornmn1,of Xndia' 

Ministry of Home &ff airs 
Office of the COriirnisioner(13oxder) 

• 	l3hongngnrh, Ouwcthati.-S, 

(Dr.J.K.Uart.hakur), 
Comioncnr(13order) 	- 

Memo o.14011/12(00)06 

Copy forwarded tos- 

The Accounts. Officer, Regional Pay& Account5 
ffic'e(iB), Government of Ind.ia, Mthistry of, Homc 

Shilbong-3. 

2. 	The Drswing and Disbursing Officer, 

3, 	The House keeping Assistant/Dill Assiatant/- 
Cash Asitant. 

4. 	Shri Nripen Kakati, peon, 
He must attain the requ.red typing speed of 40 
words per minute ¶iithin f.our'months fr the 
date of his appointment. ft 	one year his 
performances will be reviewed. 

56 	 Personal file of person concerned. 

.6. 	Office order file, 

41 
Sectton 0.2 fiçIor. 

• 	
' 	

,'I,I 
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NO.13012/11/8 14_0i3 
JW 	 GOV1!RNMJ.NF OF INDIA 

?IIN1STRI OF 110I•0,' A1rFAlflfS 
OfIvICIP, OF THE coiuiissiorun (uoiun) 

GAUIIATI 	 DAlE 

APPOINTMENT ORDER 

Shri Jatin Chandra Due is appointed as 

Peon a Group D post in a temporary Qapaoity in the 
pay scale of R3. 196_3_208_4_220-EB_4_232 with 
effect from 20,1,85 P.N. in the office of the 

Commissioner (Border), Qauhati until further 

orders. 

his pay will be fixed in accordance 

with the rules. 

Ho will be on probation for a period 

of two yours, 
 

(Dr,J. 'K.Bart1ui1ur) 
Commissioner (Border) 

H Copy to - 

Personal file, 

House keeping Assitnnt. 

Bill Assistont (2 bopi05). 

14 	Accounts Officer, Regional Pay Accounts 
Office (ni), M.JI.A.,, Shillong-3, 

Office order file. 

Shri Jatin Chandra Duo, 

(J)r.J 1c. art,hia ur) 
Commissioner(J3o der) 
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1o1401112(00) 36  
Goverment of izia 

ijniBtXy of Home Al fairs 
Office of the  ccnissione 0  

hongageLXh. QuWthaUmS. 

juft 13Bps 

hri jatin chandra 	
Peon of this 0f lice £4 

hereby allowed to oficiato as Iower 
DivisiOfl Clerk for 

a period of one year in the pay ca.lefl of 
pluS other allOwfl" 

ces as a&nissib1e as rIUMNO)
r Central oaverimeflt Ru].S with 

ffoct from 02.46"86 	 . 

csi0ner(fb 0s  

Memo no.140l1/12(00)66' 

Copy forwarded tO$- 

The ACCOUntS officer, Regional Pay & ACCOUntS 

Office(IB). OocrerrznOflt of India. ffl.niStXY of Home Affairs 

ShillOflW" 3 . 

20 	 The dXSWing and disbusiflg of ficer. 

The HounS keeping 
• 	 Cash 71istont. 

Shi jaUn Chand 	 n D.aa. Peo. 
 He mu.st attain the raguirOd typing spód of 40 

w6d5 per minute with.th I or mbnthS from the 

date of his 9ppOiUtZfl0fltI 
After one year his pe 

rf9XUlaflCO$ will be reviewed. 

50 	 erSO''1 file of the  person concerned. 

6. 	Qf lice order file. 

44  ecti0n Of icer. 

(.4:;.  A 
C(1 

• 	 C 	:'v 

I 
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7 	 No. 14029/3 (00) 86-cn 

Qovernment of India 
1jnjt, of 

11 fme Affjrn 
Otfice cf th Co,tnjj 

JJhflgr* Ouwhntj_5# 

tfd. 161o_2oo1 

	

hrj Jatin 	 icc to her&,y pranoterj to 
offictt. ag !1r.c. in the 'ca1q ofpay of 
P.M. plus rthr 	

as per he 
CentrAl Covn rrryfl ru j tjg 

 qx w.o,f. 1l0.01 temporarily 
ar3 until further orrier. 

wi!.I hq-, cn pr1,t, 	
for tw yeari, frcm 

th r't of hL, prcnotjcn 

On his prrmc,tjrn, !'e in roquir 	to exercise 
J 

	

	option, if any, in thar of 
fixfk,tion of PY within 

rncnth in ternq of G.x.c, 1 o.16 bn1cv FR 

/
'i 

	

	
Th toffiiOrary APPointment 

will not bast(v any 
cljm fr regu1 	app(jfl 	ne) gervjce retred on 
ternporry hnnji in thn gra0p of O.p,c will 

not make the 
incumbent e1igibj e to erny of the benefits 

fran reqti14 
appojnent ( pnr 	in th same qrap 

G/ Iilejblo Leputy Ccmmjjoner (Border) 

	

Memo N, l.4O29/3(()r) O6- 	Dt d 16..10..2001 
Copy to a-  

The Sr.AccoJflt, Cfficer,9jon,1 
Pey an office (in), Govt.of 

The risk 0fficr (RF),Hjnjatry  t1 	 of ?fp Affjr,, orth Block, Hw Le1hj1i0 001. 
3v Accounts Section. 

4. 3hrj Jatin Ch.bag 

5, Personil file of Shri J.C.Laq• 
Office copy.. 

ftF 	
8d/.. Illl.egibl, 

Aci'njnjetratjv, Officer, 

ri 



• 	t 	
" ( (IN 

N0.13012/I /8 1 CJ3 
u0vE}tN1LNr OV tNi1A 

1INJT1Y OF J1O'1E A32AJR, 
QF'lJ. Ct OI THE. it 

ui'UilAri 

APP OINri1 NT 	0) 

Shri kiLmiridra C1inndra D119 t UppO±flto(1 w 

Po0n u (;roup Ii poe.1n a bouipornry Cnp.Oity In the 

pny ocjo of Its, l9G-203.I..220..fllt_212 with. 

froni 1, 10.814 ', I, ju thg ofE'lco 01' (tho Comjjwx' 

(I3ordor), Gnuhnti urit11 fuo ordor 

Ilia py will be flxgd in oc)rt1nnco with 

rttioB. 

to 'iii 1)0 021 probn. i i,n c)r U ptrJod oj 

two Y(nri. 	

/ 
(Dr,J. ;c.iirirtiaitur) 

Cor'i1rnjori1r( liordor •). 

Copy to 2- 

1I 

I 

.) 

Ill 

t 

Pororii. fib, 

'. 	110u90 k9opinC A3li.t ttt. 

39 	U-111 AJi8tJ1t( 2 copioi ). 

/i, ACCOUIlts 	 110 	Py & J\CCOUJIbI3 
Of C:ico ( :En) , 	• 11, A • 	ij1iotJ-.J 

5. 	Ofi'i.co ordor' f,j] 0, 

S.Thri 1 1.uJ.r 	C 	Ic1r(l i)E, 

A 

t Ii rJt Ui71 ) 
Conuii.;r;1oiior( 13oror ). 



Gqvornjneri b of IntL 
11itry of home A.ffciirs, 

Offoo of Cornniios±onor(JJoi'rJor) 
GUwcihati781 003, 

.1• •a 

—OF F ' I a E 	ORD 

NoJ30I2/11/8cn/62 odGuhti th lrtli Maroh' 5 

Shri Plunindra CIdr 1)i, the.' sonioxnost eon 
(Group D post) of this office is hereby aPP±ntedtiporr1y 
in the poot of clrnfty in the scale of pcy of', ttz 2O02OG.1,_2j1i_ 
Efl..425o/p!, plus othor uilowanog as admiss:Lbio a per Control 
Govt, rules ii,o.f, 	

), 

sd/_ (Dr,j,je:dorti1ur) 

Iiiio • ro • 1 :o I 2/ I I/141_0I3/6; A. 	Diod (iu;thhut;j Wi0 i 

Copy forwrdç to :- 

1, Tlio Accouit5 Offloor, llogiul Pciy and Accounts ' ffice, 
(133),t±niory of ;onie Affajr,iijii01_3, 	S 2. The Drawji 	Disbursin g  officer, 
(.'Iirre coios for house keoping/bj1l/el1 Att, ). 

.3. 	Por.9ontiol ri.10 of person Cofloor]1ocl 

Shri Tlunjndrn C11nnc1r Das, of J.co peon, 

/ 

Ai 	ja 	\ 
Sob 1;jon 0ffic01, 

0f.Cio o. 	b110 COiiiflj 3i0J\ler (:tlordoi') 

- 'I 
I 	/ 

7 

c j 

L. 
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( 	.44IIIpI 
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AR 
	

It,I I 	 1 

NO R, .jui 	1 / o' c  
(.,QV 	fl-' t'T'VL' OP ( 1Nf) IA  

ri] 141 , flY 01' 110 F ArI - )\ ) flf, 	 'I  
or:i ( 	or unit cinii•: i ouM( i () RI 

Dlvrlc 

A P P 0 3 U T H C N T 	C) It 1) I i z -  

Shri I3n5fljitn Jcuur lioro IR nppotntod as 

J'oon n Group I) po5t iti (I (otnpOrtry C pncity'in the 

PnY mctllo of K.s, I96-3-2O8-422Qi 	1 232 :ith ofteot 

from 2.1.85 F,N. jfl t1lo O1'j0Q Of t1i0 CotlirujUojonor 
(lior(ior) , (jn4 uitrttj untt I furl;hoT' odor.' 	I 

Ilia pny Wti.1 bo j:jx((1 lit £lOcor.IujiOo 1jt1I 

(lio ruioei. 

S I 
Ito wi,.0 l>n on prohr.tti Cor rt px'.od of 	I. 

:1 

two YOOrt. 

ConImfl:Un1onox'(J3or'(J9r) 

OOnv to ,- 

[

.1. Poreou1 fib. 
--

2 	110uR0 koou4 ri -  ,t,n  

Dill. A jjtxi 	(2 Ccppjo; 
), 

Ac c ounhts0 rr:l.o or 1 	(Io.mw1 .Pui.y' & 
ACCOUt 0L'Cjcc( m1) 	!t3h11101 
OCi'jco order fi.lo, 

Shri flcuatn Kun,r 130r0. 

1 .1r1 rthku. -  
C C)1mt1joL j. oie r(])ordo.i 

3. 
1 

6. 



,

157 

(VIr) 	of 
?li1atry of itorn 
Of th 
UOn:*g:l.rb 

I ) HG 

:)1vj N.trvji<1zit lrtth 5.rmn i,  
t Giop 'P, in 	 LU3 peont 

Cr.lCity in 	p:y Mo1 
pLun q thor 

n o pr ('nj Lovoi 	nt 	
W.E,F. 22—O5_U6(F 	

) ia offlo 	o.L 	
Cmr1i$MiflAF(fl 	

) , t 	 :t, ni1 J:Itxh,.lr 0 	
tj 

Shri k. i. ;nn)in llflffi •j)j0 	in tjij.,j JØ t OU 22O8G 
i.LI rir,y 1j 

(u. 
r 

. 	/) i/i : ( 	)d—c; 	(it• 
i rin UoolXL 	o, 	

pny 	'Acuoun fflJ try of 	
(ovox-fl 

j 	x-tF, • j1 	j 

(•)' li rm ine K Q 

 

A v e 

ShrJ 	runj r:.i 	th o 

c C'jCc,r. 
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coi.:.fl'.ir o:iNtu 	 S  
iII1I3TRY OF MOMS i.i.It',J 

ornc o' : 
, U V. r: 	 I 

.:••' 	 •'.;:.t 	 :. 	 '••• 

Date- 

(it 	efeo ce to n3 e a )l1cation daod 	 19 
ri 	 Ia offoreckatoporry y o n,t of•, 

	

- jn tie 	ele of pr of as. 

ueual ailoncon Senct±onedby tie Gov3nñ1 or I i'•1ia 

be oubjebt to the fo1lorjn termu nd conditjoe, 

The abjnt1t is purely teworary nd itill  be b overnd by the C.C.S.(T..)Rj0, 1965 P-: is liab..e to tninatjon 1 ;without a8biith 	.ny reaoo 	'und'' P.'tloo 5 ibid. 	
(1 7$ 	:o o. ible o be p8t /trnaforred to any 

or tbrQld on ou 	taro rnd coridjtjozitj ao t:lIi'j be 

p docidqdby the Goyari.iorit of :Izdia. 

He will be jior to the juni000t offioiaj 
oorving in the grade in the ore/9 b 	In 1;ho èvent'of 
aearaion of ho c.dre he will be junior to 1h000. of the cad'e 

­ V'il b ~ are all oOnted to 	o'ico of 	Acoountant GonorGL, Apuam, 

:e will have to comply witii the requireentu of,, 
the c.c: 3 .(COdUb) Rulo, 194 end the Plural larriage Act. All 	 f or 'cadree 

alrac1y in exoterjca or ieouOd fror b'iir.o to bime 

/ 	Xrdin 1,tendgnco,uj0 	dieclpljn8, cndjtons of  uorvice 

A eo, will Uutortical1y. be  a)licab1e to him, 

4 	 v) 	
If he bolona to a 3cdd CROtO and prof000es 

fi linclu/si1L'1 religion, he 010uld rort any chdl of 'religion 

f l 	o to 	 aubhority immediately cuch a ChanGe t&to 

vi) 	 Ohould &&ve a dec1atjon of  his Tome own for 
S 	

of L. .C. within 51x niontho from the data of entry ,  ia 
 

If the offer in accepted by him, lie e1ou4d oIn the 
rA  

oc913 	
of he ofor in the fon encicood and rport poroona11y 

t t'aa
,off±no 

of he 3onlmiveiofler(Eorder)fisG.t 
ut in 	

oaoo not lator then fifteen daye from 	
S C'3) of L ..ijo ()f'or. 	h±o offer Le iible to 

join on or beoro the otiu1ated date. 

S 	 ' 

Cofltd...2. 

- 	 - 	 - -S--- 	 -  	 5-S 	 5 
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f t 	
Ho chould brine with his the oriin1 matriculation 	IX(r7  

•rtifjcao and or otor certjfjotos in uup'ort of ae 

Joduoational qualification etc enci othor cetifjoate showing 

•idocjojlo. He oou1d also subtijt tho folloiing dooumonts with 

Iri:letor of aoceptaco. 

1/ 	i) Oertjfjeao of c,iargcte wit- t he fon-  eclosod foii 

II tto Uqad of tho Eductjonaj. 1notjujori lest be1Qed or in CEQO 
Puah a '  certificate 'an-ot ba, obtained a certificate in the 

from a 	ott 	oicor(th both caos, duly atootod by a ir 

	

	

otgistrate),Sub_Djyjsjonal I:aiotrate or tipediary 

First Class Iaistrteo). Fhe certificate should have reference 
to the 2 years iwrnediatei4 pxeceedjn. 

Attostatjo' fPn\eflclO 5 d)dU1 coirpleted in duplicao 

SChedulEd' Cnte$/Prjbea cer L. ificeL t e  in, the foii 
anclosed front a District 	 Djot±jot Maiatrate, 
Collecto,flpy Com:issjonor,Jddjtjo a i I)eDutk Oornnris6ioner. 

Deputy Collector,Fjrst Class Stipendiary 1agiotrate, City 

if laiptratc,Subijivisjonal 
aistrato not below the ran;r of Tirst 

	

if Clas 	lpendiry flaistrato, TaluiaI rate,Executjve 

±otrateExtra Assistant CqItrjssjoner,chjf Prejdency ai8taje, 
4

i.ddjtjoril Chief Presjdnc7 Iajntrato, Presidency 
1:aietrate, 

R3vouo Offi 	
not below thern:.c of Tahsilclar, Sub*iivisional 

Officer'of bhe ar3a whero ho or his fily noxally 
recido. 

iv) 	h cleclraj on  in fo 	onc1OecI indic in L  wotiior he/hor 
husband has flora than one  Jife living.' ' 

v) iro objection crbjfjcat e  fror  -lis previous e:nployer an d 
reloe6rder from is a' * ccopt 4..n ,3 his re5jj on from 'thr.t 6eice, 

vi) 	Dlsplacad 'eron certificate from a Goted Ofuicr 
of the Central Govt, or from a District Lajstrate and or eligibi 
lity certificate icuod by t he Govt. of India orjtjz onsjj 1)  

as a proof of reistr.ejoi s an Indian Cibizen, 

his ofi'er of QOiIitgt' is further qbjoct tohis 
1) a.i 

-IlEr found I;I3cicaJJy fit for Governieit service by tho Civil 
Sur800r or 	

District 7ociical offjce of the qquivalant status at 
Gu)1kL. to whom ho will bo 5Qji aftar o acôop 5  t1l3 offer and •' 
Tf'O -r 	to bhu o.Cficg of tho ori 03 iofl3r(3. order) Gauhati and 

tcn on oath of allegiance to the 
of Lncti.' 

H 	i11 ?0t b3 oid '. :1 	
J°thg hi 	jp ithient, 

~I TAL -2 
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Gqvj. of Izx1ja 
Ministry of Ilomu JffLz  0. 
OffioQ; Of tilO. (iom!i1iBio13or,(Dordur),. 
Zbontojtrh p  GUuh 11 tL7O1OO5. 

4 - l vfl ~ l 

	

MA 	95i 
•\ 

I 	 '1 

Slwi floutJ9hidhsx' Dnyn, Aoozrt JLomt4b4 

licreby enjtejod cgLinti a oontirgonoy xj eb oi O1iod'\ 
in thu ofioo of t1i 

tlixi.tatry-  of iion M ir8UuwhCIt4. rti tho 

bda 6Ttii.12/ (Rupcoo tvulvo )oniy por 
from t?io drato of reporting  to dution, 

. 	 . 

Sd/.r, J.K, ]3orbha1cur'tL' 
Cou*a.tintozior,(Bord,r). 4( '•" 

•lI ' 	ii .  

z ••t • 	•'t 	 .1.- 

	

Dttod 	uwitt., tha 3*3inB, 

OOW £oriitrdod to I.. 

I), 	Tho A000uiitr OlTiaor, Rogiouaiiizy 	crnounty:Oujj. 
- 	.-... 	C 	 •. 	 :.:-.,$c 	. 

(ID), PUni tx'y of Itomu' A(f kir s, Eii11ong*n79 )003, 	 I  

2). 	Thu )rawing % fliburriing Dffioor _ 

( ThrOQ oopioa for IIouto Jeepthg/I 11 titthAet i  ). 
The I)8.I', IbLico roaxrvo,(Uomó Ournrd)ovbor Ar 

uwahati.I, with roquoet to ro1cioo-tho tgxvo 

por&ónrol ittiiiodiatoly to oiibio him to joinin thin offioo 0 1 
CcJ 	 /icJ .- 

4), 	rnxoJ. file of tho p-non Zonooriioci. 

, 	
It 	 •iS. 

Bction. Offio p 
Off±o of tIi Couznjtnionor0 

orc1r ). Guwt  

6ç 	 - 
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140,  14 Q U' 13 (co 

• 	 Cvorrtrnent of India, 
ini s t ry  cf IIC:ne )'fairi,. 

Off Leo if the Canmict onor(Borer) 
flhanggarh, uwhtj..3. 

2 JUL 1986 

çrç 

r,hrj flangahicihAr. 8ayan Lei heroby a pointei a@ 

peon, 	Group 'L posit in a temperery 	$citr in the .py K 	 4.. 
McalQ of . 196-3.. 200.420_E..4_232/... p.m. plug other 

n&itjble am per Centrajcovoxnrnent r4ton 

W..r. 02..06.. (t?.N,) in tho 
r ffice Of the Comiaj(nor 

(3ord), Grnmont c.f Inclin, Uini$try of Ucme ffajra, 

Onwhti untjj further Ctders, 

:3hri 	flgthc1hr )3'iyan has jcined in this poat 
cn 02-.06-86  

3hri taynn will draw his next increruent on 

01-06-07. 

Sc/.. R,(her1ukht, 
Cofflmj3jcfler (r3ord) 

Memo 1°.14011/13(00)86..Cfl, 	cit.  

Accounts oificnr, keqjong]. pay & Account Office(XB), Covcrnmant cf Indiar1tnimtry c'f flcm., Jffairg, 
tito0e6064 9 6,5h1v. g_3, 

The L,L).C, 

 

4 	hj !.i 	titr IJqyn, 

3.Perscnal file. 

6. O?Ejce orOr filr. 

/•— I11ecjbi 

	

frrnjrijtj 	OLfier. 
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A I k I 	I 4 ws 
rr9iN 1.A4Jic 

I.  

So 

of 
MlIiirstry of JiOmQ 

Off io of the Co j 	o ionr(j1 
) 10flgrh, 

27 A P F iSO 11 

&1rj Jtn R 	Th.lr 
n-rip Angpill IOi 	Uurc1 	 is hroby ;:Ppo±ntad 

.1 1  

F 
 n1 	ro up 'D' 	in ti. juro ly tfl!flporr.iry 1Thi;j 

f°r n period f 	 mont 	i 	
o py of P.M. pl 	other 	

fldmj U2tir ti Cfltr 1 	
ru1 

 

with off Oct 	om the EIntle or 
Jojnj 	i the 

office of the COniio 	(n 	
) 

or idj, 1initry of JIo 	Affai, 'wnh 	
fUthr or 

/(Mrijor U', Dhj) 
')irotor( ursy) 

for Comm 
lem 	'° i4O 	

dL-, Co1-. rorirrc,.i to 1-. 

1. Tho -A0c0Untq
Ofj01

11 

of ni:tt, 	1'iry of lio, A;ffjj 
2, Th D, 1), O fcx' info 11(;tor, 
3 Th ACcountfpii1jj 	

'1strjt 
Rn Nurnri, 	

OiUy , T1*o 
R000rvoJ1iisp00 	

Oiy, far 
iT1fQ-ptj01 ind tio, 

110fl10 

1{ 
Hur r j, 	 rcqu 	o 	

J'rj 1u 	oqp 
•Mrnu±  

Qfrj, 	orc1 	fi1, 

(ojor N, 1)hi) 
l)ixtor( :urvy ) 

for 
Cq1 r' .ionor( tflo, 

/, 

000cJ L,T 



Govoriunont of india, 
Minis try of home Affairs 

Offj.co of the CocnlnissiOiior(liordar), 
Uhonagarh, Guwahjoti 

- 5. 

/ 

4- 
rs3 

CaA 

D U to - 

in cntinuatjon of temporary 	pointmont vido No. 14011  /'t/ (00)6-cii dt. 27L_8T Shri hut Ram Mu.i'ari peon is het'oby a&owod 
to continue in temporary poet of peon in the scale of pay of 
Rs.750-8-79 0L) -  10-9 40/-  p. ni, plus U8Ul OilOWSflCo B sanctioned by 
the Governmbnt of Indin. His appointment will be aubjoct to the 
following Lorwfj ond condtjor. 

The appointitient is puroi.y-  temporary and will be toverned : 
by the C.C.b, (T.c. 

) Rulo, 1965 and is liable to toP4rmination 
without ass±gning reasons under rules 5 ibid. 

He io liablo to be postod/tralisferod to any place in 
India or abprnd on such terms and condition5 as may be decided 
by the Govornmtnt of Indja 

lie will be junior to the junjoruiost official V0rVJjLjg in 
the grade in ho cadre of, 

 peon. In the event of soparatiozi of the 
cadre he will be junior to thoo of the cadre who are allocated to the offjc3 of the Accountant Genoral, 4seam, 

~ Coriduct)-Rules,

Itowl1 lutvo tocomply with thu roquiromeis of the CC S. 
 1964 and the plural Harrieo Aot. Al] Ruled' or 

cadres already in axis tonce or issued from time to time regard- 
Jug Attondanco, dutio, discipline conclition of service etc. 
will uUL1110ti.ca1ly be Upplic ablo to him. 

(y) 	lie should ivo a declera tiun of,  hil towii for the ppooU. 

of L.T.C. within ix months frUni the date of entry in to 
services, 

2, 	lIe should bri n1 wi Ui his the oriaJ.iu.1 mm triculu tion  MAW 
Certificate/School. Cortjfjctto and or other certificates in 
BUpportof bge, oducutioxial qualification etc. and otliercertj.... 
ficate showing domicile, lie should also submit the following 
cJOOUIUcJnLFI with his lot Loi- of uccoptniicn 

(±) 	Curtj.jico to of character with the foriii onclo sod from 
the hood of' thu Edch ti0i;1 lii Li tutjo 	last at t?1idld or in case such i cur tl1'i.ca Lu Cunno t lie obtained, a cortlf±catQ'jji'tho seine 
forum a gagottod officox' (in both cases, duly attested by a Dist- 
rict Negietta to), Sub-Divisional Magistrate or St±pendiary First class Ma(11 is tra to ). Thu cur tifi co to should have roforonoo to thto 
2 years liucliudiutoly procuodin •  

AttooL%tjoI) fo.rti (oniclosoci) duly coiiipletud in duplicElto. 

Diroc tor( Survoy), 
Offico of the Coitimla sionor(Turcier), 

c) 	 I 

7 Ld( 
t 	-- 

L.. 
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Candidaibes slateuiont and dc1aratjoxi form 
(in dupl±cate). 

At to tt1 	1'oi'ui ( n cuplicato ) 

Form of Identity certifjcto (in dup1ioto), 

Form of Chtrctor cortificat  

Forru of' Medical cortjfjcoe 	- do - 

Forrii of deoLaration 	 - do - 

'I'D 

• .- 	 rile'. 

• 	 ji;1 

0 

Enalq.z- 
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j' 	A\.NNiX,u.i- 

No.14011/33/(oo)uG 
GOVOrI1111011t of India 

J 	 t1inie.ry of Hoiiu, Affairs 
• Office of the Cocwnh1or)er(or) 

Hhonç)agarh, Guwahtj5, 

f) A 11 P 0 lilT t1 E jT 	oitjj',j 

Shri. Sarikar lJatjfor, a cOfltiiiy ltaff o 	tIii 
Offica .' tjhrob y PPQ1flb16It  aia Jufaiwull.1, i Oroup 'U' po, 
diva purtly teI1porIry basis i n  

i220EB_232/_p.rnp1ua8 other allowce5 as athnjqgibla as 

Pckr Ontral Govgrrunort rulof with wffuct from the date of 
joining in the f_11  office of tho 	

OovGrn- ,nnt of Indi 	
Milutry of lna Affairu, Ouwahitj uni1 fur- 

ther ordnr, Shri Daufor has Joined in the pout on 

Shri Thn)car flafor, will draw hiii noxt 

on O1-iO-07 un pr ruIn. 

/ 

- 
Co Iu 11 ai0fl0r1ord) 

N0.14011/33/(00) 86-cn 
Copy toe - 

The ACcoulito Officer, Reçjio,ial Pay. & Accounts 
Offio (Ia), Millistry of Itn. Affajrn, Shillong-3, 

2 	
Tue Drawing Q Diobuxhing Officer. 

3, 	 1ou 	k opir)g/nhl1/Accourlts Hranch, 

'hri Biur flaor, 	 I,, 
5 	 'ernonzi.l filj. 

G . Officc 	fil., 

13 

I 	 • 	

- 	 / 	I 

L 

'IIflitratjva Officer. 
• - 
	

ii 

'Ci 21, 

000oo 

I_ 	• 	 • 

dt. 
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No.14029/1(OO)U(3-C13 	 ø 
Government of lr.3ia 	 L 

1 : 	 Ministry of Home Affairs 
Qffice Ot the coini.tooe(J3ordor) 

I3hongacjarh, Guwahati-f. 
,1 • 	1!(V 

APPOINTMENT ORDER 

Shri Nayan •Singh, Assam Home Guard personnel is 

hereby appointed as Chowkiclar Group 'D' Post in a purely 

• 	temporary basis for a period of 6(six) months in the scale 

of pay Rs.750-B--790-EB-10-940/-p.rn. plus other allowances, 

as admissible under the central Government flules with effe 

ect from the date of joining in the office of the Commissioner 

(Border), Ubverriment of India, Ministry of Home Affairs, 

flwahati until further orders. 
-• 

file pay will be fixed in accordence with the Rules. 

	

(t"iajor N. Dhl) 	•: 

survey. Officers 
For CoIuht1is3ioner (ijorder) 

Memo No.14029/1(00)136-Cl3 	dt. 

Copy toi- 

The Accounts Officer, Regional Pay & Acco.1nts 
Office(I)3), Government of India, MinisY.'c 
Home Affairs, Shillong-3q 	 / t" 

The Drnwi.ric; and DinbursJ.xg 
.. ............... 

Account/Housc Koeping/LlJ Ai,stant. •. 

Shri Nayan Singh.. 	. 
) 	 I  

5. 	 The Reserve InP°tOr, Guwthati. city, Guwahati 
for inforrnatonl and nccessarr action please. 

• Spae cdPY./ 

(M.13ordolo)\ •; 
• 	 Section Otfider. 

000 



/ 

• 

	

ol 1fl1 	 n 

MitiStV1 
 

of jJTY 

o[fice of tho 

utU. 	- 21 

tri 	
iabu iriçjh, (ojkidr i bereby prornOt'U 

cale to 0ffjciató s b.D.C. in th 	
of ay of 	• 3OO75 

39508Q4590/' P.M. plus other alloWflC 	a admiib1e 

3 	centrCl CoVarfltft Ruie3 
w,e.f. 1610200 tompOr1rilY 

and until further 

Ue zt1l be on ptbQttOfl for t'o ynarn 
from the c14to 

of his. prornUon. 
option. 

on his romoti0t1, h io rqi O rciO  

if any s  in the matter of fintiO of my within GnO month 

iu trin of .I.D o.lG below R 22(1) (o) (1). 

Th'2 tocpOtarY pp<)irtTrt1t will not botO'4 any claim 

for appoittrflt rvico ncerd on tempor$Y 

bcini in thr gie ofL.L.c. will not tfl&Z th incumt*ct 

cli;i;ic to nj of th bflGfit from recju1'r nppOintht1t 

of proii in th san r.  

vl~ 

- 	

,• 	 I) t• 	• / 	/ 

:'.cmo 

Copy t02 
1. ri 	3t. ACCOUntS 

otce(1). Govt 

officer 
ior th U lock. iJc; 

of f1Cr, 	iorl &>ay and /\CCOUflt 

• of 1u11d, ;.U.A.., •.11l1loncj. 

it1Y of itorno Affii3. 

LJelfti 1 . 

3, ,\ccoun.S ectiur1. 

ft1 	o 	;inilt. 

r 
r".) 1 1,11 

-• 
Ijtr a ::iV•r 

- 	 .----- • 

• 	 .........,•••.. 	 • 	 •- 	 ••• 	 ..•• 	 ••1_• 
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LXURLO 
Miziutry of Horno AffnirR 

Offico 
 

of io Coinujjjone;, (I3erdor.)  
/i (/ 	BgagarIi Guwahi_78 100 

•'. 	 ,.,.,. • 	

No.13Ol2//8_c1)/ 	 •1itc1 	 the  
I 	

\• 

lFXoIe 0 D1 	
4 4 	 S 	

-. 	 • - 	 , 	-.1 	 -.. 	 , 	
;••, 	'. 	 '• 5-., 	 "I. 	 •••. 	.••, 	 ,• 	. S.• 	,• 

5}iri Ithinalj C}&wndr 	ci;ntri, 	 appoiited,. • 	
bornpQrlarily &wg pure]. y •* 	 a Driver in 'tbó Uoale 'of: py of Ri 260 	290 EB.6_..3286D,,,.,g 
3900*.uu.1Os.... 1400/.... 
pnx j rube foraperiodof..4.c1y0 	6.f,"1.34.8'tol • 

	

	 1 11...185 or till thopot : iU .fii1Od Up,..OP roo .onxiiendation, of 
thø 8 o1eatio Board whjohever is ear1Ser 

	

•'-' 	S 	'•. p 	 I 

The gd—h0Q Qppojfltmon will. not itow nny oinim 
for reu1çr ppCifltrnontan\j.the services.ondero.hoo-• 	

• bnia in the grade -.f drjyo' 'will, no tn]ce 
eligible to any of the enofit thnt roeiujto,4'rojii .xeju.taxY 
appoitmont of a poraor in the 80110 racJe, 

	

II 	p 
• II. 	•. 	p 	.-- 	• 	•.'..1 , 	I, - 	
i• 	S 	• 	.. 	•,;, 	;:' 

I 	 I IIi 
_ 	

1 	
Sd/b.. Dr'J.1 	 itu.r, 	r 

S _ Si 	- 	• 	''5*. 	•'f"'• 
1tL Guirrkhtti. thø 5..335 

Copy forwarilod tQ.. -• 	 S 	• 	'-• 	• 	• 	
• 	I,: 	,,, 	•.''•' 	-• • 	 • 	 • • 	

7 	 . 	& 	. 	•, .' 	 &;:- 	S  09 	The A000unta 
Offioo, Ministry of 1Jbma Affairs SJzilbongiui7oo3.(I\ 

	

jtI, 	j 	/ 	
•j 	" I The Drawing & Diobur8inç Offioor,b(Throe'oopj,4 

for House.Km*ping,/ni11a/j 	ADtt)i'15''N 
• 	

4 ,, 	 , 	... 	: 

8hri flarnesh Chaudra Diinctrj, 

' I 

•' 	 1 • 	• 

	

, 	 I 	 I 

I 	 ; 	
: 

oi Off cer, Officoc tho 

'\4f GUwhL..7&1Q,,.:' 
1J3 

• 	

.1 
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No.1'4011/12/(00) 90 CS 
GOVEfNI'. OF INDIA 

MINIsrny OF  HOME AFVAIII 
OFFICE bF TH CONFI ISS XONLfl (I3O1(DEI) 

R.  In conti.nuation of this Office order 
No.14011/12/(00) 

: 90c dated 2103_2001 the term of temporary appointment in 
, 

	

respect of the following employees in the office of 	the 
Cornmissioner(8order),IHA Guwahati is heeby extended for a 
further period and continue upto 31-032007, 

.i. Shrj Krishna Kenta Roy, U.D.C. 

f. 

	

	2. Shri Jatin Chandra Des, L.D.C. 

3. Shri Nrien Kakatj, L.D.C. 

1, Shrj flamesh Chandra Sarma, L.O.C. 

Thø extension of purely temporary apoinbent will not 
bestow any claim for regular 8ppointment and service rendered 
on temporary boeja in the grade of U.D.c./L.Dc will not 
make incumbent eligible to any of the benefits from egu1ar 
°ppointhient of person in the same grade 1  

Convnjssjone.r(Bo Ier 

	

• 	(Uo rdnr 

	

- 	 * 	S Memo No.14011/12/(00)90 CD 	 Dt,1 _  
Copy toi 	

H The Senior Account5 Officer, Regiona' 	
i 

pay end ACCOUbS 
OfficeCIB), Govt. of India, M.II.A., Shillong, 

Accounts Section. 

Person concerned ........... 
.....>(er'sona1 file. 

Desk OEficer(ar) M.H.A. North Olock, New..Delhj.110001 
Office copy .  

1\Ufflifljstra€ 4 	- ye Officer. 
API 

9$i. if • Cn ln.e.er (Burdv) W1 

N 

4. 

- 	 . 	. 	. . .••. 	.. 	
. 	 .-• 	•. 	 • 	.- 
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A) 

is 

PARTICULARS OF TEMPORARY STAFF OF THE OFFICE •OF THE COMMISSIONER 
(BORDER), MINISTRY OF H1E AFFAIRS, BHANGAOARH. C3UWAHATI..5. 

- -- 	•- 
 

Ii 
I 

--- 
ANNEXURE- I 

Si. Name & Designatioh Date of birth as Quqlificatjon academic/ Date frQm which Date from which thether recruited Caste No. per service book. Technical. in continuous 	.. working in ire- :b.rough Employ- : 

2 
______________________ 

Govt. Service, sent grade. 	. tent Exch./SSC. -: 
T: ShriK.K.Roy, UDC. 

.3 
11-12-59. 	- 

4 
Matriculatewlth typ- 

5 
30.03.85 	as 

6 
02.06.86 	as mp1oyment Exch- nera1 

ing work both English L.D.C. U.D.C. ange/DPC. ________________ and Mmdi. 	. . 7 Shri. J.C.Das, UDC. 21-jQ-5 	 . Matriculate with tyj5 20-01-85 	as 086 as mpl6yment Exch- S/C 
ing work in(English). Peon. 	. LDC.. UDC. wef. nge/DPC. __ 

16.10.2001. ' Shri N.Kakoti, WC. 01-0-65. Matriculate with typ- 

________________ 
 

. 
ing work in (English). 16-10-84 	as 02-06-86 	as -do- General. 

Peon. L.D.C.  T ShriN.B,Singh, LDC. 15-03-63. Initially upto IX and 24-11-86 	as L.D.Cwith eff Ex-Home Guard. O.B.C. 
aub8equently P.U. pa- Chowkidar. ect from 16.10.- __________ ssed, read B.A. 2001. 5. i Shr 	R.C.Daixnary, 01-06-66. Read upto Class-IX. 01-03-85. 01-03-85. 	EmplOyment S/T Driver. . . Exchariq. - 6, Shri M.C.Daz,Daftry.  28-02-56, Read upto Class-VILE. 01-16-84as 01-03-85 as 	f 	-do- General. 

PeoEl. Daftry. 
 Shri B.X.Boro, Peon. 01-01-62. Read upto Class-VILE. 02-0185. 02-01-85. 

. 
-do- S/T 

 Shri N.N.Srma, Peon .01-09-59. Read upto Class-X. 22-05-86. 22-05-86. -do- General. 9 Shri. B.Bayan, Peon. 24-10-59. Read upto Class-V.. 02-06-86. 02-08-86. Ex-Home Guard. General. 

1010 Shri P.R.Murarjpeon 30-03-65. 	: Read upto Class-VILE. 	• 28-04-87. 28-04-87. . __ 	. General. 
TT Shri S.Basfor, Safai . 01-01-63. Not indicated. 	. 23-10-86. 	. 23-10-86. ough daily . S/c wala, : . 0•• wages. 
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tHECNTRAI ADMINISTRATIVE TRIBUNAL 

Girthi 	'- 
L-Gu'WXfi'fI BENCH AT GUWAHATI 

O.A.NO. 298/2002 

SM Krishna Kanta Roy & Others 	 Applicants 

vs. 

Union of India & Others 	 Respondents 

(A rejoinder filed by the applicants against the written statement of the 

respondents Nos. 1,2,3 and 4) 

- The re-joinder of the applicants is as follows: 

1. 	That a copy of the written statement filed by the respondents has 

been served on the applicants. The applicants have gone through 

the same and understood the contents thereof.  

2.. 	That save and except whatever have been specifically admitted in 

this re-joinder, the other statements made in the written statement 

• 	filed by the respondents have been deemed to be denied by the 

applicants. 

3. 	That with regard to the statements made in paragraph 3 of the 

written statement, such as - that the office is a temporary one and 

as such all the posts are manned by deputationists from other 



V 

offices except for 15 Nos. of Group 'C' and Group 'D who were 

directly recruited on purelytemporary basis at the time of setting 

up of the office through employment office, Guwahati, are not fully 

true and as such the applicants denied them to the extent of the 

incorrect part of it. The applicants with a view to giving a correct 

position of the matter beg to reiterate and re-affirm the statements 

4. 
	 made in para 6 of the application. 

It is also pertinent to mention that the Central Civil Services 

(Temporary Services) Rules, 1965 does not apply in the instant 

case. 

4. 	That with regard to the statements made in para 4 to the written 

statement, the applicants beg to strongly deny those statements and 

reiterate and re-affinn the statements made by the applicants in the 

instant original application. 

5 
	

That with regard to the statements made in para 5 of the written 

statement, that makes a reference to paras 4,5,6(i) and 6(u) of the 

application, the applicants beg to states that those are based on 

statutory provisions. 

That with regard to the statements made in para 6 of the written 

statement, the applicants beg to deny them and reiterating and re-

affirming the statements made in para 6(iii) of the application. The 



• 

applicants further beg to state that the works relate to the Indo-

Bangladesh border road and fence construction and also its 

maintenance which is a continuous process. As such the 

Government of India, with a view to depriving the: applicant from 

their bonafide claim, have been taking resort to year to year 

extension method. The malafide intention of the respondents is 

quite clear from the above. 

That with regard to the statements made in para 7 of the written 

statement, which makes a reference to para 6(iv) of the application, 

the applicants beg to state that those are based on official records. 

That with regard to the statements.made in para 8 of the written 

statement, the applicants beg to deny them and reiterate and fe-

affirm the statements made in para 6(v) of the application. 

That with regard to the statements made in para 9 of the written 

statement, the applicants beg to deny them and further reiterate and 

re-affirm the statements niade in para 6(vi) and 6(xvi) of the 

application. Further, the applicants beg to submit that the doctrine 

of legitimate expectancy will squarely be applicable in the instant 

case and the respondents can not avoid their responsibility by 

merely saying that the entire arrangement is temporary and as such 

the services of the applicants may be terminated at any time. It may 



01  

be mentioned that the applicants have already contributed their 

valuable part of the life in rendering sincere service with the hope 

of regularization and the security of livelihood. 

That with regard to the statements made in para 10 of the written 

statement, the applicants beg to deny them and reiterate and re- 
I 

affirm the statements made in para 6(xvii) of the application.. The 

applicant further beg to submit that the Indo-Bangladesh border 

road and fencing construction works is carried out in compliance to 

the provisions of the historic Assam Accord of 1985. Therefore, it 

can not be equated with the fencing/road project on Indo-Pak 

border. Moreover, the work is of permanent nature for which the' 

respondents have to extend the period time and again. The 

tripartite talks between the Govt. of India, the state of Assam and 

the All Assam Students Union have been continually held 

pertaining to the road and fencing construction of Indo-Bangla 

Border with the view to checking the threat to the security of the 

country. 

That with regard to the statements made in para 11 of the written 

statement, the applicants deny them and reiterate and re-affairm the 

statements made in paras 6(xviii) to 6(xxvi) of the application. The 

applicants further beg to state that if at all, for any reason the 
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respondents decide to close down the office of the Commissioner 

(Border), they can not evade the responsibility of regularizing the 

services of the applicants in some other establishments with all 

consequential benefits, which is normally done in number of cases. 

That with regard to the statements made in paras 12 and 13 of the 

written statement, the applicants beg to deny them and reiterate and 

re-affirm the statements made in paras 6(vii) to 6(xiii) of the 

application. The applicants further beg to reiterate and re-affirm 

the statements made in para 6(xxi) of the application. The 

applicants beg to state that the CCS(TS) Rules 1965 does not apply 

in the instant case. 

That with regard to the statements made in para 14 of the written 

statement, the applicants categorically deny them and beg to 

reiterate and re-affirm the statements made in paras 7(a) to (e) and 

8 of the application. The applicants further beg to state that they 

are not work charged employees as alleged by the respondents. 

After rendering 16 to 18 years of continuous service, with 

consequential benefits including the promotional benefits provided 

by the respondents, the applicants can not be termed as work 

• charged employees. In this regard the applicants beg to reiterate 

the statements made in para 6(xxi) of the appliation, whereby it is 

p 



~O 

clear that 6 Nos. of directly recruited Grade 'D' staffe declared 

suiplus and their names were forwarded to the surpfus cfffffi 

Ministry of Labour, Government of India and accordingly they 

were employed in the C.P.W.D. and presently they are serving in 

Guwahati. As such the applicants have far better claim than to 

those 6 Nos. of Grade 'D' staff, who were originally recruited 

directly in the quality control cell under the office of the 

Commissioner(Border) 

The applicants are entitled to all the reliefs sought for in the 

application and the demand of the respondents that the application 

be dismissed with court has no legal basis. 

That with regard to the statements made in para 15 of the written 

statement, the applicants deny them 'and beg to submit that the 

"Grounds" in para Ito V of the application are good grounds and 

are based on facts and law and the demand of the respondents that 

the application is liable to be dismissed, is illegal. 

, That with regard to the statements made in para 16 of the written 

statement, the applicants beg to submit that the prayers made to the 

Hon'ble Tribunal in paras 9,1 O,and 11 for granting appropriate 

remedy as the Hon'ble Tribunal may deem fit and proper on the 

'I 
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above facts and circumstances of the matter, are genuinely made by 

the applicants to the Hon'ble Tribunal. 

It is therefore, prayed that your Lordship would 

grad ously be pleased to hear the parties and after 

perusing the records, further be pleased to allow the 

,sinstant application, granting the due reliefs to the 

applicants. 

And for this the applicants, as in duty bound, shall ever pray. 

VERIFICATION 

I Shri Krishna Kanta Roy, son of late Priya Nath Roy 

aged about 41 years, resident of Panjabari, P.O. 

Panjabari in the district of Kamrup, Assarn, do hereby 

verify that the statements made in paragraphs 

are true to my knowledge and those 

made in paragraphs'. f2J,) are true to my 

information derived from records and the rest are my 

humble submission before this Hon'bie Tribunal and I 

signed this verification on this... .... Day of  

May, 2003 at Guwahati. 

(Signature) 


